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PARLIAMENTARY DEBATES
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OFFICIAL REPORT

1166
HOUSE OF THE PEOPLE 
Wednesday, 25th June, 1952

The House met at a Quarter past Ten
of the Clock.

[Mr. Speaker in the Chairl
ORAL ANSWERS TO QUESTIONS

Medical Stores

*1143. Sardar Hukam Sinch: WiU the
Minister of Defence be pleased to
state:

(a) whether any and if so, what 
medical Stores items previously pro
cured from foreign countries, were
produced in our Ordnance Factories 
during the year 1951-52; and

(b) what was the value of such 
items newly produced here?

The Minister of Defence (Shri 
Gopalaswami): (a) None.

<b) Does not arise.
Sardar Hokam Singfa: May I know 

whether we are manufacturing in these 
factories any special items which will 
probably be produced next year?

Shri Gopalaswami: We are now
investigating the possibility of the
manufacture of certain surgical instru
ments and hypodermic syringes. We 
have to wait for the results.

Sardar Hnkam Singh: May I know
whether there is any likelihood of the 
production in our Ordnance factories 
meeting our demands substantially in 
the near future?

Shri Gopalaswami: We have first to 
establish manufacturing in these fac
tories. Then we shall be in a position
to say whether we could manufacture 
enough to meet our requirements.

Shri M. S, Gurupadaswami: Is it
a fact that student type microscopes 
are being produced in Dehra Dun 
Ordinance Factory?
122 P.S..D.
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Shri Gopalaswami: I know that cer

tain microscopes are produced in a 
particular Ordnance factory, but I am 
not in a position to say whether they 
are a student type.

Audio-Visual Education

•1144. Sardar Hokam Sincrfa: Will the 
Minister of Education be pleased to
state:

(a) whether Professor T. T. Green, 
expert on Audio-visual Education 
made any concrete proposals or sug
gestions during his visit to India; and

. (b) if so, what were these proposals 
or suggestions?

The FUHamentary Secretary to the
Minister Edncatton and Natural 
Resources and Scientific Research 
(Shri K. D. M alavi^): (a) Yes.

(b) A statement giving the necessary 
information is placed below.

STATEMENT

The scheme visualized an 
Evaluation programme, a Train
ing programme and a Production
programme. Under the Evaluation 
programme, a survey of attitudes
and requirements is recommended 
in order to determine what type of
audio-visual aids would be most 
useful to our children in school 
education and adults in social edu
cation. Under the Training pro
gramme, it is suggested that short 
term courses for training teachers.
Inspecting officers, and other per
sonnel engaged in the field of
audio-visual education in the 
States be arranged by the Govern
ment of India. These trained 
officers are later to organize simi
lar programmes in their respective
areas. Under the Production pro
gramme it is proposed that a pilot 
scheme to produce various types 
of audio-visual aids be undertaken 
by the Central Government. 
Emphasis in this scheme is to be
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laid on such apparatus as can be
produced economically out of
locally available material by the 
teachers and students themselves.

It is suggested in the scheme 
that this programme be taken up 
by the Government of India in co
operation with U.N.E.S.C.O.

Sardar Hnkam Singh: May I know
whether any scheme was prepared by
the Professor?

^  ) - » ->

[The Minister of Education and
Natural Resources and Scientific
Research (Manlana Azad): Please see 
the statement.]

Sardar Hukam Singh: May I know
whether any advantage was taken ol
his visit by the States also?

Shri K. D. Malaviya: The scheme has 
been prepared and certain recom
mendations have been made. Though 
the recommendations have been con
sidered by tlje Government, the
U.N.£.S.C.O. are not able to mâ ê Ihe 
services of Professor Green available 
to us. An alternative p r o p e l  has
been made by U.N.E.S.C.O. and that 
proposal is under the consideration of
the Government.

Sardar Hukam Singh: May I know
whether the expenses of his visit were
borne by us or by the U.N.E.S.C.O.?

Shri K. D. Malaviya: By the
U.N.E.S.C.O.

$hri Yelayudhan: May I know the
number of audio-visual centres in
India?

Shri K. D. Malaviya: None.
S pecial  T r ib u n a l s

•1145. Sardar Hukam Singh: Will the 
Minister of Law be pleased to state:

(a) whether all special Tribunals, 
constituted imder the Criminal Law
Amendment Ordinance to try cases of
bribery and corruption, have ceased 
to exist; and

(b) if not, what cases are still being
tried by them?

The ACnister of Law and Mlnarlty 
Affairs (She! Biswas): (a) No, Sir. 
The East Pimjab Special Tribunal, 
Simla, still exists.

(b) A list of cases pending before
the Tribunal is laid on the Table of
the House. [See Appendix VI, 
annexure No. 1.]

Sardar Hukam Singh: May J know 
the number of- cases that is pending 
with the East Punjab Tribunal?

Shri Biswas: The number of
different categories of pending cases 
is twenty-six. Cases which have been
compounded but are still jpending for
some reason or other is twelve. The 
next is remand cases and they are ten 
in number, remanded by the High 
Court oh appeal for examination of
witnesses on commission abroad. Then 
there are four other pending cases.

Sardar Hukam Sins^: May 1 know
whether any special or new cases are
being entrusted to it or would it be
wound up after it disposes of the exist
ing cases?

Shri Btewas; The Tribunal Is expect
ed to finish its work in October. 1952. 
No new cases have been entrusted to
it this year.

Sardar Hukam Singh: May I know
whether there was any decision by the 
High Court or the Supreme Court on 
cases which had already been decided 
by this Tribunal?

Shri Biswas: There were some cases 
which had been taken to the Wigh 
Court and there was an order for
remand for the further examination of
witnesses on Commission. That is 
about all. It is very difficult to say 
whether in future appeals there will
be similar remands. The position 
would then have to be considered.

Sardar Hukam Singh: May I know 
whether any fresh appeal was made 
when the sole judge died in December?

Shri Biswas: The cases were
originally filed in the Court of Pandit 
Chand Narain, Special Magistrate, 
appointed at Delhi and at Lahore in
June, 1945 and the cases were allotted 
for trial to the three Special Tribunals, 
Lahore. The District and Sessions 
Judge, Ambala is dealing with all 
these cases now.

H ig h e r  T echnical  I nstittjtes

*1146. Shri S. C. Samanta: Will the 
Minister of Education be pleased to
state;

(a) whether the sites for the three 
other Higher Technical Institutes in 
India have been finally selected; and

(b) the sum spent up-to-date in 
connection with these Institutes?

The Parliamentary Secretary to the 
Minister of fedncaticm and Natural 
Besourtes and Scientific Research (Shri 
K. D. Malaviya): (a) No.
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(b) Nil.

*Nt Ir 3tr f ftf fsr sTztppv
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[The Minister of Edacatlos and 
Natural Resources and Scientific 
Research (Maulana Azad): Yes, this is 
intended provided we have sufficient
finances.]

^
^ It  ^ ^

TT 3ftr 'HI ^
% 5̂fR % 3rpf ^  ^niT

T̂ 33|%̂ nT STIRT ^
#31^ ^ ^  ^  ?

L)*** 1 >  = '^r*
i / —'* i j n l -  A  <**>*1
,j«Si*3>S~> i; (jJ  - «a V  'S>)43
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[Maulana Azad: Yes, we hope so. 

Only the Kharakpur Institute has been 
opened as yet. After that there would
be little necessity of sending students 
abroad.]

Shri T. S. A. Chettlar: May I know
whether the Government has any defi
nite programme as to in how many 
years these higher technical institutions 
will be established in the South?

Shri K. D. Malaviya: There is no 
decision on the part of the Govern
ment to complete the establishment of
these institutes in the near future.

Shri B. Shiva Rao: May 1 ask 
especially in view of the financial 
stringency pleaded by the hon. Minister
whether a special note be taken of the 
fact that there are non-o^cial insti
tutions imparting higher technical edur 
cation in some parts of the country?

^ JUi<, IV : W y
lAJuJyti

[Maulana Azad: The Government are 
giving financial help to seventeen insti
tutions.]

X^o ffto fTHRT: ^
R̂!5rr i  ft:

t  ?
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[Maulana Azad: Yes. One of the 
sites in Bombay is under considera
tion.]

Shri Pnnnoose: May I know ihe 
number of students receiving higher 
technical education in Government 
institutions at present?

Shri K. D. Malaviya: I would require
notice.

In te r n a tio n a l  S t a t ist ic a l  Education
C e n tr e , C alcu tta

•1147, Shri S. C. Samanta: Will the 
Minister of Finance be pleased to
state:

(a) how many foreign as well as 
Indian students are receiving training 
in the International Statistical Educar 
tion Centre in Calcutta;

(b) whether it is a fact that some 
of the trainees of the institute visited 
the homes of radio owners in Calcutta 
and asked their opinion of Indian and 
foreign radio programmes;

(c) if so, what are their findings 
and reactions; and

(d) the names of countries from
which students have come to join the 
Institute?

The Minister of Finance (Shri C. B.
Deshmukh): (a) The total number of
trainees in the present term (January- 
July, 1952) is 40, out of which 28 are 
from foreign countries and 12 from
India.

(b) Yes, the trainees visited radio
owners and collected the statistical 
^ata as part of their training in practi
cal field work.

(c) The data collected are being
computed and analysed and the find
ings of the investigation have not yet 
become available.

(d) The names of countries from
which students have come together
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with the number in each case, are as 
iollows: .

Country
No. of
trainees

Burma 3
Japan ..4 1
Cambodia ... I
Malaya - ... 1
Thailand ... 4
Philippines ... 6
Indonesia ... 2
Ceylon ... 2
Iraq ... 1
Afghanistan ... 1
Pakistan ... ’ 6
India ... 12

40

Shri S. C. Samanta. May I know
how the expenditure of this Institute 
was met?

Shri C. D. Deshmnkh: It is run under 
the auspices of the UNESCO and gets 
a grant for the pmpose.

Shri S. C. Samanta: May I know if
the Government of India has to sub
scribe something for it?

Shri C. D. Deshmnkh: We have given
a few scholarships.

Shri S. C. Samanta: May Z know who
settles the quota of foreign students?

Shri C. D. Deshmnkh: The authorities 
of the Institute settle it and it depends 
on the number of applications.

Shri S. C. Samanta: May I know
whether those applications are con
sidered by the UN^CO?

Shri C. D. Deshmnkh: No. They are 
considered by the authority of the 
Institute. It is run jointly by the
International Statistical Institute and 
the Indian Statistical Institute, 
Calcutta.

Shrimati A. Kale: May I know
whether there are any girls taking this 
training?

Shri C. D. Deshmnkh: I would like to
luive notice of the question.

Sfali S. C. Samanta: May I know the 
action taken by this Institute towards 
the-^7th Session of the International 
Ii^ tu te  of Statistics that was lield in 
X^cutta and Delhi during December,
1950 and January, 1951?

Shri C. D. Deshmnkh: No specific 
action was taken.

C alctttta National

*1148. Shri A. C. GnhJt: WiU the 
Minister of Finance be pleased to
refer to the reply to imstarred 
question No. 23 asked on the 9th 
August 1951 and state:

(a) the position of the Calcutta 
National Bank after its closure;

(b) who is now looking after the 
assets and affairs of the Bank and 
with what remuneration;

(c) whether any amoimt has been 
realised and whether any dividend 
has been paid to the creditors;

(d) what is the monthly expenditure 
now being incurred for managing the 
affairs of the Bank and the break-up 
thereof;

(e) whether there has been any 
merger proposal and if so, at what 
stage that is now; and

(f) what are the assets and liabilities 
of the Bank?

The Minister of Finance (Shri C. D. 
Deshmnkh): This is a very long reply;
1 must apologise in advance, (a) and
(e). The Calcutta National Bank Ltd. 
suspended payment on the 14th May 
1951 and, on an application made by it, 
the Calcutta High Court granted to it 
moratorium from time to time till the
3rd September 1951. While extending 
the initial period of moratorium, the 
High Court passed orders appointing 
Mr. P. C. Chowdhury, retired Account
ant-General, West Bengal, as Special 
Officer to take charge of the assets of
the bank. At the hearing of an appli
cation for an extension of the mora
torium on the 3rd September 1951. a 
petition for winding up the bank was 
presented and was admitted by the 
Court. In the meantime, there were 
persistent demands from the depositors 
of the bank for its amalgamation or 
merger with any other bank of good
repute. Certain proposals for a scheme 
of arrangement were made by the Bank 
of Jaipur and the scheme of arrange
ment with certain modifications was 
sanctioned by the High Court on the 
11th February 1952 and the petition 
for winding up was dismissed.

(b) Under the Scheme of arrange
ment sanctioned by the High Court, the 
Bank of Jaipur Ltd. has been consti
tuted as agent of_the Calcutta National 
Bank Ltd. to realise and distribute the 
assets of the bank on a commission of
2 per cent, on all the assets of the bank 
that may be realised. The Special 
Officer is to continue in office, till 33-1/3
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per cent is paid to the unsecured 
creditors, on a remuneration of Rs. 750 
per month to be paid out of the assets 
of the bank. In accordance with 
clauses 8 and 9 of the scheme, a Cen
tral Committee of Management at 
Calcutta and two Zonal Committees, 
one at Allahabad and the other at 
Bombay, have been constituted. The 
Committee of Management is to give 
directions to the Agents in the matter 
of realisation and distribution of the 
assets of the bank while the function 
of the Zonal Committee is to advise 
and assist the Committee of Manage
ment in its work.

(c) No information is available as 
to whether any amoimt has been 
realised. No dividend has so far been 
paid to the creditors.

(d) No information is available with 
Government.

(f) According to the weekly return 
submitted under Section 42(2) ot *Jie 
Reserve Bank of India Act, the assets 
and liabilities of the bank as on 11th 
April 1952 were as follows:—

Liabilituu Ba.
Demand Liabilities in India . 1»63,53,000 
Time Liabilities in  India . 57,41,000

T o t a l  . 2,20,94,000

Assets Bs.
CMh in India . . 2,51,000
Balance with banks in India . 16,96,000
Investments . . . 12,79,000
Advances in India . .1,75,89,000
Bills . . . 4,000

T otal 2,08,19,000

Shri A. C. Gnha: May I know the 
reason why, while the Jaipur Bank has 
been appointed to make collections, 
the Special Officer is still allowed to 
continue? What are his fimctions?

Mr. Speaker: I think I shall have to 
restrict the supplementary questions on 
this question. This is a matter govern
ed, I believe, by the orders of the 
Calcutta High Court and I believe the 
Jaipur Bank arrangement was approv
ed of by the High Court. Is that not 
so?

Shri C. D. Deshmnkh: That is so.

Mr. Speaker: This is a matter, 
naturally, within the jurisdiction of the 
High Court. He can ask for any infor
mation if he'Wants, but not the reasons
or go into merits.

Shri A. C. Gnha: Of the assets. I 
think 1,75,00,000, the last figure, is for 
investments. May I know if the Chair
man of the Bank is connected with any 
of the concerns in which that amount 
had been invested?

Shri C. D. Deshmnkh: I think the
hon. Member has got hold of the 
wrong" figure. The investments are 
Rs. 12,79,000; Advances in India 
Rs. 1,75,89,000.

Shri A. C. Gnhaj Investments and 
advances come practically to the same 
thing.

Mr. Speaker: Order, order.
Shri A. C. Gnha: May I know 

whether the Chairman of the Bank who 
was practically the head executive oflft- 
cer had anything to do with the con- 
cems which had got these advances or 
investments from the Bank?

Shri C. D. Deshmnkh: I have no in
formation.

Shri A. C. Gnhn: May I know the 
duties and functions of the Special 
Officer?

Mr. Speaker: Order, order. We will 
go to the next question.

Shri H. N. Mnkerjee: May I ask a
question. Sir?

Mr. Speaker: These questions, let 
me speak my mind to the hon. Member, 
are more or less individual questions.
I admitted the question because it re
lated to certain financial information 
and perhaps there was recently, two- 
years ago, I believe, some banking 
crisis or some kind of financial string
ency, in Bengal, and a large number of 
banks went into liquidation. Am I  
correct?

Shri A. C. Gnha: Yes.
Mr. Speaker: Therefore, I thought 

it proper for Government to get and 
give information. Then, this is not the 
responsibility of the Central Govern
ment at all. It is a matter of contract 
between the parties nnd this is a mat
ter under the jurisdiction of the High 
Court. In view of the liquidation pro
ceedings which they have dropped, J 
understand that a scheme of arrange
ment has been sanctioned and busi
ness is being conducted according to 
the scheme of arrangement sanctioned 
by the High Court. Am I ri^ t?

Shri C. D. Deshmnkh: That is right. 
The only connection of the Reserve 
Bank is that a certificate has to be 
issued by the Reserve Bank under sec
tion 45 of the Banking Companies Act 
in regard to any scheme that is formu
lated. That has already been done.
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Mr. Speaker: I feel that the hon. 

Member is going into individvial res
ponsibilities which, perhaps or very 
probably, will be matters which would
be investigated into by the High 
Court in case a petition is made to the 
High Court. That seems to be the 
position.

Shri A. C. Guha: Any scheme s e c 
tioned by the High Court must have 
the previous sanction of the Heseive
Bank also. The Reserve Bank and 
thus the Government of India can
not be entirely absolved of the
sibility in this matter.

Mr Speaker: That is his arguiri^t; 
Ihrt mat is not my view.

iSiin A. C. Gnha: I  tiiink the Jlhance
M ihik^ has also adM tt^  that.

Mr. His admission won’t
avail here. Whatever is my view mtist 
prevail.

Shri TL N. Mokerjee: May I
whether the Reserve Bank of India 
has made a specific report in regiurd 
to the affairs of this Bank and if so, 
what steps Government intend to
take on^the basis of those tecommmd- 
ations of the Reserve Bank?

Shri C. D. Desbmnkh: There is no
stage of making a report to the Hi|^ 
Court. As I said, imder s.e/:tion 45 of
the Banking Companies Act, the Re
serve Bank has to issue a certificate 
before a scheme is adopted by the 
High Court. Whether you call it a 
r ^ r t  or anything else is another mat
ted. That is really a certificate in 
terms of the law.

Shri H. N. Mnk^iee: My question 
related...

Speaker: We wiU go to the next 
“question.

D a r je e l in g  S a n k

*1U9. Shd A. C. Gnha: Will fhe
Minister of Finance be pleased to
jrtiite:

(a) W h^er any liquidator was 
appointed for tiie Darjeeliztg Bank
^fter its closure;
. (b) if so, on what date and how iar

lie has proceeded with the work of
liquidation;

(c) whether^ any amount has since 
b^en realised and any dividend paid

the cr^ tors; and

(d), what were the s^ets and liaW  ̂
litjes^of the Bjmk at f te  time « f  ill
<!ld^ire7

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) to (c). On a petition 
being made to the Calcutta High
Court by a creditor in February 1948 
for the winding up of the Darjeeling
Bank Ltd., the Court appointed a
Provisional Liquidator and issued final 
orders for winding up the bank on the 
5th April. 1948, appointing Mr. R. 
Singhefe as its Official Liquidator. He 
was however discharged later and. in 
his place, the Official Receiver of the 
Court was appointed as the Official 
Liquidator by an order of the Calcutta 
High Court dated the 8th May, 1950. 
Government are not in a position to
give information on the progress of
Hquidatidn work.

(d) Government have nd informa
tion.

Shri A. C. Goha: May I know why
the original liquidator was discharged, 
if the Government has any information?

6hH C, B. D e ^ n k h : Government 
hits ho information on the point.

Shri A. C. Gnha: May I know if any
dividend has been paid to the 
depositors?

Shri C. D. Deshmnkh: I should like 
to have notice.

S c h o l a rsh ip  B oard

*1150. Shri B. R. Bhagat: Will the 
Minister of Education be pleased to 
state:

(a) whether the Scholarship Board
for the Scheduled Castes, Scheduled 
Tribes and other Backward Classes 
students has been constituted for the 
year 1952-$3;

(b) if so, what is the personnel of
the Board; and

(c) the amount sanctioned for
Scholarship in the current year?

Tbtf V^Baiii^tary Sclcretary to the
MiBdsf» of Education and Natural 

Scdentlflc Research 
(Shri 1L D. Midaviya): (a) Yes, Sir.

(b) The personnel of the Board for
the year l«52-53 is as under:—
Chmrmah:

Secreta^ and Educational Adviser to 
tbe Government of Incjia.
Members:

(1) Shrimati Ganga Devi, MP.
(2) Shri JEdpal Singh. MP.
(3) Shri M. V. Gangadhara Siva, 

MiP.
(4) tfr. ’pmtSitsLO bfeahfnukh. M j*.
W  Oart Upendrc Natb SuhUn, MiP;
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(6) Shri Laxmidas Shrikant. Com

missioner for Scheduled Castes and 
Scheduled Tribes.

(7) Diwan Anand Kimiar, Vicfe- 
Chancellor, Punjab University.

(8) Shri K. S. Shivam, Working 
Secretary, Harijan Sevak Sangh, Delhi.

(9) Shri D. Rangaiya, Working 
Secretary, Bharatiya Adimjati Sevak 
Sangh, Delhi.

(10) Shri M. S. Bhatnagar, Joint 
Secretary, Ministry of Finance.

(11) Deputy Educational Adviser
(Scholarships).
(12) Dr. C. V. Ramchandani, Assistant 

Director General of Health l^rvices.
Secretary:

Assistant Educational Adviser
(Scholarships).

(c) 1^. 17.50,000.
Shri ift. It. fihagai: In view of the 

fact, Sir, that out of 12 Members of ttie 
Board, there is only one member of
the backward classes, will the Grovert- 
ment consider the feasibility of giving 
more representation to the backward
classes?

Shri K. D. MalaViya: I am afraid. 
Sir, as out of theser five representa
tions have already gone to Members 
of Parliament, no more representations 
can be given to the backward classes.

Shri B. R. Bhagat: May I know. Sir, 
the basis on which the Board has 
been constituted?

Shri K. D. Malaviya: The Board is 
constituted by the Ministry on the re
commendations of the Minister for
Parliamentary Affairs.

Shri B. U. Bhagat: May I know. Sir. 
whether a representation has been
made that instead of five non-official 
representatives taken at random, the 
Board should be constituted from the 
Members of Parliament, ^ d  if so, 
what action has been taken?

Shri K. D. Malaviya : No. The Board 
has recently met and has recommended 
to the Government to coniine its re
presentation to Members of the 
Parliament. That is a matter which 
is under the consideration of Govern
ment.

Shrima;ti Benu Chaknivartty: May I
know. Sir, how many have received
scholarships from Bengal, and for what 
studies?

Shri K. D. Malaviya: I will require 
notice for that.

Shri Vehiyin£han: May I know.
Sir, whether this Scholar^D Boaird fa 
cphstil^tfed yearly, or whemer it wm
last for more than tfiat*?

Shri K. D. Malaviya: It is constituted 
yearly.

Shri Raghavaiah: May I know
whether there is any proposal to 
increase the amount of scholarship for
the Scheduled Castes in case the 
number of applications increase?

Shri K. D. Malaviya: If it is consider
ed by the Government that the amount 
allotted is inadeauate. Government 
will certainly s^patheticaUy consider 
the question of increasing the amount

Shri B. S. Morthy: Is it a fact. Sir. 
that the amount of scholarship money
being given to the Scheduled Castes is 
being decreased, and if so, what are 
the reasons?

Shri K. D. Malaviya: It has not 
decr^sed; rather it has increased,

Shri Achnthan; May I know whether 
any percentage has been fixed in
awarding scholarships to scheduled 
castes, scheduled tribes and backward
classes?

Shri K. D. Malaviya: The allotment 
made of the amount available for
1952/53 is as follows: Total Rs. 17-5 
lakhs. Scheduled Castes— R̂s. 8,75,000 ; 
Scheduled Tribes—Rs. 3,50,000; Back
ward CJlasses— R̂s. 5,75,000.

I+dH ^ ?

5FRff T̂T pTTT

^ % 3?n: | i

ird w
^  I  I

Mr. Speaker: Order, order.
B ik r a m  A ero d r o m e

*1151. Shri B. R. Bhagat: Will the 
Minister of Defence be pleased to 
state:

(a) whether all the lands i^uisi- 
tioned for the construction of Bikram 
Aerodrome (Patna) during Hie War 
have been returned to the o\wiiers;

(b) if not, how much of tiie lands 
stiU to be retumi^;
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(c) whether and when they will be
returned;

(d) whether all compensations due 
for the period of the requisition of all 
the lands have been paid back;

(e) if not, the amount yet to be 
paid; and

(f) whether and when the balance 
will be paid?

The Minister of Defence (Shri
Gopalaswami): (a) to (c). An area of
1,028-27 acres of land was requisitioned 
during the war for the construction of
Bikram Aerodrome. Of this an area 
of 107-32 acres only is being perma
nently acquired and the rest of the 
area is being released.

(d) Yes.
(e) and (f). Do not arise.
Shri B. B. Bhagat: I could not follow

the answer of what amounts are yet
to be realised?

Shri Gopalaswami: Well, Sir, this is 
not a history. We wanted only 107-32 
acres as permanently acquired. By
some mistake the State Government 
notified the entire land for acquisition 
and compensation has been awarded 
for the entire land. The mistake has 
been pointed out to the State Govern
ment and the area that has got to be
re-conveyed to 'the rightful owners is 
being determined and certain details 
relating to this transaction are yet 
under enquiry. '

Shri B. R. Bhagat: Do the details 
under enquiry include the compensa
tion to be paid?

Shri Gopalaswami: Compensation has 
been determined by the High Court 
after the parties, when the appeal to 
the District Court failed, went to the
High Court. But the comDensation is 
for the entire land. We have got to 
withdraw from the acquisition of the 
largest part of this land, and there has 
been compensation determined also for
the period during which these lands 
were under requisition and had not 
been acquired. That compensation has 
been paid in full

Shri Bogawat: May I know, Sir, the 
amount of compensation paid?

Shri Gopalaswami: ^ e  total amount 
of eomi)ensation awarded for acquisi
tion is about f c .  sixteen lakhs. As I 
have said,-the matter of re-conveying
the larger part of this land to the 
owners "li now imder correspondence
with ttie State Government, but for

the period during which the l^n^
were under requisition, Ite. 4,01,912 
has been paid as compensation.

I n dia ’s C l a im s  on  P a k ist a n

♦1152. Shri L. N. Mishra: (a) Will
the Minister of Defence be'pleased to
state whether it is a fact that India s 
claims on Pakistan under certain 
heads stiU await settlement; and

(b) If so, what is the actual amount 
standing against each of the unsettled 
heads and what steps have Govern
ment taken or propose to t ^  for
payment on the part of Pakistan?

The Minister of Defence (Shri
Gopalaswami): (a) Yes, Sir.

(b) The amoimts are still under dis
cussion with Paki^an.

Shri L. N. Mishra: Is there agreement 
between the two parties or any dispute 
about the amount itself?

Shri G<valaswami: There is a dis
pute, and a conference is to be hehi 
between the representatives of the two
Governments in order to determine the 
amounts.

Shri L. N. Mishra: Will it be on a
Ministerial or an official level?

Shri Gopalaswami: We have recently
asked Pakistan that this conference 
should be held at the official level in 
the first instance.

U n ion  T a xe s

*1153. Shri K. C. Sodhia: Will the 
Minister of Finance be pleased to state 
what steps, if any, have been taken 
for the imposition of Union taxes in 
Part ‘A' and ‘B* states?

The Minister of State for Finance 
(Shri Tyagi) : Customs and Central
Excise Duties: By virtue of Article
289(2) of the Constitution the Sea Cus
toms Act, 1878, and the Central Excises 
and Salt Act, 1944, were amended to 
provide for: (a) the levy of customs 
duty in respect of goods belonging to 
a Part A or a Part B State and used 
for the purposes of a trade or business 
of ony kind carried on by or on behalf 
of, the Government or of any opera
tions connected with such trade or 
business as they apply in respect of
goods not belonging to any Govern
ment, and (b) the levy of Central 
Excise duty in respect of all excisable
goods other than Salt which are pro
duced or manufactured in India by, or 
on behalf of. the Government of a Part 
A or Part B State and used for the 
purposes of trade or business of any 
kind carried on by, or on behalf of,
that Government or of any operations
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connected with such trade or business 
as they apply in respect of goods which
are not produced or manufactured by
any Government. Income-tax; No
steps have so far been taken, but the 
matter is under examination of Gov
ernment.

Shri BL C. Sodhia: What was the 
amount of tax realised during 1952 so 
far under the heads mentioned by the 
hon. Minister?

Shri' Tyagi: Approximately Rupees 
five lakhs was realised by way ol
excise duty on the State undertakings.

R e s e r v e  B a n k  o f  In d ia  BmLDiNG

*1154. Sliri M. L. Dwivedi: Will the 
Minister of Finance be pleased to
state:

(a) the progress made since March, 
1951 towards the starting of the cons
truction work of the proposed Reserve
Bank of India building in Delhi;

(b) whether the quantity surveyor 
has submitted his bUl of quantities 
preliminary to inviting of tenders;

(c) the reasons for the delay in the 
procurement of special steel which is 
a condition precedent to taking up in
hand the excavation for the basement 
of the building; and

(d) whether estimated cost of the
building remains the same or is likely 
to undergo change in view of the 
fluctuations in prices?

The Minister of State for Finance
(Shri Tyagi): (a) and (b). Since
March, 1951, the Architects have com
pleted the working drawings and for
warded them to the Municipality 
which has given its approval. The 
Reinforced Cement Concrete Specialist 
has also completed the R.C.C. draw
ings. On the basis of these drawings, 
the Quantity Surveyor has worked out 
the tî ll of quantities and a notice call
ing for tenders for the general build
ing work has already been published 
in the leading newspapers. The last 
date for receiving the above tenders 
has been fixed as 15th July 1952. A
contract for the fabrication of the steel 
vaults has already been placed.

(c) A quota certificate for 1,180 tons 
of special steel for the period April/
June 1952 has been received and steps 
have been taken to place orders on
producers with instructions to supply 
the materials on highest priority. The 
delay in placing the indent for the 
pecial steel was due to the fact that 
it was considered necessary to wait till 

.the contract for the fabrication ol flte 
vaults had been

(d) The estimate of the cost of the 
building is being worked out by the 
Quantity Surveyor but it is too early
to say how the cost will compare with 
the earlier estimated cost.

Shri M. L. Dwivedi: May I know
whether the exacavation work in the 
basement has been taken up?

Shri Tyagi: The construction has not 
commenced.

Shri M. L. Dwivedi: May I know t h e
tim e lik e ly  to b e  taken  W hen th e b u ild 
ing w ill b e  co m p lete ly  rea d y ?

The Minister of Finance (Shri C. D.
Deshmnkli): We have no information,

P o s t -W a r  UJS. A id

*1155. Pandit Mmdshwar Datt 
Upadliyay: (a) Will the Minister o f
Finance be pleased to state what is the 
amount received by India in the year
1951-52 xmder the Post-War U.S. AidT

(b) What is the condition attached 
for its utilisation?

The Mfaiister of Finance (Slvi C. D, 
Deshmukh): (a) and (b). India receiv
ed a loan of $190 million for the pur

. chase of two m* l̂ion tons of wheat. 
The local funds obtained by the sale
of American loan wheat are being 
loaned to the CJovemments of the 
States for financing development 
schemes. As the Member will have 
observed from the Loan Agreement 
which was presented to the Parliament 
on the 22nd August. 1951, no condi
tions have been attached for its
utilisation.

Pandit Mmdshwar Datt Upadhyayi
May I know how this amount is deter
mined, whether any scheme is sub
mitted by the coi#ntry, or how the 
demand is made?

Shri C. D. Deshmukh: It was deter
mined with reference to our own 
requirements of food primarily.

Pandit Monishwar Datt Upadhyay:
May I know whether the aid is always 
in cash or sometimes in kind?

Shri C. D. Deshmukh: It is not an
aid, it is a loan, for purchasing the 
wheat in the United States of America.

Shri H. N. Mukerjee: WiU the hon. 
the Minister kindly say why it is neces
sary to give diplomatic immxmity to
field workers who work under the Indo-
U.S. technical agreement?

Shri C. D. Deisdimakh: It does not 
arise out of this particular question, 
because there are no conditions in
regard to this particular loan.
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Shri H. N. Miikerjee: Is it a fact that 

diplomatic immunity is really given in 
the case of American personnel who 
work under this agreement?

Shri C. D. Deshmukh: I shall be pre
pared to answer this question, but it 
does not arise out of this particular 
<luestion.

Mr. S p eyer: The hon. Member’s 
•question is with reference to the 
American personnel employed under 
this scheme.

Shri C. D. D e ^ u U i:  There is no 
scheme, Sir. We have purchased 
wheat, and we lent the money got by
sale of this wheat, to our own State
•Grovemments.

Pandit Mnnishwar Datt Upadhyay:
How has this amount been distributed
Statewise?

Shri C. D. Deshmukh: That obviously 
requires notice.

Shri Barmaii: May I know the actual 
value of the sale proceeds of the loan 
wheat?

Shri C. D. Deshmukh: I think the 
statement has already been made in 
the course of the Budget discussions. 
The actual recovery in rupees would
be about Rs. twenty crores less than 
the rupee equivalent of the loan.

Shri B. S. Murthy: What is the rate 
of interest, and the period agreed to, 
for the repayment?

Shri C. D. Deshmiddi: The rate of
interest is 2i per cent., and the period
of repayment is 30 years beginning 
from June 30th, 1957.

T e r r it o r ia l  A r m y

*1156. Pandit Modialtwar Datt
Upadhyay: (a) Will the Minister of
Defence be pleased to state what Is the 
increase in the Territorial Army since 
August, 1947?

(b) What are the main difficulties in 
the recruitment of the Territorial Army
and what steps have been taken to re
move them?

(c) What is the expenditure per year
per head of an ordinary soldier in the 
Territorial Army and how does it com
pare with the expenditure on a soldier 
of a regular army?

The Minister of D f^ o e  (Slkri 
Oopalaswami): (a) Recruitment to the 
Territa^l Army commenced only in
A u ^ t  ^49. i t  is not lu the piiMic 
interest t<> divulge tiie figures of
recruitment

(b) Our main difllculties in recruit
ment to the Territorial Army arise 
from Ihe fact that—

(1) a very large number of the 
people who wish to join are desirous 
of being taken in on a whole-time basis 
whereas the Territorial Army is design
ed only for part-time service;

(2) those who have other regular
employment are apprehensive of

(i) having to face a substantial 
drop in their emoluments if they 
are called up for whole-time ser
vice for then they would receive 
payment with reference to the 
duties they will be performing in 
the Army in accordiice with the 
Ajrmy scales of pay, and

(ii) their liens on their civil
appointments being lost in the 
event of their being called up for
Army service in an emergency for
a prolonged period.

There is no solution for the first of
these difficulties. Such applicants 
must come in for recruitment to the 
regular Army. The problem of retain
ing the lien has been solved by amend
ing the Territorial Army Act during 
the last session of Parliament by which 
it has been made obligatory on the civil 
employer to retain an employee’s lien 
when he is called up for service in the 
Territorial Army. The other difficulty 
of the difference between the civilian, 
earnings and the Army rates of pay is 
one which can be surmounted only if
the employers are prepared, as a matter 
of public service, to make good the 
difference between the civilian rates of
pay and the Army rates of pay. So 
far as the Central and the State Grov
emments are concerned, this liability
has been accepted. It is to be hoped
that private employers will follow suit 
to the maximum extent possible.

(c) It would not be in the public
interest to disclose this informatibn.

Pandit Mmdshwar Datt Upadhyay:
What is the percentage of men that is 
being maintained in regular payment 
in that army? Otherwise, the people 
come only for a particular period, and 
then go away.

Shri Gopalaswami: I do not know
what exactly the hon. Member means. 
Obviously the answer to that question 
will also not be in the public interest.

Pandit Munishwar Datt Upadhyay:
Is there any section of technicians in 
this Territorial Army, if so, what is
the strength?

Wiri Go|Mrfa»^ami: There are techni
cal units to which recruitment is made.



1186 Oral Answers 25 JUNE 1952 Oral Answers 1186
Shiri Venkataraman; Has it come to

the knowledge of the Government that 
some of the private employers have 
refused to take back those employees 
who had offered themselves for service
in the Territorial Army, after their 
services were over in the same?

Shri Gopalaswami: That, perhaps, is 
so. It is only for the purpose of pre
venting that, that we passed an amend
ment to the Act, that their lien should 
lie retained in private service.

Shri Venkatanunan: How maAy such 
cases have come to the knowledge of
the Government?

^iri Goinla^waiiii: I am afraid, I
must ask for notice.

Shri P. T. Caiacke: May I laiow
whether tiie Territorial Aimy is liable
to be called out in aid of civil power
and if so whether any such requests 
have been made by any States?

Shri Gopalaswami: It is certainly
liable to be called up, if the necessi^
arises for doing so. But I am not in a 
position to say how many States had
asked for the assistance of this force.

Shri Damodara Menoa: I know
whether the Government have made 
any attempt to persuade the private 
employers to make good the loss of
pay the employees are likely to suffer 
when they are called off to Territorial 
Army service?

Shri Gopalaswami: We have appeal
ed to them to accept that liability.

Shri K. Suhrahmanyam: What is the 
proportion of officers of all grades, to
the soldiers in the Territorial Army? «

Shri Gopalaswami: 1 am afraid I 
must ask for notice.

F o r e ig n  In te r e st s  in  In d u st r ie s

•1157. Shri V. P. Nayar: Will the 
Minister of Finaiice be pleased to state:

(a) the percentage of foreign in
terests in Public Limited Companies 
in:

(i) jute industry in India;
(ii) Tea Estates in India; and
(iii) Coal Industries in India; and

(b) the foreign interests in (fee 
industries referred to In sub-parts -d),
(ii) and (iii) above in proprietory and 
partnership firms?

The Minister of Stife for F in s ^
(Shri Tyagi): (a) Information is itot 
available separately Sis to public 
ed companies. Total foreign
ment in all limited corhfpanies (incltid- 
ing private limited tionipanies) iii^ ^

porated in India arid abroad has been
roughly estimated, on the basis of
figures of paid-up capital as in 1948, at 
24-4 per cent, for the jute industry, 
74-7 per cent, for tea estates and 
13*1 per cent, for the coal industry.

(b) Percentage figures cannot be 
given in the absence of information as 
to total capital in Indian proprietory
and partnership firms but on tiie 30th 
June 1948 foreign interest in such firms 
was Rs. 8-45 lakhs in the tea industry 
and there was no foreign interest in 
such firms in the jute and coal indus
tries.

Shri V. P. Nayar: Do the figures 
^ven include foreign investments in
inanaging agencies also?

The Minister Finamie (Shri C. D. 
tfeshmafch); To the extent to which
they are limited companies. S ir ; not 
otherwise.

Shri V. P. Nayar. Is it a fact that
almost all the high grade coal industry 
is controlled by fc^eigners?

Shri Tyagi: I have no detailed infor
mation, Sir.

Sliri A. C. Gnha: ITie hon. Minister 
has given figures for 1948. Has there 
been any change since then?

Shri Tyagi: There must have been 
some change; we have no information. 
The figures on which I am depending 
are the old figures.

Shri K. Snhrahmanyam: May I know. 
Sir, whether it is proposed to acquire 
these interests against our sterling 
balances locked up in Britain?

Shri C. D. Deshmnkh: There is not 
enough sterling balances locked up to
purchase these things now.

Shri H. N. Mokerlee: Is it usual for
Government to supply figures f<Sr 1948 
when questions are asked in 1952?

^Ir. SpedtCr: Order, order.
Shri C. D. Deshmnkh: I have got a 

perfectly good reply to give. Sir. These 
ca u se s  are conducted p»iodicaIly.
These figures of 1948 are based on a 
census of foreign investments conduct
ed by flie Reserve Bank, and if the 
hon. Member was sufficiently acquaint
ed with the complexify of the task, he 
would agree that such censuses could 
not be carried out when questions were 
asked.

Shri B. S. Mnrihy: May I know. Sir, 
what steps hsfTe been proposed to be
.aken by the Government'te discourage 
foreign mvestments?

Mr. SpMter: I tMnk tt Is mach
beyond the question.
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*1161. Shri A. K. Gopalan: Will the 
Minister of Defence be pleased to
state:

(a) whether it is a fact that some 
Radar Equipment is under repair in 
the Ordnance Depots;

(b) whether it is a fact that British 
Officers removed some vital parts of
tiiese equipments just before they 
le ft ; and

(c) whether it is a fact that those 
parts are yet to be replaced?

The Afimster of Defence (Shil
Gopalaswami): (a) Ordnance Depots 
do not carry out repairs, but radar 
equipment, like other equipment, may 
be under repairs in the workshops at 
any given time.

(b) No.
(c) Does not arise.
Shri A. K. Gopalan: May I know. 

Sir, what is the total value of the radar 
equipment bought and under what 
agreement?

Mr. Speaker: The hon. Member must 
be specific about the coimtry and the 
period.

Shri A. K. Gopalan: From Britain 
for the past three years.

Mr. Speaker: Can he give the infor
mation?

Shri Gopalaswami: I am afraid I
have not got the information. I can 
give him the estimated value of repair
able radar equipment now held. If he 
would like to have that figure, it is
11 crores.

S ch o la rsh ips  f o r  S cheduled C a stes

♦1162. Shri Veeraswamy: Will the 
Minister of Education be pleased to 
state what are the various courses for
which Government of India Scholar
ships are being awarded to Scheduled 
Castes students?

The Parliamentary Secretary to the 
Minister of Edocation and Natural 
Resources and Scientific Research (Shri 
K. D. Malaviya): The hon. Member’s 
attention is drawn to a statement ‘laid 
on the Table of the House.

STATEMENT
(i) Medicine and allied subjects 

including Nursing.
(ii) Engineering and Architecture.*
(iii) Agriculture, Forestry and 

Veterinary Science.

(iv) Technolo^.
(v) Science.
(vi) Education and Social Service.

(vii) Humanities, Social Science 
and Fine Arts.

(viii) Commerce.
(ix) Law and Library Science.

Shri Veeraswamy: May I know. Sir, 
whether the amount sanctioned by the 
Government for scholarships to
Scheduled Caste students aimounced a
few weeks ago is sufficient for the 
students when compared with the popu
lation of the Scheduled Castes and with
the. magnitude of the problem of
illiteracy among the Scheduled Castes?

Mr. Speaker: He wants an opinion
whether the amount of scholarships is
commensurate with the population.
That is a matter for opinion.

Shri B. S. Mnrthy: May I know. Sir,
whether the amount of scholarship
money given to individual students is
decreased year after year?
’ Mr. S p ^ e r . That question was put 
and I think it was answered..............

Shri B. S. Mnrthy: That was not 
answered.

Shri K. D. Malaviya: The total
amount has been increased, but in cer
tain cases for certain obvious reasons, 
for instance of fees, a reduction has 
been made and there are specific 
reasons for it.

Shri Velayndhan: May I know what 
are those obvious reasons?

Shri K. D. Malaviya: I haven’t got 
them just now.

D am ag e  to S c u lptu res

♦1163. Shri H. N. Mukerjee: Will the 
Minister of Education be pleased to 
state whether it is a fact that, the im
pact of sea-water is causing serious
and continuous damage to the sculpture 
at Mahabalipuram, that there have 
been instances of avoidable damage b y
natural elements at EUora and Konarak. 
and that many of the Ajanta Frescoes 
immediately require very special ex
pert treatment if they are to be saved 
from destruction?

The Parliamentary Secretary to the 
Minister of Education and Natural 
Resources and Scientific Rraearch
(Shri K. D. Malaviya): The impact of
sea-water threatens only the temple 
known as the Shore Temple at Maha
balipuram but not any pieces of
sculpture. Steps have, however, been
taken to check this threat, as far as 
possible.



1189 Oral Answers 25 JUNE 1952 Oral Anstaen 1190
The Government are not aware of 

any instances of avoidable damage by 
natural elements at EUora and 
Konarak.

The paintings at Ajanta are fre
quently attended to by expert chemists.

Shri fl. N. Mukerjee: Is it a fact. Sir. 
that there are cases of vandalism, 
specially at EUora?

Shri K. D. Malaviya: I am not aware 
of it.

Shri H. N. Mukerjee: Do Government 
intend to appoint a spedal committee 
of experts to look afteir these matters, 
particularly because, on very authentic 
testimony, the sculptures at EUora and 
Mahabalipuram are in great danger 
and the frescoes at Ajanta are also in 
jeopardy?

Shri K. D. Malaviya: As I gaid. Sir. 
from time to time steps have been 
taken by Government to see that the 
paintings at Ajanta are attended to. 
But as far as these big monuments are 
concerned, the general problem at aU 
these places is the decay of masoniy 
by sand-laden winds and other physical 
causes and the deleterious effects of 
these on monuments are there. So
far we are not aware of any method 
by which to check them. We are con- 
suUing other countries also to find out 
if they have got any method by which 
to check them.

Shri H. N. Mukerjee: In view of
recent advances in techniques do 
Government intend to remove the 
shore temple a further distance from 
the sea?

Mr. Speaker: I think he is making 
a suggestion.

Shri B. Das: Was there not an
expert committee appointed a couple 
of years ago to give opinion on how 
the Konarak temple could be preserved 
from damage from sea breeze?

Shri K. D. Malaviya: I require notice 
for that.

Shri A. C. Gnha: May I know. Sir, 
if the Government have any report 
that there has in recent times been a 
considerable deterioration to the 
Ajanta Frescoes? '

Shri KL D. Malaviya: Government 
do not know of any specific damages 
that have be&n caused in Ajanta.

Indian  B a n k in g  Co m pa n ie s  A ct

•1164. Shri H. N. Mukerjee: WiU the
Minister of Finance be pleased to state:

(a) whether there was any negligence 
on the part of the Reserve Bank of 
India in examining the account l>ooks 
of the Calcutta National Bank, Ltd., 
wbidi suspended business under the 
direction of the Reserve Bank in May 
1951: and

(b) whether Government contemplate 
to amend the existing Indian Banking 
Companies Act and the Reserve Bank 
o f India Act in order to minimise the 
danger to the commtmity of recurrent 
bank faUures?

The Minister of Finance (Shri C. D. 
Deshmukh) : (a) No. Sir. I may
mention for the information of the 
hon. Member that the Calcutta National 
Bank Ltd. did not, as stated by him, 
suspend business under the direction 
of the Reserve Bank. The bank was 
merely prohibited from receiving fresh 
deposits and it suspended business of 
its own accord.

(b) In the opinion of Government 
the existence of the Indian Banking 
Companies Act and a greater sense 
of their own responsibilities on the 
part of bank managements already 
minimise the danger of any recurrent 
bank failures. No amendment of the 
Act to that end is necessary or con
templated.

Shri H. N. Mukerjee: Sir, in view 
of the fact that the arrangement re
garding the amalgamation of the 
Calcutta National Bank with the Bank 
of Jaipur was due to the niovement 
conducted by the employees and the 
Bank’s depositors and not the supervi
sory pov/ers of the Reserve Bank of 
India, which undoubtedly are there, 
would not Government reconsider the 
position just stated?

Shri C. D. Deshmukh: I do not know 
what the hon. Member means. The 
Bank was, inspected because it had 
committed repeated defaults in main
taining the statutory balances as re
quired under section 42 of the Reserve 
Bank of India Act, and, therefore, it 
was prohibited from receiving fresh 
deposits. Subsequently the matter 
went up before courts at the instance 
of some of the depositors. I do not 
see how it involves any amendment 
of the Act.

Shri H. N. Mukerjee: In view of the 
possibility that the interests of the 
depositors can be safeguarded very 
much better if instead of a bank being 
sent into liquidation some kind of 
arrangement can be directed by the 
Reserve Bank, would not the Grovern- 
ment consider ways and means of 
ensuring that possibility?



Shri a  D. Deshmukh: That is not 
precluded by the present Act. In 
suitable cases the Reserve B a ^  does 
take the, initiative in bringinie about
amalgamation. There is ^  instance in 
Bengal where that has been done.

Shri A. C. Goha: Has not the Reserve 
Bank any other discretionary powers
to direct and control the management 
of a bank before giving that drastic 
direction to stop taking deposits?

Shri C. D. Deshmukh: I must refer
the hon. Member to the Act itself.
M atch  and P e t r o l  E x c is e  P ool  F unds

*1167. Shri M. L. Dwivedi: Will the 
Minister of Finance be pleased to 
state:

(a) the share of the State of
Vindhya Pradesh in the Match and 
Petrol Excise Pool Funds of the years 
1950-51 and 1951-52;

(b) the way in which these amounts 
have been utilised; and

(c) whether in the allocation of
this Fund Vindhya Pradesh is still 
being treated as a former Indian 
State?

The Minister of State for Finance 
(Shri Tyagi): (a) As regards the
Match Excise Pool Fund, the Honour
able Member is, presumably, referring 
to the arrangement which existed 
between the Government of India and 
the former ‘Indian States’ for pooling
and sharing the excise revenue from
matches, collected Within their respec
tive jurisdictions through their in
dividual excise administrations. That 
arrangement lapsed with effect from
the 1st April 1950, on which date the 
Match Excise administration through
out India (except Jammu and Kashmir)
was taken over by the Government of
India as part of the scheme of integra
tion of “federal” revenues. Nothing is, 
therefore, (payable to the State of
Vindhya Pradesh as the share of the 
“Indian States” from which this State
was constituted, of the proceeds of the 
Match Excise duty in respect of the 
financial years 1950-51 and 1951-52.

Regarding the Petrol Excise Fund, 
the reference is, presumably, to the
Central Road Fund, which is financed
from Excise and Customs duties on 
petrol, and from which subventions to 
States are paid direct. The total
amount allocated to the State of
Vindhya Pradesh from the Central
Road Fund during the years 1950-51 
and 1951-52. is as follows;—

Vear Rs.
1950-51 ... 89,191
1951-52 ... 50,000 (on account)

The final figures for 1951-52 have not 
yet been worked out.
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(b) (i) Does not arise so far as the 

Match Excise Pool Fund is concerned.
(ii) Regarding Central Road Fund, 

an estimate for Rs. 1,21,400 was sanc
tioned in April 1952 for metalling the- 
Teonthar-Panwar-Dabhoura Road-

(c) No, Sir.
Shri M. L. DwiTcdi: Which are the 

other Part B and Part C States to
which payment is still being made
under the Match Excise Fund?

Shri Tyagi: Payment on account of
match excise is not being made to any 
State.

H a l i S icca  C u r r e n c y

♦1169. Shri T. B. Vittal Rao: Will the 
Minister of Finance be pleased to stater
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(a) whether it is a fact that Hali 
Sicca Currency of Hyderabad State 
would be demonetised from 1st April, 
1953; and

(b) if so, what steps do Government 
propose to take to withdraw that 
currency from circulation?
. The Minister of Finance (Shri C. D. 

Deshmnkh): (a) The coins of all de
nominations and one rupee notes of ihe 
Hyderabad State will cease to be legal 
tender with effect from 1st April 1953. 
The currency notes of denomination 
other than one rupee issued under the 
Hyderabad Paper Currency Act can be
demonetised when the Act is repealed.

(b) For faciUtating the withdrawal 
of all denominations of Hyderabad 
Currency notes and coins the Reserve 
Bank of India have, under arrange
ments with the State Bank of Hyder
abad, established currency chests at 26 
centres in that State in addition to the 
two chests and small coins depots at 
the Imperial Bank of India, Hyderabad 
City and Secunderabad. The State 
currency is exchanged for Indian 
currency in these chests. After de
monetisation, facilities will continue to
be provided to the public \mtil such 
time as is considered desirable for ex
changing their holdings of the local 
currency with the Indian Currency at 
treasuries and sub-treasuries and other 
specified centres.

Shri Vittal Rao: May I know
whether after demonetization the 
Hyderabad anna will break up info six 
pieces as at present in Hyderabad or
into ^our as it is here?

Mr. Speaker: The question is,
whether the same arrangement will 
continue as far as the Hyderabad anna
is concerned or there wHl be some 
changes.
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ShTl C. D. Deshnmkh; No. Sir. When 
It ceases to be legal tender, it will be
replaced by the arrangements which
are in force in the rest of the coiintry.

Shri Velayndhan: What is the total 
loss incurred by the State due to de
monetization, and is the Government 
of Inditf paying any compensation?

Sliri C. D. Deshmukh; I want notice
of the question, if he means profits 
from the issue of currency and com
age.

S a v in g s  D e p o sit s

♦1170. Shri Jhulan Sinha: Will the 
Minister of Finance be oleased to refer
to the reply to starred question No. 415 
asked on the 3rd June, 1952 and state:

(a) whether it is a fact that accord
ing to Government commitment 
interest on ten years Treasury Saving 
Deposits has to be paid half yearly; 
and

(b) whether it is a fact that pay
ments of interests on ten years
Treasury Savings deposits are not being 
made although the due dates have long 
passed? .

The Minister of State for Finance
(Shri Tyagi): (a) No, Sir. Interest on 
Ten Year Treasury Saving Deposits is 
payable annually on the completion of
each period of twelve calendar months 
from the date of deposits.

(b) Instructions regarding payment 
of interest on these deposits were duly 
issued by the Reserve Bank of India 
to ail Treasury Officers long before ihe 
first interest payment became due. 
Government have not received any 
complaint that these instructions have 
not been observed.

Shri Jhulan Sinha: May I know
when the instructions were issued?

Shri Tyagi: The letter which my non. 
friend probably refers to was issued 
by the Reserve Bank on 2nd January.

Mr. Speaker: Of what year?
Shri Tyagi: Every year.

C l a im s  in  r espe ct  of R e qu isitio n eo
B u ild in g s  '

*1171. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleased 
to state:

(a) if the Pre-partition Compensa
tion Claims Committee has decided
that claims of Indian citizens in res
pect of lands and buildings requisi
tioned by the Military authorities in 
1942 and permanently acquired by
Government in 1945 are a liability oi
the Government of Pakistan; and

(b) if so, the action taken or pro
posed to be taken for recovery o i
such claims?

The Bfinister of Defence (Shri
Gfopalaswami): (a) The Committee has
reported that for purposes of its work
it has proceeded on this basis. Their
main reason for doing so appears tu
be that the properties in question form
part of Pakistan; as the benefits arising, 
out of their  ̂acquisition go to that Gov
ernment, tEe liabilities should be met 
by that (jrovemment.

(b) Assuming the liability is that o f
Pakistan the individual claimants con
cerned must approach that Government 
for the payment of compensatioa
which may be agreed upon between 
them for the land or property acquired.

Shrimati Rena Chakravartty: Is there 
any machinery of our Government 
through which we can recover this 
compensation from the Pakistan Grov- 
ernment, or is it to be done entirely
by the individuals concerned?

Shri Gopalaswami: It has to be done 
by the individuals concerned. When 
we are applied to, we shall us^ our 
good offices in getting Pakistan ta
honour the claims.

Short Notice Qnestion and Answer

D ist r ib u t io n  of  S u lp h u r  f o r
MANUFACTURE OF MATCHES

Shri B. S. Murthy: Will the Minister 
of Commerce and Industry be pleased, 
to state:

(a) whether any representation was
recently received from the South 
Indian Match Manufacturers’ Associa
tion regarding the supply of sulphur 
and wagons;

(b) if the answer to part (a) above 
be in the affirmative, the date and
nature of the representation made;

(c) the action taken;

(d) the system and agency of distri
bution of sulphur to the match manu
facturers in the South ; and

(e) the facilities provided for match 
factories for bringing in raw materials 
and sending out finished goods?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) Two representations regarding 
supply of sulphur were I'eceived in the
Ministry from the South Indian 
Swadeshi Match Manufacturers* Asso
ciation. I believe the Hon. Member is 
referring to this Association.
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No representation has been received 

a-egayrding supply of wagons. Recently 
when I was in Madura, this Associa
tion made a personal representation to 
m e both as regards sulphur and wagons.

(b) In their representations dated 
the 31st May 1952 and 2nd June 1952. 
the Association requested that as sul- 
3)hur was not available with Messrs. 
Imperial Chemical Industries Ltd.. 
Madras, order for release of sulphur in 
^favour of I.C.I.’s representative at 
:Sivakasi should be issued to enable 
him to purchase sulphur from any 
stockists at Bombay or Calcutta for 
distribution to match factories.

(c) A reasonable supply of sulphur 
was arranged for the I.C.I.'s represen
tative at Sivakasi and the Association 
informed on 11th June 1952 that they 
should contact him.

(d) Any match factory seeking CJov 
emment’s assistance in obtaining sul
phur is advised to obtain supplies to 
the extent the stock position permits, 
from an authorised dealer.

(e) No special facilities have been 
provided, as the industry did not bring 
to Government’s notice any serious 
difficulty in regard to movement of raw 
materials and finished goods.

Shri B. S. Murthy: Is there any mono
poly given to Messrs. Imperial Chemi
cal Industries Ltd., Madras for distri- 
lauting this sulphur, Sir?

Shri T. T. Krishnamachari: No, Sir.
Shri B. S. Murthy: Are these match 

manufacturers prevented from purchas
ing sulphur from elsewhere?

Shri T. T. Krishnamachari: Sir, the 
position is that imports of refined sul- 
-phur, which is what is needed by the 
match manufacturers, is not controlled 
and though it is imported by all im
porters on their own account, the dis
tribution is controlled by Government 
and sometimes certain dealers are 
assigned certain areas and if there is 
any difficulty in the. match manufac
turers obtaining supplies from parti
cular dealers, the Government arrange 
for those supplies from other stockists.

Shri Jl. S; Murthy: What prevents 
the Government from issuing permits 
to these match manufacturers to pur- 
‘Chase the needed quantity of sulphur 
irom other sources than only from the 
Imperial Chemical Industries Ltd.?

Shri T. T. Krishnamachari: I have 
said. Sir, that the Imperial Chemical

Industry have no monopoly. Now 
Parry and Co. in Madras have import
ed about 100 tons of sulphur and 
actually the match manufacturers are . 
asked to get in touch with them. 1 
might also add that I have met the 
members of this Association recently 
when I was in Madura and when all 
their needs were discussed and I know 
that so far as the sulphur position is 
concerned, it is not as acute as the hon. 
member imagines.

Shri B. S. Murthy: May I know. Sir. 
whether it is a fact that several lakhs 
of rupees worth of goods have been 
kept in these factories for want of 
wagons?

Shri T. T. Krishnamachari: There is 
admittedly a little difficulty according 
to the version presented to me by the 
Match Manufacturers’ Association m 
respect of wagons and as I said, this 
matter was not brought to the notice 
of my Ministry until recently when it 
was brought to m y notice personally.' 
Their grievances are being forwarded 
to the appropriate Ministry for neces
sary action. But it is also a fact thĉ t 
certain supply of wagons is ensured 
to them according to the present deter
mination of wagon supply by the appro
priate authority.

Shri B. S. Murthy: Is it not a fact. 
Sir, that the promised quota of wagons 
has not been supplied to them in time 
even today?

Shri T. T. Krishnamachari: I have 
no information.

Shri Damodara Menon: May I know. 
Sir, what is the stock position of refin
ed sulphur in the country today?

Shri T. T. Krishnamachari: I have 
not got the exact figures, Sir. As I 
said, refined sulphur is not controlled 
by the International Materials Confer
ence. It is only crude sulphur that is 
controlled and sulphur is placed under 
the O.G.L. and imports are coming in 
though not as much as we want. The 
Government have also asked the Sul
phur Users’ Organisation to reserve a 
certain quantity of crude sulphur in 
case it is necessary to supply the match 
manufacturers with crude sulphur if 
refined sulphur is not available.

Shri Velayudhan: May I know. Sir. 
how many match factories were closed 
because of the scarcity of sulphur?

Shri T. T. Krishnamachari: I require 
notice for that.
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WRITTEN ANSWERS TO QUESTIONS 
Increased C it y  Allowances a t  Poona

*1160. Shri Nambiar: Will the Minis
ter of Finance be pleased to state;

(a) whether representations have 
been receivfed from any labour organisa
tions of Poona requesting the declara
tion of Poona city as ‘B’ Area, that 
employees in Government and quasi- 
Govemment undertakings could have 
the benefit of an increased City 
allowance; and

(b) whether any action has been 
taken in the matter?

The Minister of State for Finance 
(Shri Tyagi) : (a) No representation
from labour organizations has been 
received but a resolution passed at a 
conference of subordinate c?nployees
of certain Central Departments at 
Poona was received in 1949.

(b) Yes. The representation was 
duly considered by the Government. 
Poona cannot be included in *B’ areas, 
as. according to the final Census 
figures, its population is below five 
lakhs.

C o u r ts  M a r t ia l s  and C o u r t s  of
En q u ir y

*1165. Shri Tbirani: Will the Minister 
of Defence be pleased to state:

(a) whether there has been an 
increase in crime in the Indian Army 
since Partition and if so, what are the 
reasons therefor and what corrective
action has been taken to prevent it; 
and

(b) what is the approximate* expendi
ture which has been incurred on 
Courts Martial and Courts of Enquiry 
in respect of disciplinary cases during 
the years 1948—52?

The Minister of Defence (Shri 
Cxopalaswami): (a) Yes, Sir. The
increase in the incidence of militaiy
offences is attributable to :

(1) Inexperienced commanders in 
certain units.

(2) Shortage of officers after parti
tion.

(3) Attitude of some of the non
regular officers.

% ■
To remedy the situation—

(1) More regular and experienced 
officers are being posted with the 
troops.

(2) Directives have been and are 
being issued for the guidance of
officers, and

122 P.S. D.

(3) Regulations have been and will 
continue to be tightened up on all
aspects revealed by disciplinary cases 
to be faulty. •

(b) It is not possible to give any 
figures regarding the cost incurred in 
connection with Courts Martial and 
Courts of Inquiry as these fall within 
the normal duties of military person
nel. The only additional cost involved 
is that of the conveyance of witnesses 
who are not in the stations but, as no
separate accounting system is main
tained for this, no figures can be given.

'wto {^ )  w
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The Minister of Education and 
Natnral Resources aad Scientillc Re
search (Manlana Azad): (a) The
scholarships to Scheduled Castes stu
dents are awarded on the recommenda
tion of the Scheduled Castes, Scheduled 
Tribes and Other Backward Classes 
Scholarships Board. A copy of Regula
tions relating to these scholarships 
which contain the basis of selection 
is placed on the Table of the House. 
[See Appendix VI, annexure No. 2]

(b) Yes, Sir. Three Scheduled 
Castes Members of this House are
Members of the Board.
F o r e ig n  O ffic e r s  in  D efence  F orces

*1172. Shri H. N. Mokerjee: Win the
Minister of ^ fen ce  be pleased to state
the emoluments and the conditions of , 
service of officers of foreign nationality
at present serving in the Indian Army, 
Navy and Air Force?

The Minister of Defence (Shri 
Gopsdaswami): A statement showing 
the emoluments is laid on the Table 
of the House. [Stc Appendix VI, 
annexure No. 3]

Officers of foreign nationality have 
been employed on contracts for periods 
ranging from one to three years, and
their service is generally liable to
termination at three months* notice on
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either side after completion of one 
year’s service. They are entitled to 
leave and free passage for themselves 
and their families, to the U.K. and 
back, in accordance with the rules in 
force.

0

D e m o b il isa t io n  of  M y s o r e  State  
F o r c es

•1173. Shri Madiah Gowda: Will the 
Minister of Defence be pleased to state 
how many persons and of what ranks 
have been demobilised in Mysore, due 
to the integration of State Forces?

The Minister of Defence (Shri 
Gopalaswami): (1) 51 Officers;

(2) 76 Junior Commissioned Officers;
(3) 1,827 Other Ranks; and
(4) 500 . Non-Combatants (Enrolled)

and Civilians. '
M o n a zite  S u pp l y

•1174. Shri Matthen: Will the Minis
ter of Natural Resources and Scientific 
Research be pleased to state:

(a) the price at which the Govern
ment of India has persuaded the 
Travancore-Cochin CJovernment to 
supply monazite to the Rare Earths 
Company at Alwaye and the quantity 
and duration of the contract and how 
does this price compare with the world 
price since the contract; and

(b) in view of the great disparity in 
world price, which has been almost ten 
times the contracted price, do (govern
ment propose to re-open the price 
question and fix an equitable and fair 
price for Travancore-Cochiu Govern
ment?

The Minister of Education and 
Natural Resources and Scientific 
Research (Maulana Azad): (a) The
Indian Rare Earths Company is jointly 
owned by the Union and Travancore- 
Cochin State Governments. Supply of 
monazite to its factory at Alwaye is 
in the nature of a transfer of material 
and there is no relevant reason for 
comparison with world prices.

(b) It is not true to say that world 
prices are almost ten times the con
tracted price at which the Alwaye fac
tory obtains monazite sand.

G r a n ts  t o r  Education

•1175. Shri N. B. Chowdhnry: Will 
the Minister of Education be pleased 
to state on what basis grants for educa
tion are made to different States?

The Minister of Education and 
Natural Resources and Scientific 
Research (Maulana Azad): The basis 
pf grants to States for education vary

according to the nature of the grant. 
A statement is laid on the Table' of 
the House. [See Appendix VI, 
annexure No. 4.]

M il it a r y  D a ir y  F a r m s

•1176. Shri Kajrolkar: Will the
Minister of Defence be pleased to state:

(a) the number of military dairy 
farms in India and the Centres where 
they are located;

(b) what is the total production of 
such dairy farms;

(c) whether this production is suffi
cient to meet the requirements of the 
armed forces;

(d) if the answer to part (c) above 
is in the affirmative, whether there is 
any excess production diverted to 
civilian consumption;

(e) if the answer to part (c) above 
is in the negative, whether the deficit 
is made up by purchase of milk and 
dairy products from the open market; 
and

(f) whether Government have made 
any comparison of production costs 
with the civilian dairy farms in the 
areas where the military dairy farms 
are situated, with a view to see whether 
the latter are being run eccnomically?

The Minister of Defence (Shri 
Gopalaswami): (a) There are 26 Mili
tary Dairy Farms located at the follow
ing Centres :

Ahmednagar, Belgaum, Bangalore. 
Deolali, Jubbulpore, Kalyan, Kirkee, 
Pimpri. Secunderabad, Wellington, 
Agra, Allahabad, Bareilly, Dehra Dun, 
Jhansi, '  Kanpur, Lucknow, Meerut, 
Namkom, Panagarh, Ambala, Delhi 
Cantt., Ferozepore, JuUundur, Mhow 
and Pathankot.

(b) The daily production of the 
dairy farms is about 31,000 lbs. of 
cows’ milk and about 65,000 lbs. of 
buffaloes* milk.

(c) No. It is short to the extent of 
about 5,000 lbs. of milk daily.

(d) Does not arise.
(e) Yes. Sir.
(f) The rates have been found to 

compare favourably with the rates at 
which civilian dairies sell products of 
similar quality.

S ol d ie r s ’  B oa r ds  etc .

•1177. Shri R. N. Sinffh: Will the
Minister of Defence be pleased to state:

(a) the constitution and function of 
the Soldiers, Sailors and Airmen’s 
Board; and

(b) the annual expenditure of the
Board referred to in part (a) above?
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The Minister of Defence (Shri 

Gopalaswami): (a) A statement is laid 
on the Taft)le of the House. [See 

Appendix VI, annexure No, 5.]
(b) Expenditure on the Board is 

about Rs. 90,000 per annum.

m m x :  ( t )
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The Minlstn of Edncation and 
Natural Resources and Scientific 
Research (Manlana Azad): (a) Since 
1944-45, when Scheduled Castes
Scholarships Scheme was initiated, 67 
students of Delhi University have been 
awarded scholarships.

(b) Rs. 42.885.

K ir k e e  and J abalpur  A m m u n it io n
F a cto r ies

*1179. Shri P. N. Rajabhoj: Will the 
Minister of Defence be pleased to state;

(a) whether there is any proposal for
the removal of staff in either Pulgaon, 
Dehu Road depots ammunition factories
at Kirkee and Jabalpur; and

(b) if so, what is the number involv
ed?

The Minister of Defence (Shri 
Gopalaswami): (a) and (b). By the 
expression ‘removal of staff’, the hon. 
Member presumably means reduction 
of staff. The load of work is not static 
and varies from time to time. Conse
quently, certain adjustments in the 
establishments take place from time
to time. Every effort is made to absorb 
any person found to be surplus in any
one establishment in other neighbour 
ing establishments. There is no pro
posal at present to reduce the stsffl 
at any of the places mentioned except 
at Dehu Road Depot in respect of
which the matter is under considera
tion. IJow much reduction, if any, 
there should be here will depend upon 
how many of the surplus personnel 
can be absorbed elsewhere.
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S o la r  C oo k e rs

*1180. ^hri Ram Das: Will the
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) what steps Government have 
taken to popularise solar cookers; and

(b) whether it is possible to work at 
the solar cooker at night or in cloudy
weather?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) The
experiments are still in a laboratory 
stage and the results of such experi
ments are given to press for general 
information of the public.

(b) If the hon. member had given a 
thought to the name of this cooker, it 
would not have been necessary for him 
to ask this question.

R esearch  In st itu t e s

♦1181. Shri B. N. Roy: Will the
Minister of Natural Resouirces and 
Scientific Research be pleased to state:

(a) what researches have recently 
been undertaken and results achieved 
in connection with finding out any new 
food; and

(b) what are the researches and 
heir results in connection with substi

tutes for steel and iron in buildings, 
structures and transport?

The Minister of Education and
Natural Resources and Scientific Re
search (Maulana Azad): (a) A state
ment giving the desired information is 
placed on the Table of the House. [See 
Appendix VI, annexure No. 6.]

(b) The National Laboratories have 
not conducted any research on tlie 
substitute for steel and iron in 
buildings, structures and transport. 
The use of Titaniimi metal and alloys 
is under investigation.

B oard of S c ie n tific  T e r m in o l o g y  in
H in di

♦1182, Shri Ram Das: Will the Minis- 
.er of Education be pleased to state:

(a) the number of Expert Com
mittees set up to assist the Board of
Scientific Terminology in Hindi;

(b) whether this Board has made 
some report as yet; and

(c) when the Board is expected to 
implement the plan?

The Minister of Education and
Natural Resources and Scientific Rê  
search (Maulana Azad): (a) Ten,
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(b) and (c). There is no question of 
the Board submitting any Report at 
this stage. On its recommeYidation 10 
Expert Committees on the various 
sciences and a Committee of Philolo
gists have been appointed and they are 
carrying on the work assigned to them. 
The Board has also laid down certain 
general principles for the guidance of 
these Committees, and work is pro
ceeding on these lines. It is a big 
undertaking and will take several years 
for its completion.

S a r g en t  C o m m is s io n ' s R e po r t

250.. Sbri L. N. Mishra: (a) Will the 
Minister of Education be pleased to 
state the steps that the Government of 
India have taken for the implementa
tion of Sargent Commission’s Report 
on the educational development in the 
various States in India?

(b) Is it a fact that some States have 
not adopted the said report?

(c) If so, what are the States that 
have adopted the said report and also 
those which have not done so?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) The re
commendations made in the Report of 
the Central Advisory Board of Educa
tion on Post-War Educational Develop
ment in India, 1944 (known as Sargent 
Report) have been generally accepted 
by both the Central and the State 
Governments and are being gradually 
implemented. ^

*̂3) No.
(c) Does not arise.

A m o u n t s  due f r o m  P unjab  P r o v in 
ciAL C o-o p e r a tiv e  B a nk , L ahore

'  251. Shri Ram Das: Will the Minister
of Finance be pleased to state;

(a) what amount of money was due 
from the Punjab Provincisd Co
operative Bank Ltd., Lahore in Pakistan 
to the co-operative institutions in 
Punjab (I) at the time of Partition in 
1947;

(b) how much of it has-been recover
ed up to March, 1952;

(c) what steps Government intend to 
take to recover the balance;

(d) the names of co-operative insti
tutions among whom the recovered 
amount has been distributed, stating 
the amount given to each;

(e) the names of those co-operative 
institutions to whom repayment has 
been made; and

(f) whether Government propose to 
give financial help to the institutions 
referred to in part (e)?

The Mini^ier of Finance (Shri C. D. 
Deshmukh): (a) According to the
tentative balance sheet prepared in 
August, 1948, by the Registrars of Co
operative Societies of the two Punjabs, 
a net sum of Rs. 226 lakhs was payable 
by the Punjab (P) to the Punjab (I), 
after adjusting Rs. 69 lakhs payable 
by ihe Punjab (I) to the Punjab (P): 
Until all the claims have been verified 
and a final balance sheet is prepared, 
the actual amount to be recovered 
cannot be determined.

(b) Government securities to the 
value of Rs. 1,45,65,500 have been 
received.

(c) The balance can be recovered 
only after all the claims have been 
verified and the correct amount still 
due is determined. The process of 
verification is in progress under the 
direction of the Registrars of Co
operative Societies of the two Punjabs.

(d) and (e). A statement showing 
the distribution of Government 
securities to the value of Rs. 1,04,65,500 
among the Co-operative Institutions of 
Punjab (I) is attached. [See Appendix 
VI. annexure No. 7]. No information 
is available as to how the balance of 
Rs. 41 lakhs has been distributed.

(f) No.

(%) TT̂ o

(^ )  qr ^
^  ?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) and (b). The atten
tion of the hon. Member is invited lo 
my reply to Starred Question No. 157 
answered on the 21st February, 1SS2 
wherein a copy of the agreement was 
laid on the Table of the House.

(vnftiMwH tFirfhn)

^  ^  ^  f i r "
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% 3 T ^  3R
^

t  ?

(^ ) FT ^  ^
^ TT

^  fq‘«l(< >̂T ^ ?

The Minister of Finance (Shrl C. D. 
Deshmnkh): (a) Eleven Operational 
Agreements have been signed.

(b) Eight Agreements were laid on 
the Table of the House ip reply to 
question No. 713 on the 11th June, 1952.
Copies of the remaining three Agree
ments are laid on the Table of ihe 
House. [Copies placed in the Library.
See No. P-54/52.]

F o r e ig n  A id  and L oan

254. Sm  Baishah GupU: Will the
Minister of Finance be pleased to state:

(a) the aid and loans received by 
India from different foreign countries 
under various schemes in lorms of
rupees up to the end of May, 1952;

(b) the instalments that have been
undertaken to be paid on account of
the aforesaid aid and loans;

(c) the amount payable during 1952
53 on that account; and

(d) the duration of period up to 
which the instalments will have to be 
paid?

The Minister of Finance (Shri C. D. 
Deshmukii): (a) I lay on the Table of
the House a statement giving the 
details. [Sec Appendix VI, annexure
No. 8.]

(b) to (d). In the case of aid, ques
tion of repayment does not arise. In 
the case of loans, a statement furnish
ing the information is laid on the Table 
ot the House. [See Appendix VI, 
annexure No. 9.]

No payment is due upto June 30. 
1957.

C o in s  of  O ld Indian  S tates

255. Shri M, L, I>wivedi: Will the 
Minister of Fiaaace be pleased to state.

(a) the number of States where coins 
of exrprincely Indian States are still in 
circulation;

<b) whether any loss has been sus
tained as a result of replacing princely 
currencies with the Republican 
currency; and

(c) whether Government propose to 
lay on the Table of the House a state
ment containing various varieties of
princely coins with their denominations 
which have already been replaced by
the Republican currency?

The Minister of Finance (Shri C. D. 
Deshmnkh); (a) Four, viz., Madhya 
Bharat, Rajasthan, Hyderabad and 
Travancore-Cochin.

(b) Until the withdrawal of the 
State coins is completed, it will Jiot be 
possible to assess the extent of loss, if
any, which may be incurred by the 
Central Government as a result of re
placing the State coins with Indian 
coins.

(c) According to information avail
able with the Government, only Koris
of the Cutch (Bhuj) State, Ammankasu 
of Pudukottai State and Pice of Cambay 
State have been demonetised so far. 
In accordance with the provisions con
tained in the Part B States (Laws) Act.
1951 it has been decided that the State 
coins in circulation on 1st April 1951 
shall continue to be legal tender in 
those States up to ZXst March 1953.

Z in c  S pelter

256. Shri Balwant Sinha Mehta: Will 
the Minister of Natural Resources and
Scientific Research be pleased to state 
where plants for Zinc Spelter industry 
exist outside India and what are their 
capacities and worth?

The Minister 
Natnral VU

of Education and
orces and Scientific

Research (Manlana Azad): A statement
giving the information available is laid 
on the Table of the House. [See 
Appendix VI, annexure No. 10.]

L oan s to D isplaced  P e rso n s

257. Shri H. N. Mnkerjee: WiU the 
Minister of Finance be pleased to state:

(a) the amount of business loan
advanced by the Rehabilitation
Finance Administration to displaced
persons from West and East Pakistan
respectively, and the number of loanees 
in either case;

(b) the number of such loanees who 
have failed to pay the intalments due 
on loans in West Bengal; and

^  (c) the steps, if any, taken in res-
•oect of such defaulters?
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The Minister Finance (Shri C. D. 
Deshmukh): (a) The Rehabilitation
Finance Administration deals with loan 
applications for both business and in
dustrial purposes but does not main
tain statistics separately for business 
and industrial loans in respect of dis
placed persons from West and East 
Pakistan. The total amount of loans 
advanced to displaced persons from
West and East Pakistan, upto the 31st 
May, 1952, and the number of loanees 
involved in each case is as under:

• Number o f
loanees

Amount
sanctioned

Rs.
West Pakistan . 3891. 3.41 croree
East Pakistan . 1656 1.04 orores

T o t a l  . 6547 4,45 crores

(b) About 232 borrowers in West 
Bengal whose instalments fell due for
repayment on or before the 31st Decem
ber, 1951 had failed to pay these instal
ments by the 31st March 1952.

(c) The steps taken in respect of such
defaulters depend upon the merits of
each case. If the loan account is run
ning otherwise fairly satisfactorily the 
Rehabilitation Finance Administration 
continues to remind the party concern
ed to pay up the arreeirs; in cases 
where all efforts to realise the dues by
persuasion fail the Collector is asked 
to realise the instalments due as arrears 
of land revenue. In yet other cases 
where in addition to the instalments 
being in arrears the loan account itself 
is running unsatisfactorily and there is 
no prospect of the loanee being in a 
position to straighten out his financial 
affairs the entire loan is recalled and 
the help of the Collector is sought to
realise the Administration’s dues: in
some cases an arrangement is arrived
at with the party concerned under 
which he is enabled to pay to the Ad
ministration the dues in instalments 
easier than those provided for in the 
Agreement.
iCxciSE R evenu e  f r o m  M atch  In d u st r y

258. ShFi M. Islamuddin: Will the 
Minister of Finance be pleased to state:

(a) the amoimt of excise revenue dê
rived by the Government of India from
match industry in 1948-49, 1949-50
and 1950-51; and

(b) the amount paid to States con
cerned in those years on accoxmt of
their shares of excise duty?

The Minister of State for Finance
(Shri Tyagi): (a) The total net Cen- 1  
tral Excise Duty realised on Matches

during the years 1948-49 to 1950-51, is 
as follows :

Ye^r Rs. (000)

1948-49 ... 7,26,44
1949-50 .. 7,30,86
1950-51 .. 8,01,51

(b) The hon. Member is, presumably, 
referring to the amount paid to the 
former ‘Indian States’ from the pro
ceeds of the match excise duty for the 
years 1948-49 to 1950-51, under the
arrangement which existed between the 
Government of India and those States 
for pooling and sharing the excise
revenue from matches, collected within 
their respective jurisdictions through 
their individual excise administrations. 
The total amount authorised for pay
ment to these States for these years is 
as follows:

Year Amount

1948-4J . .. 1,26,42,622
1949-50 . .. 1,10,69,470
1950-51 . .. Nil

2. Since the pooling arrangement 
referred to above ceased with effect 
from the 1st April 1950 on which date 
the match excise administration in the 
jurisdicvions of the old Indian States
were taken over fuUy by the Govern
ment of India following Federal Finan
cial Integration, none of these States 
or their successor Part B States is 
entitled to any share in the match 
excise duty from that date. In the 
case of Jammu and Kashmir, however, 
the pooling arrangement was only ter- 
oiinated with effect from the 1st April
1951.

C ooch-B ehar  Em p l o y e e s

259. Shri Barman: Will the Minister 
of Finance be pleased to state:

(a) the number of Cooch-Behar State 
employees (permanent and temporary)
engaged in collection of tobacco excise 
and land customs, before the State was 
merged into India in 1950; and

(b) the number of such employees 
absorbed in the Central Services?

The Minister of State for Finance 
(Shri Tyagi): (a) The total number of
Cooch-Behar State employees including
Class IV Staff (both permanent and 
temporary) engaged in collection  ̂of
tobacco excise and land customs during 
the pre-merger period was 156.

(b) 124 State employees have so far 
been absorbed in appropriate Central
Government cadres.
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(d) The total amount realised upto 

the end of May, 1952 in cases of 
voluntary disclosures is Rs. 4 crores 
67 lakhs.

L a w  O t f ic e r s  u nd er  the  C e ntral  
G o v e r n m e n t
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sio n

260. Shri K. K. Baso: WiU the
Minister of Finance be pleased to
state:

(a) the number of cases dealt with 
by the Income Tax Investigation Com
mission after December 1951 up to the 
end of May, 1952;

(b) total amount of tax collected by 
the Commission during the same 
period;

(c) the number of cases where 
offence of evasion was proved and 
punished: and

(d) total amount realised by 
volimtary disclosure after the appeal, 
by the Minister?

The Minister of State for Finance 
(Shri Tyagi) : (a) The number of cases 
disposed of by the Commission from 
1st January 1952 to 31st May 1952 is 
69.

(b) The Commission does not collect 
any tax. The amount of income-tax 
realised by the Income-tax Department 
during the same period in cases dispos
ed of by the Commission is Rs. 1 crore 
and 66 lakhs.

(c) Since the inception of the Com
mission, the number of cases in which 
concealment of income has been found 
out is 718. In 23 cases no concealment 
was detected. ,

620 cases have been disposed of on 
the basis of settlement. Ordinarily 
only a moderate penalty is imposed or 
recommended by the Commission in 
such cases since the settlement is made 
to some extent on the basis of dis
closures made by the assessees and 
partly on the basis of concealed income 
unearthed by regular investigation, but 
admitted by the assessees.

In the 121 cases disposed of on regu
lar invstigation, penalty for conceal
ment of income is invariably imposed 
both under the Income-tax Act and 
under the Excess Profits Tax Act, with 
rare exceptions where the Commission 
itself recommends either partial or no 
penalty.

Details of the settlement and investi
gation cases are:

No. o f 
oases 

•dieposod 
o f

(Concealed
income

involved

Tax
involved

Rs. Bs.
Settlement . 620 29 crores 16 crores

42 lakhs 37 lakhs
Investigation 121 4 crores 3 crores

34 lakhs 1 lakh
T o t a l  . 741 33 crores 19 crores

76 lakhs 98 lakhs

261. Shri K. K. Basu: Will the
Minister of Law be pleased to state:

(a) the number of senior Law Officers
under the Central Government other 
than the Attorney-General and the 
Solicitor-General; ,

(b) the names of such officers and 
the post they occupy;

(c) whether any of such officers was 
practising as a Solicitor; and

(d) the terms and conditions of 
service of such post?

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) Two, so far 
as the Ministry of Law is concerned.

(b) Shri M. V. Jayakar, Solicitor to 
the Central Government at Bombay* 
and Shri S. K. Mandal, Solicitor to the 
Central Government at Calcutta.

(c) Yes, both of them.
(d) (i) Duration:

The Solicitors are appointed on a 
contract. The Solicitor at Calcutta is 
appointed for an indefinite term while 
the Solicitor at Bombay is appointed 
for a period of 5 years renewable at 
the option of the Grovemment of India. 
Provision for termination of services 
in certain circumstances is provided 
for.

(ii) Duties:
To look after civil legal business of 

the Central Govei 'ment arising in 
Bombay/Calcutta’ ' luding all litiga
tion in Courts, advising State Railway 
Administration (if required), and De- 
partoents of the Central Government 
located in Bombay/Calcutta, attending 
to the conveyancing work of such De
partments, and criminal business of 
advisory nature of such Departments.

(iCi) Remuneration:
Each of the two officers is paid a 

monthly retainer of Rs. 1,000 per men
sem. The Solicitor at Calcutta is also 
paid an office aUowance of Rs. 150 per 
niensem. Th^se payments are inclusive 
of all in pocket or profit costs charge
able in respect of work done for (gov
ernment, and charges for staff, office 

postage, and all other 
establishment charges except stationery



The Solicitors are also entitled to Bombay Solicitor an allownn^* nf
retain in civil suits all costs awarded to 150 per allowance of
the Central Government in respect of ^  mensem.
Solicitor’s fees if such costs are realiz- /• v ,
ed from the party concerned and in General:
conveyancing matters all Solicitor’s
fees recovered from the party liable to The Solicitors are entitled to right
pay the charges. As a temporary of private practice,
measure, the Calcutta Solicitor has 
been granted an additional office allow
ance of Rs. 500 per mensem and the ‘ ' ■

1211 Written Amtcers 25 JinjE 1952 Writfe* Anstoer* 1212



THE

& Debates SBction 
Parlia,T.a-!t life:'a;y 3u iM ina 

R o o m N o .F c W 2 5  
Blo-=k’G‘

ACC No... —
PARLIAMENTARY DEBATEaJeted.......

(Part II— ^Proceedings other than Questions and Answers) 

OFFICIAL REPORT

2431
HOUSE OF THE PEOPLE

Wednesday, 25th June, 1952

The House met at a quarter Past Ten 
of the Clock

[M r . S p e a k e r  in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-20 A.M.

MOTION FOR ADJOURNMENT

B o m b in g  o f  Y a l u  R iv e r  e l e c t r ic  
PLANTS BY A m e r ic a n  p l a n e s .

Mr. Speaker: I have received
notice of an adjournment motion from 
Shri Gopalan which runs as under:

“The definite matter of urgent 
public importance is the danger 
of extension of war to China and 
throughout the world by the de
liberate bombing by American 
planes of the Yalu river electric 
plants which supply power to 
China.”
From the frequent notices of ad

journment motions that are coming to 
me and the subjects to which they 
relate, it appears that there is a 
good deal of misconception about the 
scope of adjournment motions and the 
occasions or the subjects in respect 
of which they could be brought. It 
is not that any and every subject 
could be the subject of a motion for 
adjournment. I need not however 
go into that general aspect. I would 
only request thie hon. Members to 
read the rules on this question care
fully and then table motions. That 
is one point.
81 PSD
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Now in this, the principal objec

tion seems to be that the matter is 
not specific. It may be urgent. It 
may be important—the danger of 
extension of war to China and 
throughout the world. WeU, in a 
sense the position may be said to be 
specific under the ordinary meaning 
of the language. But it is not speci
fic at all in the sense in which an 
adjournment motion could be admit
ted. The other difficulty which I feel 
is: What are the facts^on which this
motion is based? We ^ e not yet in 
the know of it. I therefore advise 
hon. Members that whenever they 
have any important question which 
they want to discuss, the best course 
is to table a Short Notice Question 
and get from the Government such 
information as they can and as the 
Government have, so that there is 
some material on which we can pro
ceed with our discussions.

An Hon. Member: Urgency may be 
anything?

Mr. Speaker: Even if the heavens 
are falling, you cannot discuss a thing 
without knowing the facts. So we do 
not know what happened? Let us 
know what the Government have to 
say. What information they have? 
How the situation is developing? It 
cannot be that anything that is flash
ed in the columns of morning papers 
or evening papers could be taken up 
as a subject of discussion in this 
House. There must be some material. 
So again I would say here that if it 
is permissible, possibly he may 
table a question on this point as to 
what the Government of India pro
pose to do in the light of this situa
tion as reported in the press or other
wise. If the question is admissible 
I will certainly see that it is admitted. 
If there is some substance in it and 
if Government are inclined to accept 
short notice, I am sure they will not 
keep any information back from this 
House. So I do not see how this 
p a r t i« a r motion could be admitted as 
an a^ournment motion.
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Shri S. S. More (Sholapur): I want. 
Sir, to seek some elucidation from 
you. You say that we should seek 
facts from the Government. Is the 
information Dublished in the Press 
not reliable and can we not take that 
information as tantamount to facts, 
Sir?

Mr. Speaker: No, definitely not. 
There are many newspaper reports 
and it is generally the parliamentary 
practice that questions or motions 
based on mere newspaper reports are 
not admissible. That is the conven
tion. That is the rule. That is the 
practice. It is necessary that the hon. 
Member tabling a question or a 
motion must satisfy himself in the 
first instance and must be in a posi
tion to say about the facts on his 
own knowledge or on the information 
which he considers to be reliable and 
then only he can table that question. 
(Interruption), Order, order. A 
newspaper report is not necessarily 
a true statement of facts. It is an 
everyday experience that papers are 
reporting, giving forecasts, and some
times giving some kind of sensational 
Information and if we were to go 
upon them as a basis, I do not know 
what else can be discussed in this 
House excepting the newspaper 

. reports from day to day.

Shri S. S. More: May I know what 
is the practice in the House of 
Commons?

itlr. Speaker: The same as I said.
1 question was put there and I think 

Mr. Attlee made some protests. 
If he puts a question he will get the 
reply.

Shri Velayudhan (Quilon cum Mave- 
likkara—Reserved—Sch. Castes): That 
question can be put only after a day’s 
notice. We cannot do it immediately.

Mr. Speaker: That is no argument. 
He can put any Short Notice questions 
any time—that is the procedure.

Shri H. N. Mukerjee (Calcutta 
North-East): Would you not take
judicial notice of a fact reported 
reliably in the Press and also discus
sed in such a forum as the House of 
Commons?

Mr. Speaker: I cannot take judi
cial notice of whatever appears in the 
Press. Even when it is based on the 
Press report of the discussion in the 
House of Commons, unless I the 
Hansard, it is not possible .to take 

judicial notice. The hon. Member is

talking of judicial notice b u t he 
understands as a lawyer what a judi
cial notice means.

LEAVE OF ABSENCE
Mr. Speaker: I have to inform hon. 

Members that I have received the 
following letter......

Shri P. N. RaJabhoJ (Sholapur—Ro- 
served—Sch. Castes): Sir, I want to 
point out......

Mr. Speaker: Order, order. Not
when I am on my legs and addressing 
the House—no interference unless on 
a point of order, and even then there 
could be no point of order when the 
Speaker is on his legs.

Shri P. N. RaJabhoJ: Excuse me,
Sir,......

Mr. Speaker: Order, order.
I have to inform hon. Members that 

I have received the following letter 
from Rt. Rev. John Richardson:

“I shall be very grateful if 
you as Speaker will kindly move 
the House to grant me leave of 
absence from the House with 
effect from Monday, June the 
23rd, 1952 for the remainder of 
the present session. My work as 
Bishop makes it necessary for me 
to take leave. I shall not be able 
to be present in the House after 
that date.”
Is it the pleasure of the Houi^ that 

permission be granted to Rt. Rev. John 
Richardson for remaining absent from 
all meetings of the House during this 
Session, with effect from the 25th* 
June, 1952?

Leave was granted.

Mr. Speaker: We will now take up 
the Demands. Before doing so, what 
is the point which Mr. RajabhoJ 
wanted to make?

^ (short notice
question) ^  i arm ^
ftr trvsntfe (adjournment 
motion) ^ mi

I 3TT  ̂ ^  ^  ^

m i  v m r v  ^  |
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[Shri P. N. Bajabhoj: Sir, as you 

had advised me that it was more pro
per to put a short notice question 
rather than an adjournment motion, I 
gave notice of one, to which, however, 
I have received no reply so far. May 
I know the position?]

Order, order.
#  TO 3 T P r^ ^

^  3rrf?)^ A i
 ̂ qfe: (point) ^  fir

(raise)
fcrr I 3TTfw # ^  m t^ ^
t̂’TT sftr 3nR (admi

ssible) ^  3TRm aftT
^  ^  a r r ^  i

[Mr. Speaker: Order, order. The 
hon. Member should enauire in the 
office and not raise this point here in 
the House. If he has given notice of 
a question, it would be scrutinised 
there. If found admissible, it would 
come up here, otherwise not.]

<fto t  #  anf*W
^  awrer PtratT t  I
[Shri P. N. Bajabhoj: I have an-

quired in the office.]
: Order, order,

[Mr. Speaker: Order,' order. The 
hon. Member should enquire in the 
office.]

Shri P. N. Rajabhoj ros«—
Mr. Speaker: Order, order. Nothing 

further on that matter.

GENERAL BUDGET—DEMANDS FOR 
GRANTS

D e m a n d  No. 54— M in is t r y  o f Home 
A ffa ir s

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 74,63,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete th6 
sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 1953, 
in respect of ‘Ministry of Home 
Affairs’.”

Demand No. 55— C abinet 
Mr. Speaker: Motion is;

“That a sum not exceeding 
Rs. 16,73,000 be granted to the

President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of Cabinet’.”

D e m a n d  No. 56—D e l h i  
Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 84,84,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March,
1953, in respect of ‘Delhi’.”

D e m a n d  No. 57— P o l ic e

Mr. Speaker: Motion is:
“That a sum not exceeding

Rs. 46,40,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March,
1953, in respect of ‘Police’.”

D e m a n d  No. 58—C e n s u s

Mr. Speaker: Motion is:
“That a sum not exceeding

Rs. 12,46,000 be granted to the 
President, out of the Consolidated 
Fund of India to comptete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of ‘Census’.”

D e m a n d  N o . 59—M is c e l l a n e o u s  De
p a r t m e n t s  AND E x p e n d it u r e  u n d e r  

t h e  M in is t r y  o f  H o m e  A f f a i r s .

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 6,01,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the 
sum necessary to defray the 
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of ‘Miscellaneous 
Departmehts and Expenditure 
under the Ministry of Home 
Affairs’.”

D e m a n d  N o . 60—A n d a m a n  and N ic o b a r  
I sl a n d s

Mr. Speaker: Motion is:
‘" d e t  a sum not exceeding 

Rs. 1,05.39,000 be granted to the 
President, out of the Consolidated
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[Mr. Speaker]
Fund of India to compLete the
sum necessary to defray the
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of ‘Andaman and 
Nicobar Islands’.”

D emand No. 120— Capital Outlay of 
THE Min istr y  or Home A ffairs.

Mr. Speaker: Motion is:
“That a sum not exceeding 

Rs. 15,90,000 be granted to the 
President, out of the Consolidated 
Fund of India to coimplete the
sum necessary to defray the
charges that will come in course 
of payment during the year 
ending the 31st day of March, 
1953, in respect of 'Capital Outlay 
of the Ministry of Home Affairs*."
I understand that the question of 

the minorities affairs is going to be 
discussed in the ‘Cabinet’, that it has 
not yet been discussed. I refer to the 
Delhi Agreement of 8th April.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): I do not auite understand.
Sir, what part of it—the matter is 
discussed in various ways from time 
to time.

The Minister of Law and Minority 
Affairs (Shri Biswas): May I make a 
statement, Sir? There was a cut 
motion to discuss the failure of Gov
ernment to implement the Prime 
Ministers’ Agreement. That cut 
motion was given notice of under the 
Demand for the Ministry of Rehabi
litation. That was ruled out by the 
Deputy-Speaker, who said that it 
should have come under External 
Affairs. Then there was a notice that 
cut motions regarding the implemen
tation of the Delhi Agreement may be 
brought up under the sub-heading 
‘Cabinet’ of the Home Ministry Grant. 
That has been done. A cut motion 
in the same terms had been tabled by 
the same hon. Member under the sub
heading ‘Cabinet’, which forms oart of 
the Demand for the Home Ministry. 
The original date fixed for the cut 
motion was the 25th, but it has since 
been transferred to the 27th.

Mr. Speaker: The position appears 
to be this. Due, to changes in the 
portfolios and Ministries this parti
cular cut motion about failure to im
plement the Agreement, to which I 
am referring now and to which tne 
hon. Minister also lias referred, will 
be coming up under the Demand to 
be moved on the 27th. ‘

Dr. S. P. Mookerjee (Calcutta South
East): Under the Ministry of Law and 
Minority Affairs?

Mr. Speaker: Yes.
Dr. S. P. Mookerjee: Qut it is only 

with regard to that particular Agree
ment. Other questions may be raised 
 ̂here?

Mr. Speaker: Even that can be dis
cussed here—the only point is that it 
cannot be voted upon till that Demand 
comes up, because that cut is to be 
discussed under the other head. How
ever, when it comes to actual voting 
we shall see what can be voted upon 
and what cannot be.

Absence of suitable provision for 
Civil Defence

Shri U. C. Patnaik (Ghumsur): I
beg to move:

“That the Demand under the 
head ‘Ministry of Home Affairs* 
be reduced by Rs. 100.”

Policy

Shri M. S. Gunipadaswamy (Mysore): 
I beg to move:

“That the Demand under the
head ‘Ministry of Home Affairs’ 
be reduced by Rs. 100.”

Administration of Preventive Deten
tion Orders by the cputhorities.

Shri Madhao Reddi (Adilabad): I 
beg to move:

“That the Demand under the
head ‘Ministry of Home Affairs* 
be reduced by Rs. 100.”

Freedom of Speech and freedom of 
Press

Shri Veeraswamy (Mayuram— R̂e
served—Sch. castes): I beg to move:

“That the Demand under the
head ‘Ministry of Home Affairs* 
be reduced by Rs. 100.”

Consequences of the implementation 
of the Re-enforcement and Re-organisa
tion Schema of the Central Secretariat 

on the Assistants (IV grade).

Shri Vallatharas
beg to move:

(Pudukkottai): I

“That the Demand under the 
head ‘Ministry of Home Affairs* 
be reduced by Rs. 100.”
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Confirmation of Displaced Persons 
employees in the Central SecretariaU

Sardar Uukam Sinch (Kapurthala—
Bhatinda): I beg to move:

“That the Demand under the 
head ‘Ministry of Home Affairs' 
be reduced by Rs. 100.”

Curtailment of Civil Liberties
Shri R. N. S. Deo: (Kalahandi-Bolan-

gir): I beg to move:
“That the Demand under the 

head ‘Ministry of Home Affairs* 
be reduced by Rs. 100.”
Improvement of the condition of 

Scheduled Tribes 
Shri Rishang Keishing (Outer Mani

pur-Reserved—Sch. Tribes): I beg to 
move:

“That the Demand under the 
head 'Ministry of Home Affairs* 
be reduced by Rs. 100.'*

Failure to plan for the socio-economic 
role of Defence Forces during 

peace-time.
Shri U. C. Patnaik: I beg to move: 

“That the Demand under the 
head ‘Cabinet’ be reduced by 
Rs. 100.”
Decentralisation of administration.
Shri Damodara Menon (Kozhikode 

I beg to move:
“That the Demand under the 

head ‘Cabinet’ t>e reduced by 
Rs. 100.’*

Failure of the Police to handle th§ 
public disturbance in^ connection 
with the proposed inter-com
munal marriage in the latter 

half of May, 1952
Shri Vallatharas: I beg to move:

'That the Demand under the 
head ‘Delhi’ be reduced by Rs. 
100” .

Low salary scales of the consta~ 
bulary

Shri K. Subrahmanyam (Vizlana- 
garam): I beg to move:

“That the Demand under the 
head ‘Police’ be reduced by Rs. 100**.
ImpUzmentation of the guarantees 
given in the Constitution to the Anglo- 
Indian community in particular and 

the minorities in general.
Shri Frank Anthony ^Nominated— 

Anglo-Indian): I beg to move:
“That the Demand under the 

head ‘Ministry of Home Affairs’ h9 
reduced by Rs. 100.**
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Corruption and bribery in the Police 
ranks.

Shri S. S. More (Sholapur): I beg to 
move:

“That the Demand under the 
head ‘Ministry of Home Affairs* be 
reduced by Rs. 100.”

Conditions of Scheduled Castes
Shri Bahadur Singh: (Ferozepore-

Ludhiana-Reserved—Sch. Castes): I beg 
to move:

“That the Demand under the 
head ‘Ministry of Home Affairs’ be 
reduced by Rs. 100.”

Inadequate representation of Schedul
ed Castes in Government services.

Shri Jatav-vlr (Bharatpur-Sawal 
Madhopur-Reserved-Sch. Castes): I beg 
to move:

“That the Demand under the 
head ‘Ministry of Home Affairs* be 
reduced by Rs. 100.”

Civil Liberties with special refer
ence to Preventive Detention Act 

and Press Laws.

Shri V. G. Deshpande (Guna): I
beg to move.

“That the Demand under the 
head ‘Ministry of Home Affairs’ be 
reduced by Rs. 100.”

Policy
Shri Jaipal Singh (Ranchi W e s t-  

Reserved—Sch. Tribes): I beg to
move:

“That the Demand under the 
head ‘Ministry of Home Affairs* be 
reduced by Rs. 100.”

Mr. Speaker: These are the De
mands and Cut Motions. The House 
will now proceed with the discussion 
of these Demands. The usual time
limit is there. I do not know whaf 
time the hon. Minister will takd^ to 
reply.

The Minister of Home Affairs and 
States (Dr. Katju): Anything from 
thirty to forty-five minutes; it all de
pends on the range of debates.

Mr. Speaker: Then I think I will 
call upon him at 5-16. We will now 
proceed.

Shri Bahadnr Singh: I rise to speak 
on the conditions 61 the Scheduled
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Castes in India. Before I tf^e  up 
that subject, I would like to say k few 
words on democracy and secularism, 
as' I think these two notions are con
nected with the problem of the Sche
duled Castes in our country.

The Leader of the party in power 
and the party itself do not miss an 
opportunity to proclaim the ideals 
of democracy and secularism, and 
condemn all those who oppose or 
criticise them, as totalitarians or 
communalists,—in fact both. But de
mocracy has been reduced to a mere 
mockery in our sacred land. Can 
anyone, except a sycophant of the 
party in power, believe it for a mo
ment that democracy can exist in a 
country which is clamped down by 
Section 144, where the Preventive 
Detention Act prevails in peace-time, 
where the party in power suffers from 
ceaser complex and confuses the in
terests of the party with those of the 
country? In fact the deceptive cry of 
freedom and democracy has been 
raised to conceal the ugly and horri
fying reality of the actual strangulation 
and utter annihilation of the democratic 
principles and jpractices in our coun
try. Sir. to tell you the truth, the 
triple ideals of liberty, equality and 
iraternity have been reduced or 
transferred into infantry, cavalry and 
artillery through the ingenuities of 
our Government. As regards the 
ideals of scularism, I can emphatically 
assert that it is only another name 
for religious imperialism to deceive 
and hood-wink the masses. Why 
should have the religious clique, 
otherwise made religious distinc
tion while granting special privileges 
to the backward classes in our coun
try? While the Hindu Harijans and 
only four Sikh backward classes 
have been granted special privileges, 
the backward sections of Muslims, 
Christians Budhists and Sikhs, ex
cept four sections, were simply ignor
ed. Why this religious discrimination 
was made if ours is a secular State? 
Would it not have been in consonance 
with the ideals of secularism, if the 
rulin*? clique had made the economic 
condition as the touch-stone to grant 
them the special privileges? Has not 
the much-boosted-uo secular Consti
tution of India been polluted by the 
religious consideration that weighed 
with the party in power?

Not only that this discrimination is 
more mischievous than it apparently 
seems to be. If a Harijan or a Sche- 
d^^d  Caste man has two sons and one 
ol them refuses to declare himself a 
Gtindu, h« is not &i »71 entitled to en

joy those priviksges or amenities to 
which he is entitled to if he declares 
himself a Hindu. Suppose a Sche- 
diiled Caste man does not profess any 
religion, or does not believe in any 
religion—he cannot enjoy those privi
leges. The Scheduled Caste people 
are backward not because they are 

, iireligious, or they are non-religious, 
they are backward because their eco
nomic conditions are backward. When 
the Government provided them these 
facilities the only yard-stick with 
which they measured their backward
ness was religion, not their economic 
condition.

In the last Parliament some of the 
leaders , raised a hue and cry about 
this, but it fell on the deaf ears of the 
party in power. This rejection was 
prompted by sinister gains and this 
refusal was motivated by the nefari
ous end in view. The discrimination 
in the enumeration of Scheduled 
Castes has cost three lakhs of a pos- 
tasies to the Sikhs alone and that too 
in one province of the United Pro
vinces.

Now I come to the reality of some 
of the privileges that have been 
granted to the Scheduled Castes. 
Those are more or less paper privi
leges. Take, for instance, the per
mission to enter mandirs which has 
been granted to the Scheduled Castes. 
It may be of a great spiritual value, 
but the Immediate and primary need 
of the Scheduled Castes is not a spi
ritual one. Their primary and imme
diate need is their material and econo
mic amelioration. So it does not 
serve any purpose if they are just 
allowed to enter mandirs when at the 
same time they are living in slums, 
hovels and cottages. By their being 
allowed to enter the mandirs their 
economic condition is not changed; it 
remains the same. So I would re
quest the hon. the Home Minister 
not to try to drug one-third of the 
total population of India with the 
opium of religion but to provide 
them with better homes, more me* 
cheaper food, better clothes, free and 
compulsory education and other 
amenities.

The sum that has been granted for 
the benefit of the Scheduled Castes 
is so meagre as to be negligible. No 
doubt this time the hon. the Minis
ter of Education has granted an 
addition of Rs. two lakhs, but for 
suth a large number It Is still a 
meagre Sum.

This backwardness in the field of 
education; has consequential evil re
sults. That even in one Department of
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the Union Government or in any of 
the States do the Scheduled Castes 
enjoy their proper representation, 
though you can find thousands of 
them loitering unemployed in the 
streets. As far as I know, there is 
only one Scheduled Caste member in 
the Indian Police Service, and not 
more than four or five in the Indian 

^ Administrative Service. No doubt 
every year such competitions are 
held. But either one or none is taken 
from the Scheduled Castes—though 
according to the reservations made 
for them, every time four or five 
in the I.A.S. as well as in the I.P.S. 
must be taken. No doubt the age- 
limit has been relaxed for the Sche
duled Castes, but it is of no value to 
them. How is this relaxation going to 
help the Scheduled Caste competi- 

k tors to overcome their other short
comings and poor educational quali
fications? Despite my best efforts I 
could not understand the logic of our 
Grovernment which demands equality 
between unequals. A Scheduled Caste 
candidate who is ill-fed, ill-clothed, 
who lives in slums which are not 
lighted even by the sun, and who can 
hardly afford to buy books—how can 
he successfully compete with the can
didates and competitors hailing from 
the drone classes. Further, I regret 

 ̂ to say that the selectors are generally 
from the swam  castes. The notions 
of untouchability are rooted deep into 
their unconscious mind and dictate 
its decisions which are generally de
trimental to the interests of these for
lorn and helpless Scheduled Castes.

Therefore I request the hon. the 
Home Minister not to 'm easure the 
Scheduled Castes problem from the 
point of view of religion but from the 
point of view of economics. If the 
Government earnestly takes steps to 
raise their living standard and social 
status I am sure it will give them 
confidence in their own selves, the loss 
of which has made them almost sub
human.

In the end I would like to put a few 
demands before the hon. the Home 
Minister, and I am sure that he will 
accept them as they are all legiti
mate. My first demand is that free 
education, from primary upwards 

 ̂ with provisions of free books, board 
and lodging, be made available for 
the proper growth and development of 
this neglected section of the popula
tion of our country. Secondly, Sche
duled Caste candidates should be 
given first preference by being taken 
in the services till their quota is filled 
up. Thirdly, waste lands should be 
allotted tb Scheduled Caste tillers. 
As thiere is a vast majority of landless

tenants amongst the Scheduled Castes 
it will be in the fitness of things if 
the Government enact a legislation 
granting them minimum living 
wages. Further, I demand the appoint
ment of Scheduled Caste officers in 
every district to look after and watch 
the interests of the Scheduled Castes.
It would be much better if the 
Government appoint these officers 
from the Scheduled Castes them
selves.

1 also demand that a separate 
Ministry be constituted to deal with 
the Scheduled Caste problem. If such 
a Ministry is created then the Sche- 
dult>d Caste problem would be dealt 
with more effectively and speedily. It 
will not be out of place for me to re
mark hcJre that the Scheduled Caste 
Members have not been properly re
presented in the Central Cabinet. In 
the Provisional Parliament when 
there were only thirty Scheduled 
Caste Member^ there were» two Sche
duled Caste Ministers. Now there 
are more than seventy such Members 
but there is only one Scheduled Caste 
Minister. This shows the eagerness 
and earnestness that Government 
have for the cause of the Scheduled 
Castes! Thus the Scheduled Castes 
and other backward classes and 
tribes, which constitute one-third of 
the total population of the country, 
a i t  most inadequately represented.

The last, but not the least important 
demand that I would press for accept
ance is that the period of ten years for 
which special privileges have been 
granted to the Scheduled Castes 
under the Constitution should be ex
tended to thirty years. I regret to 
say that during the last five years the 
Government could not do anything 
for the betterment of the Scheduled 
Castes. The speed with which the 
Government have been working shows 
that in a period of ten years the 
Government would not be able to do 
anything for them. And that is why 
I press for the extension of time. I 
fail to understand how centuries old 
superstitions, prejudices and economic 
backwardness can be wiped out in a 
short span of ten years.

In the end I shall proclaim with all 
the emphasis at my command and in 
all earnestness that Indian demo
cracy is becoming a farce and Indian 
secularism a sheer smoke-screen to 
conceal the ugly face of communalism 
of the majority community of this 
country. The earlier this Is under
stood the better it will be for all of 
us. Therefore I submit and most 
humbly request the hon. Minister of 
Home Affairs to take up the Sche-
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duled Caste problem as something 
extraordinary, most important and 
urgent.

Pandit M. B. Bhargava (Ajmer 
South): I rise to speak a few words
in support of the Demands for Grants 
in respect of the Ministry of Home 
Affairs. A number of cut motions 
have been tabled, and it is difficult 
for me within the small space of time 
at my disposal to deal with the sub
ject-matter of all those cut motions. 
But I will attempt to deal with a few 
important ones.

We have to realize that the Minis
try of Home Affairs is the backbone of 
the Government of India, for on the 
smooth and safe working of this 
Ministry depends the running of the 
entire administrative machinery of 
the Government of India. Looking 
to the period just following the 
transfer of power and the way in 
which the Ministry of Home Affairs 
has behaved, we must acknowledge 
that its achievement will go down in 
history as the achievement of a great 
Ministry. In the first place, our 
services were put to a great strain on 
account of the transfer of power 
whereby our services were depleted 
to a large extent on account of the 
premature retirement of a large 
number of experienced officers. 
Then, another strain the Ministry had 
to sustain was as a result of the parti
tion of the country. There also, a 
very large number of officials opted 
out for Pakistan and our services 
were put to a great strain. But the 
way in which the Ministry of Home 
Affairs manned this deficiency and 
the way in which it maintained inter
nal order and peace will go down in 
history as the greatest achievement of 
oar Government. We know that the 
period just following the transfer of 
power was a period of sectional law
lessness in this country. The commu- 
nallsts and the Communist elements 
were at their best and it is remark
able that out of this chaos and anar
chy the country came out with flying 
colours and the Government of India 
have established peace and order in 
this country.

The subject matter of certain cut 
motions is that civil liberties are not 
protected and that there is a Preven
tive Detention Act. I would respect
fully submit that the conditions in the 
country are still exceptional. Violent 
activities are being carried on in the 
eastern border of our country and in 
the south. There is a demand for 
^  repeal of this Preventive Deten

tion Act, and there is a slogan that 
no person should be detained until, 
and unless he had been put to trial 
and proved guilty before a competent 
court of law. We cannot possibly 
know the background of the existing 
conditions in the country. It must be 
acknowledged that anti-social 
elements are working very hard. 
They are interested in creating dis
order. They want the present struc
ture of society to be torn down to 
pieces and they wish to reconstruct it 
in the way of their imagination. Could 
a Government which is committed to 
the maintenance of law and order in 
the country, which stands for establish
ing a classless society in the country by 
gradual stages, tolerate the activities 
of these lawless elements who are 
bent upon creating disorder and 
violence in the country? Judging the 
facts of the circumstances, we must 
acknowledge that the Preventive De
tention Act cannot entirely be ruled 
out in the existing conditions of the 
country. In the last Provisional 
Parliament when the Preventive De
tention Act was about to expire, 
the hon. Home Minister asked for a 
short extension of six months on the 
ground that as the first Parliament on 
adult franchise was going to meet, it 
was just and proper that that Parlia
ment should have the opportunity 
and occasion to consider the merits 
of the measure. We expect that with
in a few days after the Demands for 
Grants have been voted, the matter 
will be considered by this House. I 
submit that this is not the time to go 
by slogans. We must take into con
sideration the reality of the situation. 
I would request the hon. Home 
Minister not to be swayed by senti
ment but to keep in his mind the 
grave responsibility that rests on him. 
He will be guilty of dereliction of 
duty, he will be guilty of breach of 
faith and trust that rest on his 
shoulders, if he is carried away 
simply by slogans of civil liberty. He 
has to see whether in the interests 
of the country, in the interests of the 
maintenance of law and order, in the 
interests of the encouragement of Ihe 
gradual evolution of society, certain 
persons who have the avowed object 
of creating lawlessness in the country 
should remain free. It is said that 
a person who is guilty of an offence 
may be tried before a court of law and 
found guilty. But if a person's liberty 
amounts to the commission of lawless
ness, acts of plunder, loot and arson 
no useful purpose will be served by 
bringing such a person to book, after 
the damage had been done. Prudence 
and sagacity would require that such
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persons should be detained in order to
prevent them from committing acts 
of lawlessness to the great detriment 
of society. In short, we have neces
sarily to curtail the liberties of a few 
individuals in order to safeguard ihe 
Mberties of millions in the country 
and if in the discharge of this un
pleasant duty, an extension of the 
period is required, it should be sought. 
Of course, the provisions of the 
measure ought to be scrutinized in 
order to see that an innocent person 
may not unduly suffer. I think that 
those provisions may be liberalized 
and a person may be given the full 
right to prove his innocence before a 
competent Advisory Board or any 
other body. Subject to this, I submit 
that the circumstances of the country 
warrant that the provisions of the 
Act should be extended for a further 
period of three years.

12  N o o n

Then there is a great complaint 
about corruption in the services. This 
also is a subject-matter of certain cut 
motions. This is a legacy that we 
have inherited from the British and 
in those days the State was a Police 
State. It is now on a role to become a 
welfare State. Its sphere of activities 
have been exended to a large extent
and side by side with the increase m 
the activities of the Government, cor
ruption is also increasing. There
fore, it is no wonder that in spite of 
Government’s best intentions, the 
evil of corruption has not yet been 
effectively brought, under control. 
Government’s achievement should 
not be judged by the actual results but 
also by how far it has been able to 
checkmate and counteract this evil. 
The term of the Anti-corruption Act, 
1947 expired in March, 1952 and 
this act has been extended for a
period of five years and the Special 
Police Establishment has been carry
ing its vigilant activity. We find
that in a couft of law 116 officers 
were found guilty and punished. In 
66 cases departmental action was 
taken. In 130 cases they were found 
innocent and 302 cases of corruption 
are still pending in courts of law.
Therefore we must acknowledge that 
the Government is quite vigilant and
conscious of this evil and is taking 
all the steps to curb it. We have got 
the Bakshi Tek Chand Committee
and its recommendations are under 
the active consideration of the 
Government of India and I have not 
the least doubt that the hon. Minister 
will soon come before the House to 
implement the main **3commendations 
of that ComiTiittee. I am convinced

that if these recommendations are 
implemented, this evil of corruption 
can be minimised to a large extent.

There is another point to which I 
would like to draw the attention of 
the House. Th0 President, in his 
Address, announced that a Press Com
mission will be constituted. We are 
yet in the dark as to the terms of 
reference or personnel of that Com
mission. I presume that the Press 
Commission will be on the model of 
the Royal Commission on the British 
Press, which submitted its report to 
the British Parliament in the * year 
1949. I wish, in this connection, ihat 
the terms of reference of the Press 
Commission in India should be fis 
wide and as comprehensive as the 
Royal Commission on the British 
Press. The terms of reference should 
authorise the Commission to enquire 
into and investigate the concentration 
of ownership and control and man
agement of the Press in the hands of 
a few large business magnates and 
capitalists. The Commission must 
enquire as to how far this tendency 
towards concentration has affected 
the free expression of opinion and 
the accurate presentation of news. 
It should also enquire under what 
conditions our working journalists 
are living and how those conditions 
could be improved. I think this Com
mission will make enquiries into all 
these matters which are essential for 
the preservation and promotion of 
liberty of the Press, and that this 
Commission will come to a decision a^ 
to the establishment of a General 
Council of the Press where there will 
be adequate representation of all sec
tions, that is, proprietors, directors, 
workings Journalists, etc. I also sub
mit that the personnel of this Press 
Commission should be broadbased. 
It should have Members representing 
proprietors of the Press; it should 
have adequate representatives of the 
working journalists. Its terms of 
reference should be as wide as sug
gested by the meeting of the working 
journalists in their last meeting at 
Delhi. I also submit that the terms 
of reference should be broad-based.

I venture to submit two small points 
in respect of Ajmer. I have to bring 
to the notice of the hon. Minister for 
Home Affairs that there is still a 
single Judicial Commissioner who 
exercises all the powers of the High 
Court. Under the provisions of the 
old Civil' Procedure Code, only cases 
of the value of over Rs. 10,000 would 
go to the Privy Council. Under the 
new Constitution, it is only cases 
of the value of Rs. 20.000 and over
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th a t go to the Supreme C ourt There
fore, in a way, the powers of the High 
Court, being exercised by a single 
person, have become wider than they 
were before. I submit, therefore, 
that a certain device should be found 
whereby the public of Ajmer should 
have the benefit of a decision by the 
highest court consisting of more than 
a single Judge. Similarly, the sen
tence of death in Ajmer is confirmed 
by a single Judge while in the High 
Courts in other provinces, it must be 
■confirmed by a Bench of Judges. This 
anomaly must be brought to an end. 
E ither there must be another Judicial 
Commissioner appointed or for cer
tain purposes of administration of 

Justice, Ajmer may be tacked on to 
some nearby High Court.

In respect of the Delhi Circuit 
Court, there is a great complaint. 
After a very long demand, the Circuit 
Court was established in Delhi. But, 
only after a few months, it has left
Delhi and its offices have also left 
along with the Court with the result 
that the litigating public is being in
convenienced to a great extent. They 
have to institute new appeals in Simla 
and they have to engage pleaders for 
th a t purpose. When the Circuit Court 
comes to Delhi,—the date of its coming 
is not yet known—the parties have to 
engage other lawyers. I submit that 
the Circuit Court should meet periodi
cally and the public should know 
beforehand when it is going to meet. 
Secondly, its offices should be perma
nently located in Delhi so that the
litigating public may not be put to
any inconvenience.
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W  ^  % 3I?5T ?PC3Rf snPPF, 
ihn fiw  aftr g s n a r

afhc a m  ^  «rt % arsfc

« P ^  r ft  ^ > n f t  ^  ^

51^ I  I

iTPFfhT ^  ftP nw i Hr?sr % 
<mr 5Tfw aik  f t n ^  v r w  
% q«(r 1 1  fir«i}g« ? i ^
% TST «I#I «ft3RT #  \6 wttf 
WIT w  TO f  I w  ^  Uffwfr 
t  ft? f ifT f^  % fist v d ?  
WIT afT3T aV

^  fRRi ^  ^  I 6 w <  wrn ^  
^  *pr 5:?r ^  ^  % fist ^  vtftRT 
¥ t  I M  ?rapn: ^

^ 0 «  WIT T’3T 5 I ^Ph't ? fw f t  % 
<i^ ^ # i  f 0  ^  *1^

W  t  I % qf$5$%«H r^qiiifd
(PublicatioQ Department) #

SVrfSRl ^  ^ I 'dti *T f̂ 9TT

t  ftf :

“Provision of a suni of 18 crores in 
the Five Year Plan for the Uplift of 
the Harijan and other backward 
classes.”

#  3TT^ g f¥  >11? 3!> J l^ ifd
#  ftnrr t  Jj? I  I a m  
51̂  t  ?ft srevRiT I
4' 531? y w n  f  Pi> JT̂  ?<i 
w n  ftraijw « n ^  % !T^ t  I
»i  ̂ eft ? T ^  % fw t t  I ^
w p fr r  ^  ftfnFST ^TT^ r̂ xi4«ii 
T ^n r ftr f t r ^  ( ? P c ^ )

w r  T#3iTify-^if^*i I 

aPTC ^  ^  ftr«STT %
ftwn 9fTinTT eft 9i® ^  fft w t  

’I’WTH ^ ^  5® ^  t  •

^  jf W W  % ^  ^  5 I
=AvM % M  f»irtt T̂TWT # 5fr-

% f e t  <lf5551? n̂cpRT

(Public Service CoiiuiuE8ion)% 
STTT htJ r̂c5 «i5t ^ ,afh: 
R̂ inT* (Direct Recruitment)^f

^  ^  #T si%5ra-  ̂ I 
^  f  % srf 5T

I  ft? ^rr^nK ^rr

^  T»i 1 1  3T>r't ^
»ra#̂ fe  ̂ 3ft fsRiR snnftRT ̂  f

% an̂ T̂TT ^
itfy ^  "Tl̂  ̂(responsible posts)
IT ffrsR f ^  HOT ^  sitr  t :

# 5*IT 

ftrPRft arm VF# iit$w^
%

aiT!B qn̂ [f5T%5T5T ^
firf^  amB̂ src 

arro feft̂ srsT 's 
anf3>̂  arns ̂ t ̂  ̂  vPrm

®^0 tj?  tl"^lC ?

#  ? r*T ? T ^  f  ft?  ^  r * t r « t r ^ j f l  ?

fcfi fw f t  ^  ^  t  ^  
w fv 5>nTr !̂ ST ( quota ) htt 
m 5n̂  1?^ 11 p ft Hrr̂ ĵt ĝ 
% â rr tf<r«4̂ v̂  # »̂TTO sptHT ^  '
^  >̂»T I  I ^  tftf«<fl i  ft> 'Hfipp 5*IT̂  
%TC ftrPFET irft 'Jl*l'>ft̂ 'i Tf*! ^

I' ??SM  ^35^ ^  ?K!B 

ŝ R fen I ftft %■ *1? f̂lzi ^  '*r< 
»m 11 5?r(t r*tr-ff̂  ̂ & ^  ^  «i? 
in ^  t  ^   ̂ <̂r»rrftrf~̂  >it^
% f ^  ^  ^fonft TT *Pt2T ^ ^  ^  

»ft ^  5tT? % «m ^  I
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'ira' SXRX W  (siail-

3Tî  t  Pf % 31^
id

(candidafb) qfs^ htRrt
T»ft5PT (Union Public Service 
Commission) % t  ?ft

f e f e r  TdwT #  rft 'm r ^  3ti%

f  ( viva voce ) %
^  ^  I ^  +K^I

t  J il 9 w n  i  ftr ^fxapff ^  
ftren % Hpt H ^  ?ft

^  I ^  5  ^  ^  ^  ^ I ' f t

ftren ^  TT ^  ̂  3n^ 11 ^  % ’trit
fqcrr f r̂ftRT ^  f  ^  nft a n ^  
f tre r ^  <T?: ^  11  ^  ^  t o -
WT * l i^  W r*t«ini ^  I
«R v it iC T  ?r Ml*rt«P y x fW

^nft^PT ^  5R!T g;®T arRTT |  a ik  ^
S’H  v r ^3wc irlf ^  iT% f t  ^  v t 5mm 
VT: W T  t  I *IH *T «ft7JfT TTsr-
^ > s r  #  T ? r  «TT f « F  3 R  ^  ^ f t s T T

<4l«3T y x fw  % ^rnr^

5fTST 15ft 3^ % ^  wrar I  ft> 3irT
^  ^ft <n€f % t  I ^  ’’ff
JT| % < r f ^  T » f t^  v r

snftspT ^  I  fti ^  ^  #  Trff
TT  ̂ I ^  ^  411*45*15 TT >raT
^di 5 ^  (commU“
nity ) % 3P5T ^  ’FT <?{)«< 
(leader) t  • ^  ^  Jinf«iT 

I  ftr FT # < t i ^  % T̂T*r «ft?T
n̂%5R (concession ) 1[(!IT i

a m  P it

(graduate) ^
BT̂  *n̂  (marks) ffl̂  ^
«ftr.3it f̂ jftRT «rthn ^ iw  
f  55r  ^  ^  ?irTO «r  fw r

«rRTT t  I rft ^  JTI>}5TT |  ft? 5*TÎ  
^  rtd''f«<, qfs5!T

V«ft̂ W ^  ^  5?r cTCiJ TT 
( instruction )  ̂  ̂ ftf ^  ?irrt 
^frsPT *ft«CT ^

. ^  I 5ft t <W'ifil'r«l’?t T t ^  % ^
^ ĝTT I vr % ar^rfw

^  ^  ^  »̂T
f  I 3T<T V'-H'-l (officers
concerned ) v f  
Vt civ

>ft'itid« ftRj# ^  ift^ ^  ^  
MW ^  y V ^  I ^  ^  3TPRTT ^  Pp 
^  %■ anftw# 5 I

^  9nî  ^  Tt 
5Tff t  ^
^  t  afrc ^  cTĈ ^  ^  flw^5r#$ 
(discouragement) ^  |  i
W TT 5T#3TT JTl ^  I ft? 5TST ^  
r̂rft T̂ftrOT?# Tt ift'ftf^

(posts ) Jiff aik ^  5TTW 
3n% I, eft % >nm f̂ cTT ^  

^  Tt ftnSTI ^  ^  -awtui >T̂  <̂ <il I

«ft «fto Tnrotw: ^  ^

^  >nTT t  ^  t  ^  ’T? 5 ^ ^  
ŜTT -sn^ gf*P3|tiI?^!^>IJTTtft»

% T̂TT TfeiS?
ViftSPT M ?!TW STiff «J? »TH5r t  I

ift it̂  Ktrf
xrsnAir #  «Pfr«TTftj 'rfesur wk-

Ji^ ft!̂
^ ftf 5*̂  ^̂t*T ^  ’rr€f % arHNv?! 
<n€f % JIT 3T»î t̂  TPT 'nif % I sit 

TTH 'n€f TT fIcIT t  3% "TO 
^  PWT T̂W  ̂ aftr ^  8Fi«Vfl 
srif ITT 5t?tT 4 ^  nniti V K  fwr
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^  ^  3 f m

*T5 t  ft> ^  IT? 'Jii'idf f

in  Pf ^
i  \ ^  ^  ^5thctt 5 ft?

^  t  I t  i  ft?
5R” ^  T̂TFT %

^  TO5 % 5Tiff ^  ^5rmr
^  ^  ^  3PT ?  Hli>

(up to the mark) ^  aftr
fRTTT ?̂t3T ^  ^

?rfr t  I ^  t  ^
W  TC § I

^ w w f  ^Tĵ JT : 3T  ̂ ¥ tR r^ I
I  have rung the bell several 
times.

*ift 3T5ift ^
^  T rt I  I

^  TOT f  ̂  ^  ^  f
aftT ^  ^  Pt^  ^
t ‘ I 3nft ^  ?rff ^
qfT̂ f  I sttt ŝtr̂  f  ft? ^

^  t  aflT ^  vfrPRT ^
^  w w a f f  2Ft 

^  ^  an^ft ^  I

^  % 3f?yT  ̂ ^  VfTRTC % TOT ^  

q̂ nc (power) ^  t  ^  ^  ^ 
TOT 5T]ff t  * ^  ^
^  i  \ ^  5TT̂  t  5TT̂  P rftR T  

% aftr ^  fW TF^ r̂ 
8ftr ^  P t^  fn fw T  r^^djirfbi 

^  ^  ft? ^
% W3^ ^ 5̂JTT̂ ^itt^
«ftr ^  p r f t  f t n ^  ^  ^  ^  

3rnr ^  f t r r  ^  i

(English translation of the above 
speech)

Shri Kajrolkar (Bombay City— 
North—Reserved—Sch. Castes): Sir,
I am glad you have given me an 
opportunity to speak in the House to
day; and I am thankful to you for 
this kind act of yours. Marathi being 
my mother tongue, I may not be able 
to speak correct Hindi and I hope 
the House would excuse me for my 
faulty language. Sir, India became 
independent in the year 1947. After 
that, safeguards were provided for 
the Harijans in the Constitution and 
these safe-guards would continue for 
a period of ten years. All of you 
might be knowing that at the time of 
the Poona Pact Mahatma Gandhi even 
at the cost of his life had called upon 
the people of the country to put a stop 
to all the atrocities and excesses com
mitted on the Harijan community. An 
assurance was given in the Poona Pact 
at that time that all the excesses done 
to the Harijans would be stopped 
immediately; but I am sorry to say 
that no effort is being made to give 
effect to those assurances and pro
mises. Mahatmaji had said “without 
the removal of the tsfint, swaraj was 
a meaningless term.” The Government 
too have made a mention of the re
moval of untouchability in many a 
law, but those laws are not being en
forced. So, my submission is that 
whatever legislations are being intro
duced by the hon. Home Minister at 
present, an effort should be made to 
implement them too. I know our 
Government are making efforts in 
this direction; but the manner in 
which these efforts are being made, 
cannot help us in our mission. You 
know Sir the Government have how
ever, to some extent solved the diffi
cult problem of the displaced persons 
within a short period of five years. It 
is true that many things are yet to be 
done in that connection; notwithstand
ing that the problem of rehabilitation 
of the displaced persons has been com
pleted to a very great extent.

The problem of untouchability 
which exists in the country from the 
last so many centuries cannot be solv
ed within a period of five or ten years 
as has been the case with the refugee 
problem. But we shall have to make 
a major effort in that direction. Crores 
of rupees have been spent by the 
Government on the refugees. Last 
year alone about thirty-nine crores of 
rupees were spent over them. My con- 
tetion is that something must be done 
for the Harijans as well in the same 
manner as has been done for the re
fugees. No amount of money has been 
earmarked for the welfare of the
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Scheduled Castes in the Five Year 
Plan and this is certainly a matter of 
regret. I say that the economic, social 
and educational conditions of the 
Harijans should be improved during 
these ten years and if during that 
period our Government will not try 
its level best, this problem is not 
likely to be solved.  ̂ ^

There is a separate department of 
the Scheduled Castes and Scheduled 
Tribes under the Hon. Minister of 
Home Affairs. So far as the Sche
duled Tribes are concerned a sum of 
rupees eighteen crores has been ear
marked for them. I am happy that a 
sum of eighteen crores has been ear
marked for the welfare of the Schedul
ed Tribes people because their condi
tion too is far from satisfactory. Shri 
Thakkar Bapa did his best to imr 
prove their lot. But I am sorry to say 
that no sum has been kept apart in 
the Five Year Plan for the welfare of 
the Harijans. The Publication De
partment of the Grovernment has pub
lished a book. It reveals the “provi
sion of a sum of 18 crores in the Five 
Year Plan for the uplift of the Hari
jans and other backward classes.” I 
would like to know whether these 
words are true. It is, no doubt, a 
m atter of pleasure if they are so. But 
my impression is that this sum of 
rupees eighteen crores is meant for the 
Scheduled Tribes only and not for the 
Scheduled Castes. I would request the 
Government that some amount of 
money should be earmarked for the 
welfare of the Scheduled Castes i.c. 
Harijans as well. If no special 
arrangements would be made for 
their education, nothing would materi
alise even in fifty years’ time leave 
aside ten.

The second thing relates to Govern* 
ment jobs. Our Government have re
served for the Harijans a quota of 
12i per cfent of the total posts which 
are recruited through the Public Ser
vice Commissions and so far as 
direct recruitment is concerned they 
have kept a reservation of 16| per 
cent for them. But we see there are 
several such departments in which 
the percentage of Harijan employees 
Is very low. According to a book re
cently published by the Central Gov
ernment the number of Harijans 
working on responsible posts in the 
various Ministries is as follows:

Ministry of External Affairs 3
Ministry of Works, Pi^o-

duction and Supply P
Ministry of Communications 2

Ministry of Labour S4
Ministry of Commerce and 

Industry 3
Ministry of Natural Resources 7 
Office of the Chief Labour 

Commissioner 14
Director Labour Bureau and 

Supply 1

I think there is only one such Minis
try  among all these ministries where 
our quota seems to be full. So far as 
the other ministries are concerned our 
quota in the services is very small. I 
think that our Minister of Labour Shri 
Jagjivan Ram has paid due attention 
to this problem only because he him
self happens to be a Hajrijan. That is
why our quota there is full. My re
quest to the other Ministries as well 
is that they too should fill up the quota 
that has been reserved for the Hari
jans with regard to recruitment to 
responsible posts.

We have been receiving complaints 
that qualified candidates are not 
found among the scheduled castes. 
When any of our candidates appear 
before the Union Public Service Com
mission in connection with some post 
they get through the written test but 
fail to impress the members of the 
Commission in viva voce. The reasons 
therefor, I think, are that Harijans 
are subject to a number of difficulties 
and disabilities in getting education. 
The caste Hindu candidates get half 
of their education at their homes. 
Their parents, generally speaking are 
educated and this factor helps them to 
a great extent in their educational 
pursuits. They receive newspapers 
and periodicals regularly. When a 
Harijan candidate is asked to reply 
to any question in any Public Service 
Commission examination, he fails to 
give a satisfactory answer to that 
question and so he is rejected. My 
hon. friend Shri Rajabhoj has made 
a complaint that when a Harijan can
didate is interviewed by members of 
the Public Service Commissions, he 
is asked as to which party he belongs.
I do not think that by asking such 
questions they actually mean to en
quire to what party the candidate be
longs. Perhaps what they mean to 
ask is as to who is their real leader 
in the community. So my request Is 
that some concessions should be 
given to these Harijan candidates. . 
Harijan candidates who are graduates ' 
and who get good marks in the written 
examination, are rejected In viva 
voce. My submission is that our hon. 
Minister of Home Affairs should 
Issue some sort of Instructions to the 
Public Service Commissions that the 
cases of Harijan candidates should be
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sympathetically considered. That 
was with regard to the responsible 
posts. Besides that the quota of the 
Harijan employees in the Secretariat 
as well is very small. Unless the 
officers concerned take up the case 
of Harijan candidates S3rmpatheti- 
cally. they are not likely to get 
through. I know that a good number 
of officers are sympathetic, but there 
are other occasions also where there 
is lack of sympathy and candidates 
arc rejected and discouraged with the 
result that the parents seeing that 
posts are not being given even to 
those persons who have already got 
their education after much difficulty 
and suffering become hesitant to 
give education to their children.

Shri P. N. RaJabhoJ (Sholapur— 
Reserved—Sch. Castes): The words
attributed to me are wrong. I would 
like to repudiate the charge that jus
tice is not being done to the scheduled 
castes candidates by the Public Ser
vice Commission.

Shri Kajrolkar: The other day my
friend Shri Rajabhoj had said chat 
questions, such as to which party any 
particular candidate belonged, 
whether he belonged to Ambedkar’s 
party or to Jagjivan Ram’s party, 
were being asked from candidates. 
And according to him the candidates 
who belonged to Jagjivan Ram’s 
party were generally selected while 
others were rejected. Personally, I 
think the Public Service Commis
sions ask this question only to know 
whether the candidate knows as to 
who is his community leader. I know 
a good number of members of Public 
Service Commissions are sympatheUc 
towards them. What I mean to say is 
that unless you consider the case of 
the scheduled castes candidates 
sympathetically, you will not find all 
of them up to the mark and the 
quota rofsorvecl for us will remain in
complete for a very lonf» time. So, 
my request is that the hon. Minister 
should pay attention to this problem.

Mr. Deputy-Speaker: Please finish 
it now. 1 have rung the bell several 
times.

Shri Kajrolkar: So far as the Sche
duled Castes Commissioner is con
cerned he has not been able to do any
thing concrete uptil now. Two 
years have already passed since the 
adoption of our Constitution, that is 
to say, two years have passed away 
out of the prescribed period of tep 
years. The Commissioner has not done 
anything concrete so far. You know 
Sir, there are twenty-eight States in 
India and the said Commissioner has

to submit his report after studying the 
problems of Harijans in all these 
States.

Besides that, this Commissioner 
has no executive authority nor half 
he any finances. That is to say, 
nothing solid is likely to be done by 
him. My request to the hon. Prime 
Minister, to the hon. Home Minister 
as well as to the hon. Minister of 
Finance. Shri Chintamani Deshmukh, 
is that a special sum should be pro
vided in the Budget for the scheduled 
castes and thus our anxieties should 
be removed. With these words Sir, 
I thank you once more.

Shri Rishang Keishing: Within the 
short time at my disposal, I want to- 
speak on the cut motion which I 
have moved. On account of the lack 
of proper command over the language 
in which I am speaking to you now, 
I shall not be able, to place before 
you all my viewpoints, and I feel hesi
tant to speak. But when I realise 
that in my humble way and through 
my faulty language I am voicing the 
grievances and feelings of the millions 
of the tribal oeoole. I feel encourag
ed to speak.

The problem of the 25 million tribal 
people living in jungles, mountains^ 
dense forests, and dirty slums of the 
different parts of India, is indeed a 
stupendous one. For several centu
ries they have been the victims of 
untold harsbips, sufferings, and diffi
culties, and they have been all through 
exploited and out-rasted by the so- 
called advanced communities of th e  
plains. If we look into the past 
history of these tribes, we will find 
series of instances of humiliation and 
inhuman treatment meted out to them 
by the advapced community. How
ever, the people of India, after the 
achievement of independence, have 
taken a vow to forget all the past, to  
close the old chapter, and beglD 
afresh every thing with new hopes and 
aspirations, irrespective of castes, 
creeds and religions.

The tribal people could roughly be 
divided into two categories, the hill 
tribes (those tribal people who live In 
the hills), and the plains tribes (those 
who live in the plains.) The main 
problems facing this community of 
tribal people are land, communica
tion, education and medical aid. The 
Government’s ooUcy for the improve
ment of the tribal people should be to- 
see that these people are made econo
mically self-sufficient, and to do that 
I feel that more of Government’s re
sources and attention should be divert
ed to dealing with the problem of land
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-and communications, ' Generally 
speaking, the hill people are not being 
faced with the shortage of land, their 
problem, is the improper utilisation 
of the land. It is partly due to igno
rance, and partly due to non-existence 
of good roads. Once good roads are 
constructed, and tribal areas are 
linked up with the rest of the coimtry, 
and the markets of the country are 
brought within the purview of these 
tribal people, they will automatically 
try to utilise their lands in the best 
possible way by engaging those lands 
in intensive and extensive cultivation, 
and thereby increase the production, 
and raise the economic conditions of 
the people. So far as the plains 
people are concerned, there is dearth 
of land. They have easily and 
severely been subjected to exploitation 
-all along. The Government must see 
that these people are properly provid
ed with sufficient lands. Perhaps, you 
will be aware of the independent 
nature of these tribal people, who are 
ever ready to help each other and to 
others, but who will never be subser
vient to any person. Siich was the 
unique characteristic of these people. 
But to-day if you look at their condi
tion, you will find that tragically 
enough, they are being employed as 
scavengers, sweepers, darwans, ser
vants, and what not. The Govern
ment of India, having pledged them
selves to the task of establishing a 
classless society, should see that these 
tribal people also are given an 
honourable treatment. They must 
realise that these people once as 
masters of this country, lived aiV" 
honourable and respectable life and 
therefore, I do not see any reason why 
they should not be allowed'to get back 
a  portion of their past life in the Re
public of India which has pledged to 
■establishing of a classless society.

Let us presume that the Indian Gov
ernment has got enough money with 
big schemes for the development of 
Ihe tribal people. Will the tribal 
people invite the Government of India 
to come up to their areas without 
^ny fear and suspicion to carry out 
their work? Pandit Nehru, our « 
Prime Minister, in his speech at the 
Tribal Conference said:

‘It involves a psychological 
approach. What we ought to do 
is to develop a sense of oneness 
with those people, a sense of unity 
and understanding/
Without the co-operation of the 

people and a complete imderstanding 
x)f their condition, all the schemes, 
liowever big they may be, are bound 

0̂ fail. The first thing that we have

to do today is to establish a healthy 
understanding between the tribal 
people and the people living in the 
plains. As our Prime Minister said, 
those people who come there must 
be able to tell them that they are 
coming there not to do any harm to 
them, not to take away anything from 
them, but with the genuine intention 
to help them. The Government and 
also the people living in the plains 
must accept that their fear is genuine 
and based on facts. For several years, 
they have been exploited by the 
capitalists and small traders of the 
plains. Their greatest fear is with 
regard to land. They feel, that once 
these plains people are allowed to 
come up to their areas and settle 
down there, as the latter are richer 
and more cultured they will either 
purchase the lands away from them 
or take them forcibly from them. 
The Government of India and the 
plains-people must give them an 
assurance that their lands will be 
completely protected. As Pandit 
Nehru said:

“Supposing their lands are not 
protected, I have no doubt, that 
unscrupulous people from the out
side will come and take possession 
of those lands. They will take 
possession of the forests and 
interfere with the lives of the 
tribal people, if normal factors 
are allowed to interfere or to have 
free play. Therefore we must 
give them a measure of protection 
in their areas, so that no outsider 
can interfere with them except 
with their own consent and good
will.*’
The tribal people have so far been 

able to contact only certain sections 
of the plains people, the capitalists and 
the small traders whom they look 
upon as exploiters and blood-suckers. 
Unfortunately they have not been able 
to come in contact with the good peo
ple of the plains. That is why they 
generally have the impression that the 
plains people are wicked and bad. 
For this, they are not to be blamed 
but the advanced communities 
living in the plains are to be 
blamed.

An Hon. Member. Say, the Govern
ment.

Shri Rishang Keishing: The Govern
ment officials can act as agents or 
mediators, in establishing good rela
tions between the hill people and the 
plains people or the Government. In 
this connection, our Prime Minister 
has said:

“He must be a man or woman, 
whose mind, or even more so.
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whose heart understands their 
problem, who is enthusiastic in 
this business. They must be pre
pared to share his life, with the 
tribal folk, he must be prepared 
to enter their huts, talk to them, 
sit with them, smoke with them, 
if necessary live their lives and 
not consider himself as somethmg 
superior and thereby gain their 
confidence and respect.”

If we are to judge officials from this 
point of view, all of them or at least 
almost all of them are either sacked 
from their jobs, or given some special 
training on this subject. When the 
officers go to these tribal areas, they 
become semi-god or super-human 
beings. They will not move out of 
their chairs and they will not estab
lish contact with the masses ’of the 
tribal people. Even when the tribal 
people come to see them from a great 
distance, they wiU be ill treated. 
They will not even talk to them pro
perly and they depend for their de
cisions in regard to aU matters on the 
report of their illiterate and ignorant 
chaprasis. For an example, officers on 
account of their laziness often send 
their chaprasis for enquiries of cases 
which occur several miles away or 
even 100 miles away from their head
quarters. The chaprasis being igno
rant and illiterate, wiU bring incorrect 
and bias reports and the officers wiU 
make their decisions according to the 
reports presented by the chaprasis. 
So by relying on these ignorant people, 
they have done a great harm to the 
social life, customs and usages of the 
tribal people. These officers instead 
of creating better understanding and 
relationship, are creating iU feeling, 
disunity and enmity.

Now, allow me, to place a few 
suggestions. As I have stated above, 
the lands, culture and language of the 
tribal people must be given full pro
tection. The tribal people, particular
ly those tribes living in the plains, 
must be provided lands. How to get 
lands is the problem. You can solve 
this by abolishing the zamindari sys
tem and reclaiming waste and fallow 
lands and distributing them in such a 
way that the tribal people get a subs
tantial portion of them.

Roads are very important for the 
economic uplift of the tribal people. 
So roads must be constructed. It is 
no use saying that road-building in 
the hill area is very expensive. I have 
often heard such arguments from high 
officers. It will not at all be expensive 
if you care to consider the working
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capacity, the availability of labour and 
also of voluntary labour. It will not 
at all be difficult to construct many 
roads in the hills also.

Again, the Government must be pre
pared to grant loans to the tribal
people. They know that the tribal
people are so poor that they do not 
have even a single pie and therefore 
they must be granted loans and en
couraged to start co-operative societies 
of producers and consumers. This
will be a great asset and will eliminate 
the capitalist from the hills and from 
the tribal areas.

Some of the undemocratic and 
uneconomic customs of the tribal peo
ple should be immediately abolished. 
To give education to the tribal
people, primary schools raust be estab
lished everywhere and secondary and 
high schools wherever possible and 
more scholarships for higher education 
should be arranged for the tribal
students. At least one weU-equipped 
hospital and some dispensaries should 
be established in each sub-division. 
Cottage industries also should be
introduced. Agricultural and techni
cal education are required by these 
people. So such institutions may be 
established in important tribal centres.

Lastly, adequate facilities must be 
made available for the tribal people 
for appointments in the State and 
Union administrative services. Siich 
officers as that of the Tribal Commis
sion should be appointed from among 
the tribal people.

Now, to carry out all these plans, 
Government will require money. 
Government may excuse themselves by 
saying ‘We have no money; we are 
short of funds.' These poor people 
who are anxious to improve and to 
develop themselves know where public 
money is locked u d ; and how public 
money is being w ast^. If the Gov
ernment nationalise me key indus
tries and the foreign-owned industries, 
tax the rich people more, impose a 
capital levy and stop the privy purse, 
they wiU have plenty of money in their 
hands to help the tribal people and 
to raise these people to the level of 
other advanced communities. In the 
Constitution a promise has been made 
that the tribal people will be raised to 
the level of other advanced commu
nities within ten years. If the Govern
ment are not going to undertake any 
drastic and progressive economic mea
sure, we do not expect any change in 
the life of the tribal people. Perhaps
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after ten years a^so the condition of 
the tribal people will remain as it is. 
In the last Tiiibal Conference, we 
know that two crores of rupees have 
been sanctioned for two and a half 
crores of the tribal people. If you 
divide it, ecah person will get twelve 
annas, and as a portion of it will go 
to the ofAcers again, it will be eight 
annas. On eight annas Government 
wish th» the tribal people should be 
happy b^;cause they will have all round 
development. No sensible man will feel 
happy because eight annas have been 
set apart for the development of the 
tribal people. I would press the Gov^ 
ernment to sanction more money if 
they really want to help the tribal 
people. If that is not done, even after 
ten years, what is guaranteed in the 
Constitution will remain an unfu lflil^  
promise, if not a mere desire of the 
fram ers of the Constitution to help the 
tribal people

Shri Frank Anthony: I have sought 
through my cut motion to focus attcff -̂ 
tion on the fact that some of the more 
vital guarantees given to the Anglo- 
Indian community and also to the 
other minorities are either being 
stultified or being rendered nugatory. 
I think I can claim that for a period 
of more than ten years T have never 
moved a specific cut motion in res
pect of my community. I think I can 
honestly claim that I have endeavoured 
to eschew anything savouring of 
narrow communalism. The only 
Teason why I have moved this specific 
cut motion is because of the vital 
urgency involved in this matter and the 
immediate need to rectify this violation 
guarantees in respect of a small mino
rity.

I have over and over again empha
sised my gratitude and sense of appre
ciation to the Congress party for the 
very generous way in which they 
treated the minorities when the Cons
titution was being framed. I am aware 
that these guarantees, so far as the 
Central leaders are concerned, were 
intended to be implemented. I do not 
for one moment believe that the Cen
tral authorities want these guarantees 
to be whittled down or be stultified 
in any manner whatsoever. Some of 
the guarantees to which I shall refer, 
are guarantees which, in the ultimate 
unalysis, have to be implemented by 
the State Governments; the others to 
which I shall refer, are the res
ponsibility of the Central authorities. 
But it Is not my Intention although all 
these guarantees which have been em
bodied in the Constitution and refer 
to the minorities are the ultimate res

ponsibility of the Home Ministry to 
p o ^ t a ^nger at the Ministry. I have 
the greatest respect for the Home 
Minister; I have had a considerable 
amount of contact with the Secretary 
of this department and for both of 
them I have nothing but the most jn- 
qualified respect. But I feel that the 
stultification of these guarantees is 
due either to an unawareness of the 
implications or even of ihe existence 
of these guarantees, and. In some cases 
where they have been evaded, be
cause of some petty and minor official 
deliberately evading these guarantees 
owing to some hang-over of ■ so n a  
sense of hostility or because he feels 
he is being clever in evading these 
guarantees to a minority which he 
thinks he ought not to like. The first 
guarantee to which I wish to draw the 
attention of the Home Minister is 
contained in article 30 of the Consti
tution. This guarantee gives to all 
minorities, whether based on religion 
6r language, the right to estfcolish and 
administer educational institutions of 
their choice. The words trj which I 
wish to draw the particular attention 
of the Home Minister are “of their 
choice’*. I am sorry that aie Leader 
of the House is not preseat here to
day; otherwise he may have been able 
to recall that when this particular pro
vision was on the anvil and when it 
was in the stage of preliminary con
sideration in Constitution House. I 
had particularly asked that to this 
guarantee the words should be added: 
"through the medium of their mother 
tongue”. And no less a person than 
Pandit Nehru expressed his opinion 
that these words would be redundant, 
that here was a specific ^ a ra n te e  be
ing given to every minority, whether 
based on religion or language, to estab
lish and administer educational insti
tutions of their choice. According to 
Pandit Nehru—and I felt he was quite 
right—the guarantees Were specific. 
**QioIce** obviously means choice, and 
that any minority, giv^n this right, 
w o u ld  obviously choose to administer 
an institution where the medium of 
instruction is the mother tongue of 
that minority. I, however, had 
certain fear^. Unfortunately—and I 
say this advisedly—educational policy 
is not a Central subject. No two 
State Governments—we were aware of 
this—have the same educational policy, 
and I had entertained a serious fear at 
that time that some State, actuated by 
intolerant, narrow motives, might pur
sue policies which would either stulti
fy or render stillborn this guarantee.
I regret to say that that fear gives 
promise of materialising today. I 
must make it very clear to the Home 
Minister that I am not entering a olea
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for the perpetuation of reactionarsrism 
in education. No one realises more 
than I do that any minority which re
fuses to move with the currents of 
social and educational reform is deli
berately inviting social and educational 
extinction. I want to clarify the 
position. There are now more than 

-300 schools and educational institu
tions in this country which are desig
nated “Anglo-Indian”. Let me make 
it very clear that they are not Anglo- 
Indian in any narrow communal sense. 
In most of these institutions at least 
50 per cent, of the pupils are drawn 
from other communities. I venture to 
assert that today these schools are 
receiving unQualifled appreciation, 
which is proved by the fact that they 
have to maintain long waiting lists 

' of pupil applicants of every other 
community. Uniformity and co-ordi
nation of curricula in these schools are 
sought to be maintained by what is 
known as the Inter-State Board of 
Anglo-Indian Education. That Board 
consists of a majority of Hindu educa
tionists. Some of them are eminent 
educationists. And I have the pri
vilege of being the elected Chairman 
of the Board. I venture to submit 
that through the proposals of that 
Board these schools to d ^  are in the 
vanguard of the educational progress 
of the country. We have given every 
conceivable hostage to the fact that 
Hindi is and should be the national 
language. Hindi today is taught at 
increasingly higher standards from the 
lowest class in every Anglo-Indian 
school. More than that where the 
regional language differs' from Hindi, 
we teach it from the primary stage. 
These schools are appreciated by the 
Hindi educationists who are conver- 

, sant with the contribution these schools 
are making to the whole scheme of 
national progress.

But what has been happening, 
particularly in the State of Uttar 
Pradesh and the State of Madhya 
Pradesh? One is the home State of 
the Home Minister, and the other is 
my home State. Education Boards in 
U ttar Pradesh and Madhya Pradesh 
are pursuing polices—I do not say 
deliberately—pol^icies which are mak
ing stillborn m s  gliarantee embodied 

 ̂ in article 30. Within a few years it 
will be utterly impossible for any 
minority to administer any educational 
institution of its choice. I do not 
know whether the Home Minister will 
take this stand—I do hope he will 
not—that after all these Education 
Boards are autonomous bodies and 
no one can blame the State Govern
ments for the policies, however un
wise they may be. of Education 
Boards. I am not convinced by this

process of reasoning. I do not be
lieve any Education Board, however 
autonomous it may be in theory, can 
practise narrow and intolerant poli
cies unless the State Government 
concerned either secretly encourages 
or at least connives at those DoUdes. 
Now, I am not pointing any finger at 
the Chief Ministers of the States. I 
happen to know Pandit Pant and I 
feel I c an claim him as my friend. 
I t  is not the men at the top. whp are 
formulating educational policies; it is 
the little, myopic pygmies who are 
making education the plaything of 
politics. That is happening today in 
Uttar Pradesh and in Madhya Pra
desh. I would particularly ask that 
the Home Minister—because the unti- 
mate resoonsibility is his—sees that 
these policies, which are only being 
followed in these two States, are put 
into reverse gear.

The next article of the Constitution 
to which I wish to draw attention is 
article 336. I am not going to read it, 
but I wish_to point out that under this 
article of the Constitution the Con
gress Party in the Constituent Assem- 
ply very generously guaranteed to 
the Anglo-Indian community the con
tinuance of certain quotas in certain 
services, namely the Railways, Posts 
and Telegraphs and Customs. Now, 
I have not been able to get complete 
figures in respect of these reservations, 
but I have a communication sent to 
me very recently from the Directorate 
of Employment in Delhi, suid my fear 
■that this guarantee and 'these quotas 
were not beii^ worked to was. I find 
well ba^d . According to this commu
nication which I have received from 
the Employment Directorate it is 
shown that for the quarter January 
to March, 1952, five vacancies 
tjiroughout the Railways, the Customs 
and the Posts and Telegraphs were 
reserved for my community. That is 
an absurd figure. I know what the 
reservations were before 1947, and it 
was on the basis of the continuance 
of those reservations that this guaran
tee was formulated; and those reser 
v^tions should run into many hun
dreds of vacancies. I would particu
larly asK the Home Minister—he may 
not be able to supply me with the 
figure^^H^uf I woul4 ask him 1o sup
ply me sooner or later—I hope it will 
be sooner—with figures for the year 
1951-52 showing to what extent in 
each of these services reservations 
were made and what the vacancies 
were, and what proportion these 
reservations represent against the total 
of recruitment to these three services.

1 would particularly draw the atten
tion of the Home Minister to another
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device by which these service 
guarantees are bein^; stultified, and 
this device is being resorted to parti
cularly by the Railways and the Posts 
and T^egraphs. Overnight, educa
tional qualifications have been raised 
and upgraded. Qualifications which 
up to 1947 formed the basis of re
cruitment to comparatively minor jobs 
were overnight upgraded either to 
the Senior Cambridge or the Degree 
standard. I am in a position to state 
that in spite of this overnight up
grading of these paper qualifications, 
the supervening of the babu complex, 
the placing of an undue premium on 
paper qualifications—in spite of these, 
efficiency has not been maintained. 
On the other hand, it is a recognised 
fact that efficiency has seriously fallen 
both in the Railways and in the Tele
graphs. I was saying that, overnight, 
qualifications have been upgraded. 
And then there is another graver in
justice which is there. I have cried 
myself hoarse for two years. I hope 
I will meet with better success so 
that the Government should be able 
to see that iustice is done. Certain 
upgraded qualifications were pres
cribed after independence for new 
recruits. That upto a point may be 
understandable. But what I cannot 
understand and what I consider com
pletely Indefensible is that qualifica
tions introduced in 1947 should be 
applied retrospectively to candidates 
recruited in 1943. This is what the 
Railways have done. This position 
is utterly indefensible and ununder- 
standable.

My last reference is to article 337 
of the Constitution. Under this article 
the Congress party was again very 
generous to guarantee to the Anglo- 
Indian community continuance of cer
tain educational giants. I have al
ready mentioned that the schools are 
being increasingly appreciated. To
day Hindu educationists who are con
versant with this type of education 
recognise these schools as representing 
a valuable asset to the whole scheme 
of national education. But what is 
happening? What has happened In 
U ttar Pradesh? Under this guarantee 
for three years, i.e. from 1950 upto 
1953, the amount of grant cannot be 
touched. But long before 1953 in 
U ttar Pradesh I regret to say that the 
grant has already been reduced by 
about 25 per cent. I want to make It 
clear, because I was largely respon
sible for piloting this provision in con
sultation with the leaders of the 
Congress party and making it part of 
the Constitution and I know what was

intended there was the protection of 
the amount of grant. And I must 
say this that in other States this type 
of education has been most generously 
treated e,g. in Bombay and Beni^ai 
Realizing the value of this edudation 
not only have they maintained the 
amount of grants in tact but they 
have on the contrary increased 
them. But in U ttar Pradesh the for
mula has been maintained in tact. 
The formula which forms the basis 
has been maintained in tact......

Shri Dhulekar (Jhansi Distt.—South): 
On a .point of information, Sir. May 
I know whether U ttar Pradesh educa
tion policy can be condemned in this 
House? May I know, how is it 
relevant?

Shri Frank Anthony: On that point 
I have already made it very clear that 
while I concede that education is a 
State subject, this guarantee has beeen 
given by the Centre and the implemen
tation of this guarantee must form, I 
submit, the responsibility of the Home 
Ministry and that is why is is not the 
State Government to which I can go and 
say that they are violating this provi
sion of the Constitution and this must 
be implemented. I must come to the 
Centre and the Centre alone and ask 
the President through the Home 
Minister, under the soecial responsi
bility which has been assigned to the 
President, that he shall see that this 
particular guarantee—as all other 
guarantees—is implemented both in the 
letter and in spirit. As I said, this 
has been done in U ttar Pradesh and 
I would particularly ask the Home 
Minister to look into these matters. 
As I have already said, I am not point
ing a finger at his Ministry but either 
from unawareness or perhaps because 
of the mala fide 8 of some petty 
officials these guarantees have been 
negated or stultified and I feel, that 
the Home Minister will, in looking 
into these matters, not permit some
thing which was claimed as a gesture 
of generosity, not oermlt something 
which was given by one hand very 
generously by the Congress party to 
be taken away by another hand 
even if that hand may be operated a t 
a provincial or a State or a parochial 
level.

Mr. Deputy-Speaker: The House now 
stands adjourned till four O’clock !n 
the afternoon.

The House then adjourned till Four 
of the Clock.
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The House re-as$embkd at FOur of 
the Clock.

[Mr. Speaker in the Chair.]

»i® WTT: Sir, with your 
permission I propose to 
speak in Hindi.

~ apaw ^  ^  differ
^  q r  f H r  ^  t  i

^(n aftr *flfd I ^ ti*)wni
If ftf >15 ^  aftr

«Fr arniK *T?R»n
*iWt #  7 3 ^  >Tr I 3 ? ^  «rr ft>

, a jT T  3t4 ”  ( p e a c e  o n  e a r t h )  

amftj m r x  H aftr z
(  g o o d w i l l  t o  m a n  )  3 r «r f^  

^Rnr % 3F5T W?' ^  VFTM
^  I ?!T ^  Ti«5ft?tT% 3 n ^

%  a f i i m T  ? m t  ^  i f  ^

aftr 'T5?r #  fiRT i ^
« ‘iwni g Pp SfTsr 5*ii{\

^  ( h o m e  p o l i c y )  < r :

^  t  ^  ^  p r r r  ' B ' j  ?  ^

^nni ftra- ^  ^  ^  ^

m M t  3 1 ^  >1? sftfir
fipiT sftr ^  % 3T̂ ?T 5 n f^  3ftr sr*f>T 
*IM*f fti’IT ^  f*T STT’ft'

• <rers=3rfk ariM I ?>Tm

«|ft 5TOB 5TRIT t  afk ^  
^  3TT5TT t  ^  ^  WT ^
WT %i*i-=--ji|« 3jft^

I

3TFST ^ Jift ssnf̂  ark
a n n  t  ^  ^  ^
^  sftfir % <»>K''l f  I 5>TT̂ #9^

*1? 3ti% f  Pp arrsr sR ftr %
^  r ^ - ^ W M  y> T ^  %

aw w i #  t  *1? W  W f  
Jî  armnv t  »f5 sftfir
*At  siq’ft W s iv  sftfir '“iit 3ftr

p r f t  JT ?  ?>5ff arrsr

% m ^ 3 t T r ^ r | i  ^ " p f  

^  Tfr f  ^  3iq^ 3 1 ^  % T ?
{ f 3 T M  ^  f ^ W H  ^  > j?  s ftfir  

sftr 'flfn ^>K“i
^ !T f t n :  ^  t  a f t r  P ^ ^ w h  «ift ^ e r  

’ ?nTPT jfSniT % aiRT «uunT |  i 

’ n w i r  t  f t J  ^  ? n m  ^

*•> !« i f  * 1 1 , 1 ) 1 ^  %  ?it»T * B R r  %  f ir ^ s r  

%  arf i m O  ^  ^r ^  ^ f iit  

? i f  a r r r  T T  ^

w ^ ' i i  s f t r  a i N  %  ^  %  f l i ^ s f t  f r a r

%  3 n ^  %  ^  q r  a n r r

$ W i  i ^ i i  a f t r  P q^^ri’ %  ? n *r  '» ft  

TW n̂>*n vfCT 5 I ^fVn '3'^^ 
^ ^ T T P p f T ^ s n ^ J i ^ r s i t w t n  

( s a b o t a g e )  t n f W t  ^  r |

a f f r  3 ft  q f r t i f d ^  ( u n 

s o c i a b l e  e l e m e n t s )  ^  i f  

^  ^  9 ? * T  ^  ^  3 i q ^  ^

i f  s R S T  a f t r  5 n P r r  w r p T T  ^  - ^ f + y

^  s f t r  ^  ^ * ( 1 ^  ^sfT %  3 f t r

^  %  % T 3 f f  %  a n r ^  ^

<<3»i sftr ^  ?I% % ?TT*r ^  ^
f ip  t  #  ^  ^  #  > p r i ^  t

s f h :  f t R T  H »T1T J J f  ^  3 0 3 0 ^  «TT 

3 ^  #  a f t r  3rF5f i f  3T? P p  P ^ < ^ W M  

3TT5rre I  ^  3RR I  I 3TRR & 
3 r n r  ^  ^  ^  « fl< ,

?i5 !Rr fT rtt »I5 sftr ?>ir(t-1%-

fifiT sftfe % Trr>r ^  11

f t : #  >ft ^  ^
3 f k  n ?  s ftfir  «P r * i ^  ^  w i 1 % v  

( s u b v e r s i v e  a c t i 

v i t i e s  )  %  ^  JTT ^ ^ K T  ^  T C  f N x  

t  I Pt5'S W T - T  ^  > ft s r n r n f t  %  w k  

5 R ?  ^5t w r i l n r

TT JPIW I 5tT^ & ^  STKTT
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[»To ^  ] 
fr ^  jn??r if ^  ^

^  I ^  tfim r f  ftt ir?

V5*ll o|«jf^n >T ^t’TT *ftr STTT ^
5'ilM.d ^  ^  II? ^rgm— ftp p r f t  

^  ^  ĴITTir ^«H T<
m r  j^ rrt 3 r ^  if a m  »rim  

|3>T I >ft ^  % 5 * ^
>TTwf #, 5ft ^  ^

#3 flT % ^nfifJTf #, 5R?

% afrlTRR 3fh: ^  cJT? % ^?>T SW

t  I v r jJRr y

t .  'f sp*^3Jl
( Communism ) % î l̂’fl' |  ' 

^  «H wk i  r^*5WT^>

% !Ti^ ?*rnT *1? 'JTT t  ^
^  l?i|r STT^w ^

^  sftr ^  aiMifl 5ftfir PwW<^  5j>̂
«ftr ^  m«rl qh|V| ip^ %

^  ^r an^sft^^rwTR^'t I 

A' ^  ^  3TRT i ^ '  ^ 
VRj^TFe: ^  ^  sqpHrnr
3ftr g#, ^  s i r  i

?ft ^  ^JF 3T?B#ET I  f% 3rr5T fRT

^  ^  ^  »T]|f f^  pRft
g m  s r i l ^  ( p r o p o s a l )  ^  

(  C o n s t r u c t i v e  )  m
^  ^  ^  I ^  #  3TT  ̂ ^  

^TT^ ^  fir^  w  ft» ftv r̂ 3R»TT 
^  3 n ^  ^  ^  ^  3R?ft f e '« ^

q r f e ^  ( d e f e n c e  p o l i c y )  a m r

^  w  w t t  

% (+\fi d<i5 ^
^  ^  TO  4V#r f t ,  3ftr ^
ftv ^  3TOT %■ jP n r  % T̂TRT# arWf 

5 ft^  VT?ft <tf 1 ^  w  ^  

t>

(Oommunidt policy) cR? 
?t ^ ^  ^  ^
T̂f% ^ I ^  (legal) ^

t, ( semi-legal )
^  t  3Tk (illegal)
^  ^  i W  ^  ^  ^  ^

3ft^ (Over ground)
t’’T> 3FTT (Under ground) 
taftrt^^PT^ (mid air )
qr (midstream)? i ^
^  fRT^ ^  ^TT^

?nT^ f w  I ^  « P « 3 f^  Tr€f
% %r ^ ^
ŝm ^  (de(;laratiou of war) 

*̂»5T I t  ^  ^  g?T ̂  ^  W  I
^  ^  ^  ^  ^  f% t
3flT #3T fan g I K 3(T^
^  ^ (VtH ^

% 3F^ #3T farr ^  ^   ̂ J
3TTT 2T? ^cf̂ mr g Pr

3TR- qrfe^fv ^

>ft ^  ft:
^  ^  f  PP ^  ^  ^  r̂̂ yn 
=trr^ I ’ ^  ^  ^  ^  ^  I
arrsT t^XRK % ^  rnPf^< 

arm ark ^  ^
aiTR I ̂  4 # fkm ^  TT

K ^TTcT^ I

^  ^ ^  ^  5^ *R ^
J3TT I PP t̂ TTT-

^  % ajrT̂ , aiftT ^̂ hTHT ^ 3F5T’C, ftr̂ T 
«frr aTT̂ 7TP 5TT*T ^

<|gf̂ *fe (Parallel Government)
fhi W  V5^ *tPT ^  I %Pp^
^  * f tT  ^TTfTT 5  ftp 2m  ^  f r



75 General Budget— 25 JUNE 1952 Demands for Grants 7«

^  §Pr3T

3 ^ 7: ^ T T T T ^  %  f s i ^  %  3 r ? ^  ^  

SR»R % jn r^  f w  ^  t |  f  I
(agrarian reform) %

- 2T5R ^  ^  q r
(voilent revolution) %

^  ^  t  ‘ ^  ^
^ ^  >TTWf ^ I ^ ^

=FfT % am f̂W4K (surren
der) ^  ^  5F7̂  f  I

ft>̂ TT f3TT f  ft> 3nTT^5? 

gfirqi Ci ^  ^ ^  ^  pRfV
^  WIT ^  vnNr^ ^  i 

^  % 3 r r ^  ^  ^  arrsr 

^  #  3TT̂  ^  ^
t* 3ftr ^  % STTT

^ I

^  ^  3TGTO

3R t  snft^ (Press Commis
sion) % ^ VpTT
^  ^  #  f F n r  f e r r  t  i

sTR^f^ ^  21̂
^fersTT 5 5fc?{t ^  ^
^  ^  «T>*TiRi»i ^  arnu

(terms of referen(;e) # p̂t 
 ̂ 3fk f̂ipT ŝRTfê H (working 

journalists) % jp rr^  *î
^  ^  ^  I 3 T tr ^  ̂  f^r^pft ^ > 1 ^
fWkH4» ^  ^  ^PTT ̂  T̂%̂rT

^  3 f t r  T O  &

f?FTT 8Fi5 ^PTtarrr^ ^̂ ttsrt

r ‘

(English translation of the above 
speech)

Dr. Sureith Chandra (Aurangabad): 
Sir, with yoUr Dermission I propose to 
sptek ijt Hindi.

The strength of a nation largely 
depends on its home and foreign 
policies. The foundation of our 
home and foreign policies was, 
tb my mind, laid by Mahatma 
Gandhi. “Peace on earth” and 
“goodwill to man” were his watch
words. Shri Jawaharlal Nehru and 
Sardar Patel pursued the two policies 
as dictated by the Father of the 
Nation. It is our duty at this moment, 
when we are discussing our home 
policy to pay warm tributes to our 
leader who formulated that policy and 
established law and order in the coun
try. My heart goes to Sardar Patel and 
I hope all the Members of this House 
will join me in paying homage to 
him.

If we find today law and order in 
our country it is due to our home 
policy alone. Many an hon. Member 
seems to have forgotten that it is for 
the first time after the i?reat Ashoka’s 
age that we have got complete inde
pendence and that it is imperatively 
necessary now more than it was ever 
before that we further strengthen our 
home and foreign policies that have 
been firm throughout. With all the 
experience that I have gained by liv
ing in foreign countries for several 
years I can say that it is on account of 
her home and foreign policies alone 
that today India can hold her head 
high in pride before all the countries 
of the world. I still remember that in 
1948, when I was in France, the peo
ple of France as also the officials of 
French Foreign Ministry said to me 
that they had no hope of our Govern
ment running the administration 
smoothly and that they did not be
lieve that we would be able to main
tain law and order in the country or 
continue cordial relations with foreign 
powers after the foreign rule was over. 
But when they saw that we succeeded 
in eliminating all the unsociable ele
ments from the country and establish
ing law and order, they were simply 
astonished and had “nothing but p 
great esteem for our leaders. I hav 
spent twelve years in foreign countries 
and I can say with some confidence 
that there is a vast difference between 
today’s India a t^  India as it was be
fore the achievement of independence. 
Today our country commands far 
greater respect than it ever did before 
independence and this fact can only be 
attributed to our home and foreign 
policies.

The success or otherwise of a coun
try’s home policy largely depends on 
the e x t^ t  to which subversive ac*tivi- 
ties prevail there. India took steos to 
crush all subversive activltiea a l tv  
achieving independence. The State
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[D r . S u r e s h  C h a n d r a ]

w h ic h  I r e p r e s e n t  w a s  a ls o  t h e  s c e n e  o f  
m a n y  k in d s  o f  s u b v e r s iv e  a c t iv i t ie s .
I b e l i e v e  i t  w i l l  n o t  b e  w r o n «  to  s a y —  
I w o u ld  l ik e  to  s t a t e  t h is  w it h  y o u r  
p e r m is s io n  S ir — th a t  i t  w a s  t h is  h o m e  
p o l ic y  t h a t  h e lp e d  in  e s t a b l is h in g  la w  
a n d  o r d e r  in  T e la n ^ a n a  a n d  o t h e r  
p la c e s .  In  s p i t e  o f  th e  f a c t  t h a t  th e  
f o l lo w e r s  o f  m y  C o m m u n is t  f r ie n d s  
s i t t in g  o p p o s i te  m e  p e r p e tr a te d  
h e in o u s  c r im e s  o n  t h e  p e o p le , I  h a v e  
n o  e n m it y  w h a t s o e v e r  w it h  th e m .  
B u t  I d o  f e e l  t h a t  a s  I n d ia n s  w e  s h o u ld  
s e e  th a t  w e  h a v e  a n  in d e p e n d e n t  
p o l ic y  o f  o u r  o w n  w h ic h  w i l l  b r in g  
c r e d it  a n d  r e p u te  to  o u r  c o u n tr y .  
E v e r  s in c e  I h a v e  c o m e  h e r e  I  h a v e  
v e r y  c a r e f u l ly  h e a r d  th e  s p e e c h e s  d e l i 
v e r e d  b y  s o m e  o f  m y  C o m m u n is t  
f r ie n d s .  B u t  I a m  s o r r y  to  s t a t e  t h a t  
t h e r e  w a s  n o t  a  s in g le  s p e e c h  h a v in g  a  
s u g g e s t io n  w h ic h  c o u ld  b e  s ta t e d  to  
b e  c o n s tr u c t iv e .  N o n e  o f  th e m  g a v e  
a n y  in d ic a t io n  a s  to  h o w  w e  s h o u ld  
p r o c e e d  w it h  o u r  d e f e n c e  o r  h o m e  
p o lic y .  T h e y , o n  th e  c o n tr a r y , p u t  
fo r th  s u c h  p r o p o s a ls  a s  w o u ld  o n ly  
b r in g  d is c r e d i t  a n d  d is r e p u te  to  o u r  
fa ir  n a m e . I  a m  s im p ly  s o r r y  fo r  it .  
W h e n  w e  m a k e  a n  a n a ly s is  o f  c o m 
m u n is t  p o lic y  in  I n d ia  i t  r e v e a ls  i t s e l f  
in  t h r e e  d if f e r e n t  a s p e c ts ,  n a m e ly ,  
le g a l ,  s e m i- le g a l  a n d  i l le g a l .  In  o th e r  
w o r d s ,  w e  c a n  c a l l  th e m  o v e r -g r o u n d ,  
u n d e r -g r o u n d  a n d , p r o b a b ly , m id -a ir  
o r  m id -s tr e a m  a s p e c ts .  O u r  C o m 
m u n is t  f r ie n d s  h a v e  tr ie d  to  s a b o t a g e  
th e  c o u n tr y ’s p r o g r e s s  b y  s u c h  a c t iv i 
t ie s .  H e r e  in  th is  H o u s e  a ls o  t h e  
le a d e r  o f  th e  C o m m u n is t  P a r t y  h a d  
c a l le d  th e  P r e s id e n t ’s  A d d r e s s  ‘a  d e 
c la r a t io n  o f  w a r ’. I w a s  s im p ly  s u r 
p r is e d  to  h e a r  h im  u t te r  t h e s e  w ordR . 
I f e l t  l ik e  s i t t in g  in  th e  P a r l ia m e n t  o f  
s o m e  o th e r  c o u n tr y  r a th e r  th a n  o f  o u r  
o w n . M a y  I t e l l  y o u . S ir , w h a t  h a s  
b e e n  s a id  a b o u t  o u r  C o m m u n is t  
f r ie n d s ,  w h o  in  s p i t e  o f  s u c h  a f in e  
h o m e  p o lic y  o f  I n d ia , c la im  t h a t  i t  is  
o n ly  t h e y  w h o  c a n  d o  g o o d  to  a ll .  
H y d e r a b a d ’s  C h ie f  M in is te r  an d  H o m e  
M in is te r  w e r e  h e r e  to d a y . I h a d  a  
ta lk  w it h  th e m  p a r t ic u la r ly  o n  th is  
s u b je c t . I w a s  m u c h  p a in e d  to  h e a r  
w h a t  t h e y  to ld  m e  in  t h is  b e h a lf .  
T h e y  to ld  m e  S ir , th a t  in  H y d e r a b a d  
a n d  T e la n g a n a — th e  p la c e s  w h ic h  a r e  
so  o f t e n  r e fe r r e d  to — o u r  c o m m u n is t  
f r ie n d s  a r e  t r y in g  to  e s ta b l is h  a  p a r a l-  
e l  g o v e r n m e n t .  B u t  I w a n t  to  m a k e  
i t  v e r y  c le a r  t h a t  t h e y  c a n  n e v e r  
s u c c e e d  in  e s t a b l is h in g  a  p a r a lle l  
G o v e r n m e n t  th e r e .  T h e y  m a y  la u g h  
a t  it  b u t  th e  fa c t  r e m a in s  t h a t  s u c h  
a t te m p ts  a r e  b e in g  m a d e  In t h e  d is 
tr ic t s  o f  N a lg o n d a , K a r im  N a g a r  a n d  
W a r r a n g a l . A  s t a g e  is  b e in g  s e t  th e r e  
f o r  v io l e n t  r e v o lu t io n s  in  t h e  n a m e  o f  
a g r a r ia n  r e fo r m s . I  h a v e  h a d  t a lk s

w it h  s e v e r a l  p e r s o n s  o n  th is  s u b je c t .  
I s u g g e s t e d  to  th e m  t h a t  s in c e  t h e  
H y d e r a b a d  G o v e r n m e n t  h a d  a n n o u n c e d  
t h a t  n o  a c t io n  w o u ld  b e  ta k e n  a g a in s t  
t h e  C o m m u n is t s  i f  t h e y  s u r r e n d e r e d  
t h e ir  a r m s , i t  w a s  h ig h  t im e  t h a t  t h e y  
s u r r e n d e r e d  th e m . B u t  t h e y  w o u ld  
n o t l i s t e n  to  i t  a n d  e v e n  to d a y  w e  f in d  
th a t  t h e y  a r e  a r m e d  w ith  a l l  s o r t s  o f  

'w e a p o n s .  N o t  o n ly  t h is ,  t h e y  m a k e  
a l le g a t io n s  a g a in s t  t h e  G o v e r n m e n t .

H a v in g  s a id  so  m u c h  o n  th is  s u b je c t  
I w o u ld  s p e a k  a f e w  w o r d s  a b o u t  th e  
p r o p o s e d  P r e s s  C o m m is s io n . I w o u ld  
r e q u e s t  th e  h o n . H o m e  M in is te r  to  l a y  
d o w n  th e  t e r m s  o f  r e fe r e n c e  o f  t h is  
C o m m is s io n  a s  s o o n  a s  m a y  b e , a n d  
m a k e  p r o v is io n s  fo r  t h e  r e p r e s e n ta 
t io n  o f  w o r k in g  jo u r n a l is t s  th e r e in .  
T h e  e a r l ie r  h e  d o e s  it , th e  b e t te r .  
T h is  w i l l  b e n e f it  a l l  th e  w o r k in g  j o u r 
n a l i s t s  o f  I n d ia .

Pandit Munishwar Datt Upadhyay
(P r a ta p g a r h  D is t t .— E a s t ) :  B e f o r e  I
d is c u s s  th e  s u b je c t  b e f o r e  th e  H o u s e  I  
w o u ld  l i k e  to  s u b m it  th a t  c e r ta in  r e 
m a r k s  w h ic h  w e r e  m a d e  o n  th e  flo o r  
o f  t h e  H o u s e  t h is  m o r n in g  b y  t h e  h o n .  
M e m b e r , M r. A n th o n y  w e r e  h ig h ly  
u n ju s t if ie d .  A  c a te g o r ic a l  a t t a c k  w a s  
m a d e  o n  t h e  U . P . G o v e r n m e n t  a n d  
h e  s a id  t h a t  th e  U . P . G o v e r n m e n t  w a s  
n o t  f a ir ly  t r e a t in g  th e  m in o r i t ie s .  I  
th in k  i t  w a s  j i o t  a  p r o p e r  fo r u m  fo r  
t h e  h o n . M e m b e r  to  r a i s e  th is  q u e s 
t io n . T h e r e  is  a  r e p r e s e n ta t iv e  o f  t h e  
A n g lo -I n d ia n  c o m m u n ity  in  th e  U . P . 
A s s e m b ly  a ls o , a n d  w e  n e v e r  h e a r d  
a n y  s u c h  c o m p la in t  w ith  r e g a r d  to  th e  
tr e a tm e n t  o f  th e  m in o r i t ie s .  I  th in k  
th e  h o n . M in is te r  f o r  H o m e  A ffa ir s ,  
w h o  is  a n  e x - M in is t e r  o f  t h e  U . P .  
G o v e r n m e n t , w o u ld  p r o b a b ly  h a v e  
b e e n  m o r e  s u r p r is e d  fn a n  m y s e l f  t o  
h e a r  the r e m a r k s  t h ^ ^ y e r e  m a d e  o n  
th e  flo o r  o f  th is  H o u s e  b y  th e  h o n . 
M e m b e r . I f  I g o  in to  th e  d e ta i l s  a n d  
d is c u s s  a s  to  th e  v e r a c it y  o f  th e  s t a t e 
m e n t s  h e  m a d e , I th in k  I s h a l l  a ls o  b e  
c o m m itt in g  th e  s a m e  m is t a k e  o f  d is 
c u s s in g  t h a t  s u b je c t  m a t t e r  o n  t h e  
f lo o r  o f  th is  H o u s e . A l l  t h a t  I  w o u ld  
s a y , t h e r e fo r e ,  is  th a t  th e  r e m a r k s  
m a d e  b y  h im  w e r e  b a s e le s s  a n d  ^abso
lu t e ly  u n j u s t if ia b le .  T h a t  Is to  s a y  t h e  
l e a s t  a b o u t  It.

A s  t h e  t im e  is  s h o r t  I  s h a l l  p r o c e e d  
w ith  th e  d is c u s s io n  o f  t h e  c u t  m o t io n s  
b e fo r e  th e  H o u s e ,  a n d  I s h a l l  d e a l  o n ly  
w it h  c e r ta in  a s p e c t s  o f  p u b l ic  s e c u r i t y  
a n d  p u b l ic  s e r v ic e s .  A s  r e g a r d s  p u -  
l i c  s e c u r ity ,  th e  G o v e r n m e n t  o f  I n d ia  
Is n o t  r e s p o n s ib le  f o r  s e c u r i t y  In  t h e  
S t a te s .  I t  is  t h e  S t a t e  G o v e r n m e n t  
th a t  is  r e s p o n s ib le  f o r  s e c u r i ty  I n s id e  
th e  S t a t e .  T h e  f u n c t io n  o f  t h e  G o v 
e r n m e n t  o f  I n d ia  Is  o n ly  o f  a n  advl- 
’•ory  a n d  c o -o r d in a t in g  nature. But
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before dealing with the security ques
tion I would make my submission in 
regard to the question of public 
services.

So far as the services are concerned, 
the Government of India is not res
ponsible for States’ services. It is res
ponsible only for Central Services and 
also for all-India Services that are 
jointly organized and maintained by 
the Government of India and the State 
Governments. There are numerous 
Central Services under the different 
Ministries. The Home Ministry is res
ponsible only for regulating matters 
of general applicability to all services 
and for the maintenance of a common 
standard of recruitment, discipline 
and conditions of service. That is the 
amount of responsibility that the 
Government of India has in respect of 
services. But then to say that it has 
nothing to do with the other services 
is really incorrect. I would submit 
tha t of late the huge growth of the 
establishment and the staff of all 
services has become so unmanageable 
that it is not possible to maintain any 
system, to have any organisation, or 
to have efficiency. The functions are 
overlapping. There is want of co
ordination. There is want of efficiency 
in the working of the different Minis
tries and Departments. As we have 
seen, several attempts have been made 
to reorganize the services. But we have 
not yet succeeded or reached any 
such stage that we can say that there 
is sufficient co-ordination and there is 
sufficient efficiency.

Our services have played auch an 
important part after partition that 
they occupy a very prominent posi
tion in the'adm inistration of our 
country. They occupy a very impor
tant position especially because it is 
the attitude of the services that mostly 
matters to the common man in the 
street. If the behaviour of the ser
vices is good, if the behaviour of the 
services is helpful, it is only then that 
the common man in the street feels 
that there has been a change in the 
Government. There is no doubt that 
there has been considerable improve
ment In this direction and our services 
have been very helpful. But then, 
still there are black-sheep, and as I 
have submitted, the organisation is so 
big, so huge that things have almost 
become unmanageable. We have a 
shortage of efficient and experienced 
officers. Due to that the efficiency 
that we want to introduce into our 
services is not yet obtainable. But, If 
the human material of which the 
services are made is satisfactory, then 
the system and organisation can be 
IntroduceH o î an later on.

As regards the human material
there are big complaints made by
the Members on the Opposition.
We should admit that there are certain 
cases of corruption, indiscipline and 
misconduct in the services—as it is 
usual that there are black-sheep in 
every fold. But then our duty and 
the duty of the Government is that 
such cases should be dealt with ex
peditiously and effectively. Unless 
these cases are dealt with properly, it 
will be an encouragement towards 
corruption, indiscipline and miscon
duct, and I think that will demoralise 
the entire services. While dealing 
with such persons who have been 
charged with corruption, indiscipline 
and misconduct we have to look to 
the rules also. There are rules and
regulations for these things. Then 
there is the machinery, the human 
agency that deals with such cases.

As regards the rules, my experience 
is this. A number of cases came 
before the Public Accounts Committw. 
And in those cases it was found that 
on account of the defects and draw
backs in the rules, those cases could 
not be effectively dealt with. Tlie 
matter was referred to the Govern
ment, but I think there has been no 
revision of those rules. And I find 
that there is considerable . reluctance 
on the part of the Government to 
revise the rules that govern the con
duct of the services, because, as I 
have, seen, a certain Act was passed 
by the Provisional Parliament. I 
think it is Act LXI of 1951. This 
Act was meant for framing rules for 
the conduct of the services. But no 
rules have been framed as yet, and 
the same rules which were framed by 
the Secretary of State lo r India—the 
same old rules—are continuing. These 
rules that were to be framed under 
this Act were to be laid before the 
Parliament. I do not think that they 
have been framed at all or even If 
they are framed, they have not been 
laid before Parliament. So. this re
luctance on the part of the autho
rities not to revise the rules govern
ing the conduct of services will not 
be tolerated in the future. In this 
Act it was provided in clause 4 as 
follows:—

“The continuance of existing 
rules or rules in force immediate
ly before the commencement of 
this Act and applicable to AJl- 
India Services shall continue lo 
be In force and shall be deemed 
to be rules made under this Act”.

So they are trying to give permanency 
to these rules that existed before. This 
reluctance on the part of the Ministry
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[Pandit Munishwar Datt Upadhyay]
to cfhanjse the rules, I think, is not 
desirable. These rules must be modi
fied early. Then there is another
change, as I submitted, that is the 
human agency, the machinery. We 
have seen in the proceedings of the 
^ b l i c  Accounts Committee that the 
heads of the Departments were not at 
all helpful in this matter. They were 
also reluctant to help us to the extent 
that they should have helped. This 
was raised again and again before the 
I^b lic  Accounts Committee and I 
have seen that no action was taken. 
As a matter of fact the experience of 
other persons of the previous Public 
Accounts Committee is also the same. 
They were constrained to remark in 
respect of the help that they used to 
receive or they could receive from the 
heads of Departments. They did say 
that they could not get any help from 
them. I do not propose to read what 
they have said because my time is very 
short. My submission is that these 
rules should be revised.

Then I come to the other aspect of 
the question, namely, the reorganiza
tion of the services. As I submitted 
the staff has grown so huge, and 
several attempts have been made to 
reorganise services. A number ol 
Committees were appointed. The most 
important of these Committees is the 
Ayyangar Committee. They submitr 
ted proposals. The Economic Com
mittee was there which also submitted 
its proposals. Then there is the Sec
retariat Establishment Organization 
Committee which also made proposals. 
The Ministry itself made proposals. 
In spite of all these proposals and 
reports, no steps have been taken to 
implement them. The result is that 
they have been going on increasing the 
number of Secretaries, Joint Secreta
ries, Deputy Secretaries and Under 
Secretaries as they liked. There is no 
limit to them. If I riow propose tha t 
another Committee should be appoint
ed to go into these questions, the fate 
of that Committee would also be the 
same. My submission now is that this 
House should take this matter into its 
own hands and a Committee of the 
House should be appointed by ttiis 
House to look into such matters. The 
Committee might see what proposals 
have been implemented and what not 
and why. There should be a perma
nent machinery and it should place 
the records before this House every 
six months. It is only then that we 
can be effective in this respect.

Then I come to the public security 
question.

Mr. S|>eaker: The hon. Member has 
only one minute more. I have already 
given him two minutes.

Pandit Munishwar Datt Upadhyay:
Very well, Sir. The Police Department 
was organized in 1902, as far back as 50 
years ago. It requires reorganization 
because the outlook and the functions 

'of the Police have fundaaientally 
changed. We might require to move 
police forces to go from one State to 
another. Therefore, there should be 
uniformity, in equipment, in training, 
in discipline, in arms and in dress. 
In order to have more mobility and 
utility, we should reorganize this 
Department. We have seen that we 
had to establish a Special Police Es
tablishment in Delhi for dealing with 
cases that came up after the war. 
They were cases of corruption and em
bezzlement. So far as the Police 
organization goes, it is very incom
plete. We require a Committee to be 
appointed so that that Committee 
might go into all these details and 
we might have a Police Organization 
which might suit the needs of our 
time. I would submit that the work
ing as at present in the Special Police 
Establishment is not very satisfactory.
1 have seen that convictions are almost 
50 per cent., the acquittals are about 
50 per cent., and the defect lies some
where in the prosecution and in the 
investigation. There is not the fall 
co-operation from the State Police and 
that is why they do not succeed in the 
prosecutions. The State Police is very 
reluctant now to render any help. I 
also find that the deputation that 
used to get in the Special Police Es
tablishment is not forthcoming now.

I would submit that a Committee 
should be appointed so that this 
matter may also be looked into.

In conclusion, I suggest that service 
rules should be revised and that a 
Committee for inquiring into the 
Police Department should be institut
ed. Though I could not make my sub
mission, there is need for appointing a 
Committee in respect of reorganization 
of jails also.

Shri A. K. Gopalan (Cannanore); 
The function of this Ministry is main
taining law and order in this country.
I will first of all go into the details 
and explain how much money is spent 
for this purpose. The Centre main
tains its own Police, apart from what 
is maintained by the States; on this 
item is spent Rs. 65 lakhs. The Minis
try  under the head ‘Delhi’—Demknd 
Nq. 56, out of a to t^  grant of rupees 
oiie crore 27 lakhs sj^nd on the Police 
rupees one crore and 22 lakhs. Apart
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from this, the States Ministry ^so  
spends a large sum of money on toe 
Police. Out of the total grant for 
P art C States, 25 per cent, is for the 
Police. Besides that there is “Re
lations with the States”, and out of a 
total grant of Rs. 55 lakhs under this 
head Rs, 46 lakhs goes for the Police. 
Apart from the above two Ministries, 
the External Affairs Ministry also 
maintains the Police under the head 
‘Tribal affairs’ and out of a total of 
rupees two and a half crores, one crore 
and 83 lakhs are spent on the Fron
tier Constabulary. I do not wish to 
go into further details, but all this 
is spent to maintain law and order 
in this country. There are three or 
four States where the money that is 
spent on the Police under all these 
items comes to about 25 or 30 per 
cent, of the total grant. As far as 
Tripura is concerned, the position is 
what we have heard in Parliament. 
We have heard that a Member of 
Parliament had been arrested. I need 
not go into the details, because the 
m atter has been placed before the 
Privileges Committee. There is flec
tion 144 for two months there and 
the reason for that is that the Magis
trate thinks that there may be some 
disorder in the country. There can
not be meetings there. Even six 
months back when the elecUon took 
place and merely for the purpose of
doing propaganda, when I went to
Travancore and. Cochin, I was served 
with a notice under section 144. When 
I went to Hyderabad, I was served 
similarly with a notice, I wrote to 
the Magistrate and ' to the officers 
concerned saying that if necessary, I 
would even give a copy of the state
ment that I would be making. I
told them that I had come only to
do propaganda for the coming elec
tions Even then there was no change 
in their attitude. The same position 
still obtains in Part C States. Ajid 
a huge sum is spent on the Pblice 
forces in the States, for maintaining 
law and order. The hon. Member 
before me spoke about some state
ments made by the hon. Minister of 
Hyderabad and that a parallel 
Government is going to be set up in 
Hyderabad and that something is 
happening there. I shall deal with 
it a little later. They say it is for 
the maintenance of la"^ and order. 
Whaf is law and order? We are hear
ing of this law and order, not now. 
Even y«ars ago we have heard of it. 
When the Britiihers were here, t j w  
said that t W  w aited  to maintain lav  
and order. It was io the name of law 
and order liiat the 
wala Bagh was ^
other massacres were committed in tne

name of maintaining law and order in 
this country. But, we know that it was 
not for maintaining law and order; it 
was for maintaining foreign domina
tion in this country; for fighting the 
national movement in this country. 
For suppressing the national movement 
in this country the words law and 
order were used. That phra.se was 
used only for the rulers remaining as 
the rulers. Today when we say law and 
order, we have to examine for whom 
it is used; to defend whom, and to 
suppress whom it is used. When 
there is a dispute between the mill- 
owner and the workers, a tribunal is 
appointed and an award is given. 
There are hundreds of cases in this 
country where, instead of implement
ing the award, the mill-owners cause 
a lock out. When the workers Qght 
for their rights, and boycott shops,
the workers are arrested, sent to jail 
and firings also take place. The 
Ck)vernment appoints a tribunal and 
the tribunal gives an award. It is the 
duty of the mill-owner to obey the 
award. When he resorts to a lock out, 
instead of the workers being helped,
it is the mill-owner that is being
helped. In the whole of India,
peasants are evicted from their lands 
and houses in which they have been 
living for so many years. Instead of 
helping the peasants, in the name of 
law and order, they are being evicted 
forcibly. Even yesterday in the papers 
I read that at Kuthattukulam in Tra- 
vancore-Cochin, 150 police-men went 
to a place where 500 Harijans had 
been living for years and forcibly 
evicted them. The place was not used 
by the Government; but it belonged 
to the Government. Even pregnant 
women have been turned out. When 
the refugees fight for their rights, 
when others fight for their rights, 
when the workers fight for their 
rights, when peasants fight for their 
rights, when these people want a pLace 
to live in law and order is not used to 
help them; but it is used to help the 
other side. There are several instan
ces; I do not want to go into details 
because so many things have been 
said again. Whenever wc want to  
said again. Whenever we want 
say something, murder, loot, arson, 
violence, these are the words used. 
Today I ran give instances where 
the law has been violated by the 
Government servants themselves. 
The law of the Government, the rules 
of tijie Government have been violated 
by their own executive officers. I do 
not want to say of others. I ask, is 
there any law In this country by 
which a woman can be raped? Today, 
I .wn in possession of an open letter 
wWch was sent to Mrs. Kuttiammalu 
Amma—I can give printed copies o f
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that letter saying that a woman was 
arrested, was assaulted and stripped 
naked by the Sub-Inspector of Police. 
C. K. Govindan Nambiar. Copies of 
the letter have been sent to some 
Members of this Parliam ent also...

I  say, there is the Criminal Proce
dure Code, there is the Indian Penal 
Code, there is the Preventive Deten
tion Act. We have heard of many 
rases where a habeas corpus petiUon 
was filed before the Supreme Court, 
and the persons were asked to be pro
duced and it was said that they could 
not be found. I have got the names 
.of those i>ersons. When the Judges 
asked where they were it was said 
that they tried to escape from custody 
and they were shot dead. There are
24 instances like that. We have also 
xead in the papers that these things 
are said before the Supreme Court. 
I am not talking of the hundreds ol 
persons who have been shot dead. 
When I went to the Andhra districts, 
I went to a house. The mother said 
that her son Mohan Rao was studying 
in the college, and when he was re
turning from the college he was taken 
away. She said, ‘I want to see m y  
«on; I want to know whether he is 
iilive or whether he has been shot 
dead’. I wrote a letter to the then 
Chief Minister of Madras, Mr. 
Kumaraswami Raja, to say, let ihe 
mother be told whether her son had 
been killed, or where he was so that 
she could go and see her son. I cited 
40 cases like that. I heard simUar 
stories in Andhra and I wrote to the 
Prime Minister saying that at least 
for the sake of humanity, let the 
mothers and others be told as to what 
has happened to their sons. Nothmg 
is known about these people. Some 
workers were taken away from the 
Railway Station. What I submit is 
this. There is law in this country. If 
I have committed a crime, I could be 
tried before a court and be hanged. 
If I have committed murder or any 
other crime, I can certainly be tried 
before a court. When a man is arrest
ed and detained inside a jail, with
out being given an opportunity tor 
trial, then if people are taken outside 
and shot dead, then, I say. certainly 
it is not for maintaining law and 
order. It is only that there is no law 
in this country. There are many such 
instances. I have got copies of these 
reports. I would request the hon. 
Home Minister to have an enquiry 
into these things. Even before we 
had asked that there might be an 
enquiry. I do not deny that 
there have been violences in the 
country from the side of the people. 
There have been violences. I say we

must know the circumstances why 
so many persons have been killed, why 
so many school children, while re
turning from schools, and workers re
turning from outside have been taken 
away and detained without being 
given an opportunity for trial. When 
such open letters are written and 
distributed among the people by those 
who have suffered, signed by them, 
certainly they have no illusions about 
law and order in this country. The 
other day, I got a letter from the 
wife of a Government officer in the 
Punjab, saying that she was taken to 
the police station, and so many 
things were done. I do not want to 
refer to all these things. I have got 
all these with me. I only want to 
request the hon. Home Minister to 
enquire into these things like torture 
of women etc. In the Andhra dis
tricts, I heard that at Elameru in 
Krishna District, three hundred per
sons were stripped naked by the 
police; then they were forced to 
march along the roadside, and 
placing a photo of Mahatma Gandhi, 
they were asked to prostrate before 
that. A question was also put in the 
Legislative Assembly in Madras, by 
Mr. K urm aj^a, the Hariian Minis
ter. There are such other things. 
When such inhuman atrocities had 
been done, is it not the duty of the 
Government to check or find out 
whether it was true or not. There is 
another thing. In the Salem Jail, in 
one day 23 prisoners were shot dead. 
We have never heard of such a 
thing in the history of our country, 
even during the days of the British. 
You have to prove that these 23 
people were such dangerous people 
It is the duty of the Government to 
tell the people that they have killed 
23 people because it was such and
such a thing that they committed. An 
enquiry was made. Officers were 
appointed for the Commission of 
enquiry. They went to the jail and 
they made an enquiry. I wrote to the 
Prime Minister about this. At the time 
of the elections and before the enquiry 
so many petitions were sent. Even 
today that report is not published. 
They may be charged with violence 
and all those things. When the 
Government have held an enquiry
into the matter and when the 
Government have got the report
before them, it Is the duty of :,he
Government to tell the people that 
these prisoners committed such and 
such a thing and so Government were 
forced to kill these 23 people in the 
said jail. So, what I have to say 
is: let us enquire and And out why 
these things are done.



2487 General Budget— 25 JUNE 1952 Dewnnd^ for Grants 2488P

Theare is the Preventive Detention 
Act and then there are so many other 
Acts. The Police and the Military
go to the villages. There they do so 
many things to the people who be
come desperate. When they go 
there, they burn houses. I was my
self present in the villages of Malabar 
and Tamil Nad and other places. I 
can give the instances of Hiranyan 
of Tanjore and Manavalan of Madura. 
He was taken outside, he was tied to 
a post and shot dead. Both the 
mother and the father came to me 
crying and saying he was shot dead.
In all these cases it was done like
that. When these stories are there,
everywhere, the duty of the Govern
ment is to see that they have done 
everything according to law.

Not only that. As far as the Pre
ventive Detention Act is concerned, r 
Bill is coming before us. I do not 
want to say anything about it now 
I only want to refer to the judgment 
of the Supreme Court in A. K. Gopa- 
lan i^ersus the State of Madras—page 
58—about the Preventive Detention 
Act. Justice Mahajan in his judg
ment says: “Preventive Detention laws 
are repugnant to democratic consti
tutions and they cannot be found to 
exist in any of the democratic coun
tries of the world.” You cannot find 
preventive detention in any of the de
mocratic countries of the world, i t  is 
not any Communist agitator who 
is saying this. It is the Justice of 
the Supreme Court that is saying 
that in no democratic country of the 
world can such an Act be found. There 
is no use calling me names or talking 
of violence, arson, loot and murder. 
Here is a Judge who, when I filed a 
habeas corpus petition, has delivered 
judgment saying that nowhere in the 
democratic countries can you find 
the Preventive Detention Act.

When we come to the Preventive 
Dptcntion Bill. I will have an oppor
tunity of speaking about my own 
arrest and the grounds of detention.
I was a Congressman in 1935 and in 
1947 that was a ground of detention, 
and Justice Mahajan in the Court said 
to the Advocate-General: “Is it a
crime, and should you bring today 
whatever he did then? He was then 
a Congressman, he fought against 
foreign domination, and that cannot 
be a crime today. It is only patriot
ism. Such grounds I do not pass.” 
When you have given liberty to the 
Executive and the officers that they 
can detain a man on any ground when 
you want it, when there is the Pre
ventive Detention Act, when there are 
other things, when the Police can go 
to any village and do anything, cer
tainly the persons there think that

there is no safety for their property, 
that there is no s«feiy for their lives, 
that there is no safety for their 
womanhood, and they think: Why not 
let us defend ourselves for the sake of 
our lives, for the sake of our property,, 
for the sake of chastity of our women^ 
and why do we not die? So we see 
that it is the violence of the Govern
ment, giving these powers to the- 
Executive and asking them to attack 
persons and kill them—it was this- 
that was responsible for the violence 
of the people.

As far as other matters are con
cerned, because I have no time I can
not go into them in detail. At least if I 
am given one or two minutes more. I 
will be able to......

Mr. Speaker: He can take a few 
minutes.

Shri A. K. Gopalan: Then, the next 
point that I have to speak about is 
Police Administration. What about 
the salary? We have not been able to 
effect any change? Why is it the 
Policeman does all these things. Be
cause he has been brought up and' 
given training by a foreign Govern
ment so that he may not think that 
the people of this country are his 
own brothers. The M.S.P. of Mala
bar is a special instance in the whole 
of India. They are kept at a place, 
they cannot go out from there, they 
cannot see any people. Every morning 
they are given training how to beat 
people whether on the head or on the 
back or the chest, how to kill people. 
That is the training given to them. No
social education is given to them. 
They are not allowed to move freely 
with the people.

Even a Sub-Inspector of Police wha 
must be tip-top gets only Rs. 75 cr 
Rs. 80 starting. If there is corrup
tion—and there is plenty of it—it is 
due to giving Rs. 75 or Rs. 50 to the 
Policeman. And the Policeman cer
tainly cannot organise themselves 
in Trade Unions. So certainly he will 
ask anybody whom he sees on the 
road side he will Rhut him up, beat 
him and ask for four annas. He is 
really suffering. He does not find' 
any other method, so he does thmgs 
of this sort. A new training must be- 
given to them. We have to ask the 
responsible Congress Government 
here which is founded upon truth, 
non-violence and all these things that 
our Policemen must be made to Teel 
that they are there only to serve the 
people, and that the pay of these 
Police Officers as well as those of 
poorer servants like Jail Warders should 
be increased. The pay of the poor 
Jail Warders inside the Jail should be
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raised. They are the poorest people. 
Inside the jail also so much of business 

3s done. (Interruption). Sometimes it 
is found out. We all know that as 
Congressmen in Jail and we might 
sometimes have also used them. That 
is the position in which they are. 
Whenever I asked them they also used 
to  say: “We have got only this much as 
our pay.” Unless and until they are 
txven a good training, unless and until 
Iheir salaries are raised, and unless 
and until they are allowed to move 
among the people, not with lathi and 
bayonet, but as ordinary men saying to 
people ‘We are your friends, we beat 
you only when there is an occasion to 
beat you’ things will not improve. But 
such a thing is not attempted even 
now. There are so many political pri
soners in Madras, and in Hyderabad 
and in other places. The food given to 
them as also the treatment given to 
them has not been changed because 
lately, as early as eight months ago, I 
was inside the Jail—I think I was the 
last to come out of the Jail—and there
fore I know more about the facts, as 
to  what food is given to them and what 
treatment is given to them.

While I do not want to say much 
about the money that has been spent 
on the officers, and the top-heavy Ad
ministration, I want to say one thing 
about Demand No. 55 relating to Cabi
net; the estimate for the year being;

Hn. 4,fi8,00^Por 13 Cftbinet. Ministers 
Per 7 Ministera of Stote 
For 6 Deputy Ministor8

Rs. 2,52,000 
Re. 1,44,000

For oflftcers of Prime M in lH te r’s

SecpetariAt Ra. 1,91,000
While these huge sums are paid over 
to  the Ministers and other big officers, 
what is left for the peons, the chapra- 
sis, the (ftphedars, the grade III clerks 
and others? What I say is that if there 
must be efficiency among these people, 
who are working like us, their pay also 
must be increased. Therefore, my re
quest to the hon. Minister is this. 
Raise the pay of these people, imple
ment the Central Pay Commission’s re- 
<*ommendation for all Government ser
vants. treat the Provincial Government 
servants also on a par with the Central 
Government servants, because the 
Constitution guarantees equal pay for 
■equal work. But actual conditions are 
quite the reverse of this. We find that 
between two people, one working in 
the emoloy of the State Government, 
with the same qualification, and the 
other working In the employ of the 
Central Government, there is a very 
great difference in pay, although both

are doing equal work. If the Govern
ment wants to find money for this, my 
suggestion is to cut down the Presi
dent’s salary to Rs. 3,000, the pay oi 
Ministers to Rs. 1,000, and also the pay 
of the top-heavy officials. Then the 
money for all these things can be 
found. I say this because we have a 
duty towards the people, we owe a 
duty towards the people. The other 
day, the members of the Cultural Dele
gation to China who have recently re
turned from that country told us that 
the Ministers there are getting only Rs. 
500 p.m. plus a car, and a free house. 
The minimum .salary in that country 
for anybody is Rs. 100. They have 
done all these things in that country. 
That is the reason why the confidence 
of the people is there in the Govern
ment. I say that if there must be effi
ciency in the Central Administration, 
the pay of all these employees must be 
raised. For that purpose, no doubt, 
the Ministers and the high officials will 
have to do a certain amount of sacri
fice.

My request to the hon. Home Minis
ter, before I resurfie my seat is this. I 
have got with me all these papers, I re
quest that an inquiry be made into all 
these things, that are current in the 
country to-day, so that those who are 
responsible for them may be punished, 
and the whole Police Administration 
may be overhauled in such a way that 
the training given to them under the 
bureaucratic regime may disappear, 
and we can think of the police as the 
police force of a free country, of a free 
India.

flhri Bhagwat Jba (Purnea cum 
Yantai parganas): So to the “novel 
pronouncements series” of the Opposi
tion, everyday something fantastic, 
clothed invariably in superlatives, is 
being added. This novel series of pro
nouncements was started rightly with 
a statement “full of fury and fire signi
fying nothing” from the Opposition by 
Mr. Gopalan when he said that the 
President’s address was a ‘declaration 
of war against the common man’ 
Then came another statement that our 
foreign policy was the whims and cap^ 
rices of an individual. Then came a 
third statement in the novel pronounce
ments series that our industrial policy 
was neither national nor rational. And 
here comes another statement—pro
nouncement rather—manufactured in a 
foreign laboratory that we have got 
no home policy. I was astonished to 
hear this from a Member who belongs 
to a party who are experts and adap
ted to these things for the last so many 
years. What about those Congress
men who have been murdered, hund
reds of them, in cold blood? What
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about those heinous crimes which have 
been perpetrated in the South and in 
so many other parts of this sub-conti
nent? And today they ^laim and de
mand that there should be an inquiry. 
What inquiry? Inquiry by those who 
are experts in these things?

I know they are adapted to repeating 
the same charge again and again and 
we are not experts in those things. 
They have leferred in this House to 
an assault on a woman by an Inspector. 
Then they take another instance of as
sault in some particular State, say, the 
Punjab. I say in democratic coun
tries like England, the Government 
do not fall on such petty issues; they 
fall on policies. I say if that inspec
tor committed a heinous crime, he 
Rhould be hanged. If such instances 
are being perpetrated in this country, 
they should be given the maximum 
punishment. But does it mean that 
these crimes that are being perpetrat
ed and committed by an individual 
inspector here and there be allowed to 
reflect the home policy of the Govern
ment of India or the Government of 
a particular State. (Interruption). 
They may have committed such 
crimes and I do assert in this House 
that our Home Minister should 
take into consideration such crimes 
when they are committed. But may I 
ask the Opposition does it show that 
on the score of these particular ins
tances the polic;y of the Government 
should be condemned?

Then, coming to the Preventive De
tention Act. They have particularly 
mentioned the Preventive Detention 
Act. Before coming to this House, I 
was of opinion that this Preventive 
Detention Act was rather going too 
far. But today I feel that this Pre
ventive Detention Act is essential ir  
order to prevent disorder and disrup
tion. (Interruptions). When such 
things are being committed in this 
country when persons from outside 
are engaged in subversive activities, 
when underground activities are 
going on to demoralise and undermine 
our Government, it Is essential that 
we should have some measure in our 
hands to take action in emergencies. 
With war clouds gathering and some
times war drums being beaten out
side I feel that this Act Is more essen
tial for national safety and security. 
In a war of modern set up Army do 
not march first, rather the under
ground forces, the infiltration, sabot
age, fifth columnists and spy rings— 
these rome in .advance and then comes 
the conqueror. So when all these 
things are being done and when a part 
of the population of our sub-continent 
are en?rafred in subversive activities 
in infiltration and In demoralising

Government, an Act of this type 
should be in our hands so that in 
times of need, in times of emergency, 
we can have measures against those 
anti-social tvpd anti-national forces in 
the country.

Again the Ooposition has said, *Why 
not go to an ordinal y court of law and 
convict them? We know and I think 
toe Opposition also agrees, that ther?» 
are criminals, there are persons who 
are adepts in these activities but we 
cannot find them out. It is not 8 
question of law, it is not a question of 
expediency; we want that such an Act 
should be there, such a measure 
should be there, so that we can take 
action in emergencies. I can assert 
here in this House that if the Preven
tive Detention Act is meant to crush 
the Opposition, I will stand against 
it and fight every inch.

[Mr . Deputy-Speaker in the Chair]
If I feel that our democratic 

Government takes advantage of this 
Act to crush the Opposition and all 
Other parties, I think myself and 
many of my friends will join with the 
Opposition and fight out this Govern
ment. But let them not, by only 
picking an Instance here and an 
Instance there, condemn any Govern
ment.

I took my stand here purposely for 
speaking on tribal people’s affairs but 
I could hot check myself seeing these 
big pronouncements and daily addi
tions to the series that have been 
rijjhtly started by Mr. A. K. Gopalan, 
the leader of the Communist Party.

And now switching over to the tri
bal affairs, I beg to submit that I be
long to a district known as Santal 
Parganas where 40 per cent, of the 
population is that of Santals. Must 
of them live in mountains. Most of 
them are mountaineers called Paha- 
rias. They are persons bold enough 
to face even tigers with primitive 
weapons. But their condition today is 
very miserable not due to the act 
that nothing has been done for them 
by the Government. I know that the 
Government under its Five Year Plan 
are keeping three crores of rupees 
for the uplift of north eastern tribes 
Including Nagas. I also know that 
rupees two crores annually are being 
granted to different States for the wel
fare of these tribal people. But what 
I suggest is this that any amount of 
money spent on opening up schools etc. 
will not have the desired effect that 
we want to achieve. Wo have to 
bring about an entire change in their 
outlook and that I suggest must 
done. I can give one instance here.
In the district of Santal Pargnnas
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about one lakh Paharias live on 
mountains. We persuade them to 
come down but they do not agree. So 
much about these Paharias, and San- 
tals and then there are Naga tribes in 
our eastern part of the country where 
they feel that some day some Naga 
king will come “to rule over all who 
eat from the wooden platter.” These 
conceptions are to be changed 
and they cannot be changed through 
your welfare departments and 
through your special officers. We 
must have officers who can go and mix 
with them and who can go and eat 
and drink with them. And if 
occasions demand join them in 
‘Pochai’—their special preparations 
and only , then can something be done 
to change their outlook. There they 
must go and even dance with the San- 
tals. Unless they can do that, it is 
impossible to bring about any change 
in them. I can say most of the 
Members are not aware of these San- 
talis troops whom I have seen dancing 
and taking part in all such activities. 
(Interruptipn). There are males and 
females who dance. So what I would 
suggest to the Government is that 
they must take precautions to keep 
not only special officers but such 
officers as Deputy Commissioners and 
District Magistrates and Agricultural 
officers who know their language, 
habits and customs. They must have 
a co-ordinated plan to touch their 
sentiment and to feel their pulse. 
Only these welfare Departments 
would not be able to have the desired 
effect because these tribal people are 
very bold people. It is very hard to 
make them speak untruth. I nave 
seen them in the two elections. In the 
elections in the year 1937 when thess 
damindars approached them for vote, 
they refused to give their votes, and 
said:

wt»ff T t
I

[We will not vote for you, we will 
vote for the Congress.]

In the last election I went to them 
for my vote. So they spoke—Bang 
Dangra baksa; Sim Sandi ra Bharaw 
pa—meaning that not in the box with 
oxen as symbol, rather box with cock 
to be filled in. I have seen them 
working but still I feel that they are 
not lost. They are Ignorant people 
and out of this Ignorance some people 
are making capital. Dr. Varier 
Elwin, the anthropologist has sug
gested in his book on Tribal Affairs 
that there should be “forest sanctua
ries” where they should be segro-

gated. Some political friends are out 
to make capital out of it and de
mand a separate Province for them. 
These anthropologists like Dr. Varier 
Elwin have said that these persona 
should be segregated in areas where 
the Indian civilisation might not 
contaminate them. That is what that 
'anthropologist has written. I assert 
that these political friends who are 
out to make capital out of it should 
not be allowed to have their way.
5 P.M.

One word I have to speak regarding 
missionaries. I have all respect ‘for 
missionaries. I know of a missionary 
English woman Ursula Graham Bower 
who in 1937 defying all conventional 
ban. venturing too far in unknown 
regions, for consecutive ten years 
Mved with Nagas and Paharias in the 
hilly tracts so much so that she was 
called their long lost goddess 
‘Gaidilin’. I have seen these mis.^ion- 
aries in my district which consists of 
40 per cent, or about eleven lakhs 
of Santals. I am speaking from my 
experience. I can say that in the 
guise of religion and in and within 
the church walls they have instigated 
the Santals. They have told them 
that these Dikus (Non-Santals) are 
dacoits. They are chors. Kill them. 
That is what they are doing in Santal 
Parganas. I was not enraged because 
they are simple people and innocent 
people, but these missionaries in the 
guise of religion and in the name of 
God are doing all these things. I can 
say that the Government should take 
care that such persons are not allowed 
to have their way. Of course they 
have got freedom of religion under 
the Constitution. Nonetheless in the 
name of this Constitution they should 
not be allowed to misguide these in
nocent people and led to commit 
violence. In the last election they 
have actually committed vio'ence. 
Their activities should be rheckeJ 
completely by Government so thnt 
they are not allowed to play with the 
lives of these innocent people.

One word more and that is with 
regard to their welfare. They must 
be kept aloof from these missionaries. 
To give them proper trrinini?, small 
Industries must be opened e.g. 
cottage industries. I have heard that 
textile industries and irdigenotis in
dustry in Lushai hills have been 
destroyed. Small industries of these 
tribal people like Sabai grass and 
pig hair in Santal Parganas had 
been lost to them because your officers 
could not take preou ’*.i' ns lo s?e tnai 
these things are -vailable to ihciri l 
say tnat tnese small Inausliies fnr fla
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be opened in those areas. The in
teresting Oasis where “the dog-eat- 
dog existence of modem economies 
has not swamped the primitive de
cencies”, in the admiring language of 
Ursula Graham Bower, will be possi
ble only if we are able to tear down 
the economic pressi'.re wnich threatens 
to undermine the stability of tribals 
as of other Indian Society.

Mr. Deputy-Speaker: I would call
the hon. Minister at 5-30. Now if 
two hon. Members can speak I will 

portion time accordingly.

Jr. Krishnaswami (Kancheepuram): 
It is with feelings of sadness that 1 
rise to participate in this evening’s de
bate. The area of personal freedom 
the area of civil liberties already res
tricted, have been further restricted 
during the last year or two and I have 
to ask myself this question, As Indeed 
most Members of this H ou^ have to 
ask themselves this question: Are we 
on the road to democi;acy or are we on 
some other road? Our voices may be 
few today, even though they be th e .  
authentic voices of democracy but onr 
the morrow there will be others 
to join us in inviting the Govern
ment to turn back from its path of 
repression and plan for a democracy. 
The Home Minister only three months 
ago when he asked for the Prevention k 
Detention Act being extended by s ix / 
months made the observation that 
there were only 1630 detenus and by 
implication gave' the impression to 
hon. Members of Parliament that 
that was not a very significant 
number. Now I feel tjiat it is np^use 
thinking in terms of statisticsOr when 
you consider such a vital question as 
Civil liberties. Let us remember, that 
the raxion d*etre of preventive de
tention is that you have facts in your 
possession which are not sufficient to 
entitle the d^enu to be convicted in 
a court of law/sut which in your opinion 
are sufficient to detain him on grounds 
of national interest. It is on this 
basis that you have passed the Pre
ventive Detention Act and in order 
to safeguard against abuses have 
made provision for Advisory Com
mittees to review all cases^f detec
tion. But there are many Timitatieris 
to the usefulness of this procedv e. 
This Preventive Detention Act is a 
blot on our Statute Book; from m :ny 
points of view and in the interest of 
social peace,/we ought not to have this 
Act on the/statute Book at all. There 
is also this feeling, which I am at 
liberty to voice forth here and which 
I hope my friend, the Home Minister 
will consider in a sympathetic spirit 
especially as he has been a very

tinguished lawyer in the past.V that 
on many occasions those who have been 
detamed have not been able to know 
the grounds on which they have been 
detained because it is not in the national 
mterest to have them communicated. 
Then what is th e^ a lu e  of representa
tion made to theA dvisory Board? The 
mdividual even in the best of instances 
when grounds of detention are fully 
supplied to him can only make repre
sentations in writing, cannot call 
witnesses, cannot examine them, can
not see how their demeanour reacts 
to ms question. And you have alsy* 
the additional provision that if it £  
in the national interest the grounds 
of detention need not be revealed to 
that individual (Interruption). If 
my hon. friend wishes to interrupt 
nrie it will mean a greater amount of 
time and that .is why I am not f i l l in g  
to give way to him. *

Mr. Deputy-Speaker: The hon.
Member can challenge him in his own 
turn.

Dr. Krishnaswami: But I would
like the hon. Home Minister to con
sider how far there has been an abiwe 
of this power. Certainly w h e ju -^ e  
entrust such vast powers to aiy&cecu- 
tive we must be prepared for many 
abuses to occur and it is the function 
of any civilised Government to review 
the manner in which these abuses 
have occurred. We had, for instance, 
the arrest of an hon. Member of Parlia
ment and certain charges/^ere made 
against him and five others also in 
which the same grounds for deten
tion were alleged. Five out of the 
eJ»even individuals detained were 
alleged to have committed the pre
judicial act of presiding over the 
same meeting in the same place. lA m  
mentioning this fact to illu stra te 'the  
inability of the executive to apply its 
mind to each case and the ease with 
which it has fallen back on the Pre
ventive Detention Act to lock up inno
cent citizens. It is not my purpose on 
th iy  occasion to go into many of these 
matters at length; when the time comes 
for the Preventive Detention Act to 
be extended. I hope and trust this 
House will be given ample opportunity 
to review every^ri'e of the sections, to 
go into all th^im nlications of this 
assuredly serious measure and if we 
are fortunate we hope to be able to 
persuade the Members of the Treasury 
Benches to withdraw this measure 
which undoubtedly should not And a 
place on our Statute Book in seace- 
time. As the Supreme Court/ nas 
pointed out in one of its recent judg
ments, but for the fact of the preven
tive detention clause being found in
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the Fundamental Rights, the Preven
tive Detention Act would have been 
ultra vires, repugnant and opposed to 
the principles and spirit of the Cons
titution^ and /  fundamental liberties. 
Let me now deal with certain other 
matters on which I differ from the 
Grovernment in its approach and for
mulation of policies. My hon. friend 
the Home Minister is in charge not 
only of public security bu t. also of 
public services. On public /  services, 
there has been consicjerable debate 
and many suggestions have been 
thrown forth, suggestions regarding 
the organization of the services, sug- 
gtestions regarding the manner in 
which the services ought to be re
cruited, ^  suggestions regarding the 
m an n ey  in which the discipline rules 
of the services should be enforced and 
so on and so forth. I wish to make a 
very general observation because the 
time that has been given us is rather 
short-

I wish to point out that in thi§ new 
age of planning we have also tq/revise 
our canons of recruitment. Tife old 
idea of efficiency being based solely 
on marks has to give place to other 
equally, if not more important tests. 
Today efficiency should be based not 
only on marks but also on representa-i 
tion of different sections of so c ie ty  
and regions in many parts of mr 
country. Many an administrator has 
been handicapped not by lack of 
ability but by lack of appreciation of 
the social environment in which he 
moves. My friend who preceded ine  
only a few minutes ago brought t^ ^ u r  
notice the manner in which the Sche
duled Tribes were not being proper
ly treated and their demands were not 
being properly understood by admi
nistrators. CMly the other day,  ̂ the 
Prime Minister in one of feli
citous utterances which h y > ^ s e rv e s  
for assemblies other th a i^ h is  House 
pointed out that the Scheduled Tribes 
had to be treated generously, had to 
be shown special consideration, not in 
a spirit of condescension but In a spirit 
of c6-6peration and understanding. To 
achieve this obiective so eloquentlyy 
adumbrated by our Prime Ministoijr 
one of the first essentials Is to reviie 
our notions of efficiency, re<^jlt In
dividuals from a social milieu of
which they have an understanding. 
The saine prpblem of an understand
ing of our environment faces us
though in a l€ ;^ r  degree iji 
branches pf ou^^irvice^ and we OU^t 
therefore to make them irepresenta- 
tive of different sections and dftterent 
regions of our vast fub-contlnent.

And speaking on representation let 
me refer to the Scheduled Castes and 
the Scheduled Tribes in particular 
There has beem great complaint that 
the Scheduled/ Castes and others 
have been putting forward their 
claims in an extreme manner, some
times hunting to others. But I would 
like my friends to remember one 
fact: “i t^ s  the toad beneath the
harrow Jftat knows where the tooth
pick i ^ e s . ” If the Scheduled Castes 
p u t f  forward extreme demands, we 
hat^e to make allowance for the fact 
that we have neglected them in the 
past and not considered their de
mands in a sympathetic spirit. The 
Government order that they should 
have twelve and a half per cent of 
the services reserved/for them has 
not yet been seriously Implemented 
and is a dead letter. In many cases 
it may not have been implemented for 
lack of personnel of the requisite 
ability applying for these jobs—I 
know this is  the usual reply of official 
m em bers./B u t I would like those of 
our administrators who have given 
thought to this problem to think of 
the various steps and the various 
ancillary measures that they should 
adopt in order that there might be an 
increased recruitmjent of this commu
nity to the serviceyand the requisite 
quota scheduled may be filled up in a 
measurable interval. From this angle, 
the educational grant of Rs. 17J lakhs 
for free scholarships for Scheduled 
Castes is pitifully and grossly^nade- 
quate. And as regards th e i^b o litio n  
of foreign scholarships forf Scheduled 
Castes I am surprised at men in high 
authority suggesting that just because 
in one particular year the standards 
have not been high, therefore they 
have been constrained to abolish the 
very system of foreign scholarships. - 
In great social experiments, parti
cularly where the w elfa r^o l millions 
o£ our people is concerned, we must 
expect the backward and the lowly 
to rise only gradually and iX In a par
ticular year the requisite standard of 
efficiency is not high all the more 
reason there is to persevere and grant 
more foreign^cholarships. Such ex
penditure caftnot be considered to be 
a waste and should not be grudged by 
society which has to pay for past
neglect; after all. let us cast the
bread on waters so that we may have 
a major return in the shape o f / I n 
creased technical skill, if not todijy, 
a t least five years hence and ^ e
Scheduled Castes and the Schyduted 
Tribes will not be »hu* out of our 
higher services on the ground of their 
not having even 

> cations n e c e s ia q ^ fo r  diicharjging 
their duties asT tub lic  I
am glad that t h /  Prime Minister ha<
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loiiy aspira- 
s v^en  it 
o f /a sp ira -  

:he/ trouble

given the correct lead in the treat
ment of the Scheduled Tribes, and 
I hope and trust that the Grovern- 
ment will translate those lofty aspira
tions into practice. It is ‘ ‘
comes to the tr^inslatbn 
tion& into reality that the) 
arises, because there we come up 
against vast forces of inertia—preju
dices and pet notions to which I need 
not make a detailed reference here.

I cannot help feeling that, of late, 
we have been breaking conva^on  
after convention. G ovem m ents/fnust 
i*lfcallse that many of these in v e n 
tions have to be preserved if there is 
to be a proper climate of respect for 
law and order. We have been at
tempting of iate to reduce the pres
tige, the po^er and position of r»ur 
Courts of Law. heXJme give one par
ticular instance, ana I would like my 
friend the hon. Home Minister who is 
such a distinguished lawyer, to put 
forward if he can a defence of the 
attitude adopted by the Government 
only two or three weeks

We had an In c o m ^ f^  Bill intro- 
ducfed by the Govei*nment only three 
weeks ago and there, this specious plea 
was put forward that because a deci
sion was given by a certain Court, and 
the Supreme Court would take long 
to review that decision, therefore this 
measure had to be introduced to re
verse the effect of the decision of 
that Court. Now, I ask my friend, as 
I am bound to ask him: Is it really
impossible for the Grovemment if it 
is, so seriously minded to have» the 
case posted for an early hearing 
before the Supreme Court. In fact, 
no Court of Law would refuse to hear 
a State case and give it top priority 
if the Government is so minded. But 
the real ground for the Government’s 
introduction of this Income-tax Bill 
Is apparent when we examine it 
closely. There is a section which says 
that whatever might be the decree or 
the judgment of any Court, of Law, the 
law should be interpreted in a parti
cular manner. I ask you, just when 
an appeal is pending, is it right to 
anticipate the verdict of the Supreme 
Court or to anticipate the verdict of 
our Courts of Law and then pass legis
lation calculated to nullify the effect of 
a decree? This is not the way in which 
the prestige of our Courts of Law will 
be heightened. And I therefore appeal 
to my friend the Home Minister that 
whenever he asks us to fight for, when
ever he asks us espouse the cause of 
law and order, to bear in mind that If 
law and order are to be preserved bv 
us on this side, equally there is a duty 
on the part of the Treasury Bench also
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to create a climate of respect for law 
and order ahd to observe proper con
ventions. It is not a unilateral obU^a- 
tioA, it cannot be unilateral obedience, 
because, so far as society is concerned, 
both the Members of the Treasury 
Bferich and Members of the Opposition 
^have efciually a duty to serve the people 
and I  hope £ind trust that both of us 
will discharge our duties properly.

I regret very much that we do not 
have more time allotted for discussion 
tyf Home Affairs. The Minister of the 
Interior occupies a key position in the 
framework of our Government, and if 
î ê had two days or three days time 
to discuss the various Demands, we 
Would have gone into . several other 
matters and possibly ' offered more 
constructive suggestions for the hoii. 
Ministers of the Treasury Bench to 
assimilate and ponder over even though 
We have dotibts regarding their powers 
of assimilation. Certainly the manner 
in Which this Government is progress
ing must cause grave apprehensions In 
the minds of those of us who wish to 
serve our country. I hope that the 
Minister will devote some attention to 
the many questions to which we have 
invited his attention to and not dismiss 
them lightly as flotsam and jetsam not 
worth considering at all.

Shrl S. V. Ramaswamy; (Salem): 
Sir, I thank you fdr giving me this 
opportunity at the fag end of the 
debate. My reply will be mainly 
directed towards what my hon. 
friend Mr. A. K. Gtopalan has been 
pleased to say. Before I do so, I 
would like to reply to one point made 
by my hon. friend Dr. A. Krishna- 
swami who remarked that the area 
of personal freedom was getting res
tricted gradually, with reference to 
the Preventive Detention Act. Many 
of the arguments that he advanced 
have already been put forward, when 
the Amending Bill to that Act was 
debated earlier during this year. It 
appears to me that m.y hon. friend 
Dr. A. Krishnaswami, when he spoke 
about this has not read through the 
Preventive Detention Amendment 
Act of 1951. For the benefit of those 
that have not read that, I shall just 
read out a few lines from the Admi
nistrative Report of the Home De
partment. On page 24 it is stated:

“Sections 9 and 12 of the origi
nal Act which required special 
reference to be made only in a 
limited class of cases and p rov id^  
for review by a judicial officer in 
the other cases, were modified so 
that a reference to Advisory Boards 
became compulsory in all cases of



ifiol General Budget— 25 JUNE 1952 Demands for GranU 2501

[Shrl S. V. Ramaswamj^
Preventive Detention. It was fur
ther laid down that no person 
should be kept in detention unless 
upon such reference the advisory 
Board reported within ten weeks 
of the detention that there was 
sufftcient cause for detention.”
Coming to Mr. Gopalan’s remarks, 

the hon. Member referred to certain 
things that happened in Salem. He 
referred to the Preventive Detention 
Act as an Act which should not be on 
the Statute Book, and he also m adt 
other references to the expenditure 
on the police department. I would 
not like to go into the latter ques
tion. I shall leave it to the hon. Home 
Minister to reply to that portion of his 
speech. Mr. Gooalan has catalogued 
a list of cases of rape by police officers.
I do not know why he has specially 
collected these cases, or why he Is 
specially interested in them. I can say 
this much, that the Home Depart
ment has never authorized these 
rapes. I can assure him of that much. 
If any police officer misbehaves or 
abuses his powers, I ain sure^ the ordi
nary law of the land is quite strong 
enough to bring those people within 
its clutches. If my hon. friend has 
been able to collect a number of cases 
where police officers have misbehaved,
I can also give him a long list of cases 
where police officers have been 
booked, and sentenced to imprison
ment, or dismissed for misbehaviour 
or abuse of powers.

The next thing that I would refer 
to is the Central Salem Jail shooting 
affair. I know intimately about this, 
because I was just arguing a case 
before the Sessions Judge. The Cen
tral jail is just closeby. Suddenly 
there was a fiare-up, and the firing of 
shots was heard in the court, and we 
stopped work immediately. The 
truth about it was this. A number 
of Communist prisoners from different 
parts of the country were brought to 
the Salem jail. I do not know why 
they concentrated such a large 
number of Communists there. They 
ought to have anticioated trouble 
surely. The jail authorities there were 
so dull that they could not understand 
what was going on underground, what 
the Communists were doing behind 
the bars. That is why they got the 
beating, and ultimately they retaliated 
with the gun-shots. What happened 
was that these Communist prisoners 
gathered together, and it was their 
programme at one particular time ear
lier fixed by them to belabour the jail 
authorities and get out of the jail, and 
run away. They took hold of a

Deputy Jailor, and beat him right on 
the neck, and floored him. Then all 
the jailors came round and in spite of 
pleadings to maintain law and order 
inside they would not listen and they 
belaboured some of the jail officials 
with the result that they had no 
option but to open fire. That was the 
situation and because of that alone
order was restored in the jail.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved-—Sch. Castes): 
Then, why a report was not pub
lished? {Interruption^,

Shrl S. V. Ramaswamy: For what
ever that was done, they must thank
themselves for their behaviour.

Shri Rachavalah (Ongole): Is It his 
version, or is it from the report of uie 
Inquiry Committee on the Salem lail 
shooting appointed by the Madras 
Government?

Mr. Deputy-Speaker: The hon.
Member need not speak at the top at 
his voice. We can hear him.

Shri S. V. Ramaswamy; I will come 
now to the Preventive Detention Act. 
Dr. Krishnaswami was pleased to say 
that the area of personal freedom was 
getting restricted.

My time is up. Sir, and I have got 
only five minutes more.

It was my misfortune to face a top- 
ranking Communist in my constitu
ency, and you know the amount of 
trouble that I have undergone in de
feating him, the amount of propa
ganda—not of the right type—false
hood to the core which was carried on 
to my detriment, and I had to stand 
against all that. I had to educate 
the public and give them the correct 
view.

My friend, Mr. Gopalan, was saying: 
‘Where on earth we get an Act xike 
this Preventive Detention Act?* My 
friend Dr. Krishnaswami, said it was 
a disgrace that this Act was on the 
Statute Book. (Interruptions).—I will 
not yield, Sir—and the area of per
sonal freedom was getting restricted. 
I was sitting in the District Congress 
Committee office. Then my friend, 
Mr. Gopalan, was going about the 
city in a van—and also, Mr. Nambiar, 
and I believe, some other top-ranking 
Communists whose names I shall re
collect and presently mention were 
there. They went about announcing 
through the loudspeaker that the 
entire miseries of this country ..........
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Shri A. K. Gopalan: I never went 
there, Sir.

Shri S. V. Bamaswamy: I do not yield. 
(Interruption),

Mr. Deputy-Speaker: Order, order.
Shri S. V. Ramaswamy: I saw iny

friend with my own eyes. He went 
about the city announcing...... (Inter
ruptions).

Mr. Deputy-Speaker: Let the hon. 
Member go on. Mr. Gopalan said 
many things when the other side kept 
quiet.

Shri A. K. Gopalan: Sir, I did not 
go about with a loudspeaker. (Inter
ruptions).

Mr. Deputy-Speaker: Order, order. 
All hon. Members will kindly resume 
their seats. I will have to ask Shri 
Raghavaiah sitting over there to go out 
of the House if he makes such noise, 
as he seems to have been accustomed 
to. I watched him many times. Let ua 
conduct the proceedings in an orderly 
manner. It is not a market place that 
we are meeting in. So far I have heard 
a number of hon. Members. Here Mr. 
Gopalan was referring to certain in
cidents. Why should there be such a 
cry and noise when some other inci
dents are referred to? Mr. Gopalan 
says that it is wrong. It is for them 
to decide it elsewhere. I will not 
allow statements to be made here so 
far as this mattcwr is concerned.

Shri A. K. Gopalan: Sir, something 
was said about me and I want to state...

Mr. Deputy-Speaker: The hon. Mem
ber says he has seen him with his own 
eyes. Let the hon. Member go on.

Shri S. V. Ramaswamy: I saw with 
my own eyes and heard with my own 
ears what Mr. Gopalan did and said. 
He was going about and announcing 
that the miseries of this country were 
all due to the illustrious leader of this 
House, Pandit Jawaharlal Nehru. * He 
said that if we got rid of this leader, 
the country wouLd be rid of a bother. 
(Interruption).

Shri A. K. Gopalan: I never said 
that. It is an allegation against me 
and I want to clear the position before 
the House. I never said anything like 
that.

Shri S. V. Ramaswamy: He said that 
if he had an opportunity, he would rip 
open the stomach of Pandit Nehru, 
remove the intestines, put them round 

his neck and parade them. (Interrup
tions). There was another leader who 
said at a public meeting that he would 
take out the liver of my reverod leader 
and squeeze out the blood. (Interrup

tions). For 22 years I have been a 
barrister, and I will prove it to the 
hilt.

Shri A. K. Gdpalan: It must be 
proved. I never said that. I never 
said a word like that. (Interruptions).

Mr. Deputy-Speaker: Order, order. 
Hon. Members must be patient. I 
know both hon. Members are honour
able Members. One hon. Member on 
one side is making a very responsible 
statement. When he was questioned 
once, twice, thrice, he said: “I saw it 
with my own eyes; I heard it with my 
own ears.” He is only defending the 
need for the Preventive Detention Act 
against which so much has been said; 
if this is the conduct of X, Y, Z, not 
only this Act but a thousand such Acts 
are necessary. That is his contention. 
The hon. Member may proceed, Lnd 
he may go on for flve more minutes.

Shri A. K. Gopalan rose—
Mr. Deputy-Speaker: Order, order.
Shri A. K. Gopalan: I deny that 

statement, Sir.

Mr. Deputy-Speaker: The hon. Mem
ber is denying that statement. Let the 
hon. Member proceed.

Shri S. V. Ramaswamy: Sir, it was 
given to me to hit back, day after day, 
night after night. I arranged a series 
of meetings—maybe 20 meetings, may
be, 25 meetings—and I hit back, say
ing: “You shall not reach my leader 
unless you cross rivers of blood flowing 
from devoted Congressmen like me. 
You shall not reach my leader unless 
you climb over mountains of corpses of 
Congress workers like me. (Interrupt 
.tion.) The public revolted to their 
attacks upon my leader and gave me 
thousands of votes more and I was able 
to defeat them easily. If my hon. 
friend says that the area of personal 
freedom is restricted in this country,
I challenge him to tell me: Is there 
any other country in the whole world 
where a leader of a great party, where 
a Prime Minister of a great nation is 
treated in this manner and referred to 
in such demeaning terms?

Shri A. K. Gopalan: Imagination.

Shri S. V. Ramaswamy: I am a bar
rister of 22 years’ standing, and I
will prove it to the hilt. This is not 
the way in which we should behave. 
And if this goes on, as you put it, not 
only this Preventive Detention Act, but 
a thousand more like this are neces
sary in this country.
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, Dr. Katju: In spite of the l?eat that 
has been introduced in the debate to
wards the fag end, I think hon. Mem
bers will agree with me that the most 
useful contribution has been on one 
aspect with which we are all most 
vitally concerned and in which every 
one of us has the deepest interest, and 
that is relating to the Scheduled Tribes 
and Scheduled Castes and the Back
ward Classes, Many speeches have 
been delivered on all sides of the 
House, and I found them all very pro
fitable and very instructive and, in 
spite of vagaries of language uttered 
here and there, very constructive. I 
should like to say at the outset that I 
do not look at this problem of the 
Scheduled Tribes and Scheduled Castes 
from the angle of these classes them
selves. It is a m atter of vital impor
tance to every Indian. They are our 
nationals, our brethren, our Indians. 
And they are large in number. The 
tribal people were stated to be about
25 millions. The number of Scheduled 
Castes is very large. To put it in a 
nutshell, I do not even like that we 
should try to raise them, that we 
should talk in that language of supe
riority and in that patronising manner. 
What I am personally anxious about, 
and I hope that each one of us is 
anxious about, is to make them feel 
that this India, this homeland of ours, 
is something worthy to live in, worthy 
to fight for if any necessity arises, 
and worthy to work for. It is not a 
country of any particular class; it is 
a country which belongs to the lowest 
and the meanest and the humblest, 
and they should take pride in that, 
and they should be fond of it, and 
they should feel, as the Constitution 
says, as equals with the tallest in the 
land. It is in that manner, with all 
humility, that ever since I came here 
I have tried to look at this problem— 
not only since coming here, but for 
the last 30 years, ever since I and 
millions of my countrymen and my 
co-workers have been working in this 
field under the guidance of GahdhijL 
Therefore, there is nothing which 
should be left undone. The Constitu
tion provides certain guarantees, makes 
certain reservations and provides a 
certain time limit. I heard one hon. 
Member say that that time limit should 
be extended. It is too early to go into 
it. I suggest that we need not mention 
this matter. Let the time come, and 
if the necessity is felt that further 
action is necessary, I have no doubt 
that Members of Parliament of that 
day will take this matter into consi
deration.

So far as the interest of Government 
in the tribal people is concerned, you 
had proof positive in the very suc

cessful conference that was held early 
this month. I was glad to listen to 
some quotations from the speech 
which the Prime Minister delivered on 
that occasion. I entirely agree with 
every Member of this House that it is 
grossly improper for any one. whoever 
he may be, no m atter how highly 
placed, to go among these people and 
Tyqrk among them in a patronising 
spirit or from a superiority complex. 
They are worthy people, and we must 
mingle with them on terms of absolute 
equality, and we must treat them not 
merely conventionally, but we must 
genuinely have signal affection for 
them.

Now, on the Governmental level 
many things have been done in compli
ance with the requirements of the 
Constitution. It was said by my hon. 
friend from Manipur—he expressed 
those sentiments at the conference also 
—that the requirfements are communi
cations, land, education and medical 
61d. I hope that the State Govern- 
mehts will look into all these matters. 
As the House knows, we in the- Central 
Government make a large ^ran t—1 
think IJs. 180 Idkhs— f̂or the improve
ment of tribal people, and it is allotted 
tb different States In consultation for 
specific schemes. In addition to that 
something was said about the stipends. 
That m atter was dealt with by my hon. 
colleague the Minister of Education. 
Scholarships are given for higher edu
cation here. I have every hope that if 
need arises, the claims for higher allo
cations would be sympathetically consi
dered. It all depends upon the funds 
available. There is no lack of sympa
thy. But apart from it, there was 
something said about reservations in 
services. Now, I am in sympathy with 
many of the sentiments uttered. We 
are trying to do our best. The Consti
tution says, and hon. Members will 
agree, that while we can go up to a 
certain limit we cannot go excessively 
to very low limits because in the 
language of the Constitution every
thing must be done consistent with 
efficiency. I shall give you an illus- 
tratloh. There is an age-limit provid
ed. For members of the Scheduled 
Castes, and backward classes, I ima
gine, the limit has already been relax
ed by three years. We have taken 
this matter into further consideration 
and the relaxation is ?oing to be from 
three to five years in the case of non
Gazetted servants. We considered 
whether it should also apply to Gazett
ed servants, but different considerations 
are applicable to the case of higher 
officers and we came to the conclusion 
that 1)he solution did not lie merely 
in th<i relaxation of age-limits, It might 
lie in another direction. The House 
would realise that this matter any way
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is entirely within the scope of the func
tions of the Union Public Service Com
mission and of the Public Service Com
missions fupctioning in the various 
States. Something was said here, and 
rightly said, that a sympathetic 
approach was necessary. I have no 
doubt that all appointing authorities 
bear this in mind. I also agree that 
we must always consider that our 
people of the Scheduled Castes do not 
have that advantage of the environ
ment in which more fortunate people 
are born and bred, and due allowance 
should be made for that. I have no 
reason to fear that the appointing 
authorities do not bear that in mind, 
but so far as I can possibly do it and 
Government can do it we shall see to 
it that if there is any deficiency on that 
score it should be corrected. So far 
as higher appointments are concerned,
I shall try my very best to see that 
competent people belonging to these 
tribal areas and to the Scheduled 
Castes have their due share.

My hon. friend, Mr. Anthony referr
ed to the Anglo-Indian community and 
he raised certain points. 1 did not inter
rupt him though he was obviously talk
ing about some m atter with which we 
here were not concerned. He referred to 
certain State Governments. That was 
really not very appropriate because the 
State GovBTnmefrts are not Jiere to 
defend themselves. I agree with what 
was said about the schools—the Cons
titution also refers to it. I have had 
the advantage of visiting most of these 
schools in Bengal—in Calcutta, Darjeel
ing, Kalimpong. and elsewhere. Ihey  
are entitled to carry on their institu
tions in the manner they like. But 
they really must make up their minds 
once for all, namely that they are 
Indian nationals. India is their home, 
and in the matter of languages and 
in the m atter of environment they 
must adjust themselVes to changed 
conditions. I do not want to go into 
it at any greater lengthy—my hon. 
friend, Mr. Anthony will probably re
alise what I am referring to. So far 
as the question of language is concern
ed, I really could not follow what he 
was saying. So far as the question of 
appointments is concerned it was not 
very fair of him to take up this point 
in the course of this debate. He re
ferred to the Posts and Telegraphs 
Department. He rieferred to the Rail
way Department. The easiest course is 
to put a question. Get the figures and 
base your argument on it. So far as 
I know, it was never done. Bepresen-' 
tative figures were never stated. They 
say, **Well, we are xiot cettixtf our due 
shai*.” This is all in the air. So far 
a t I am accustomed to in surrpuxiul- 
ings in which 1 used tp UtbQujr |orm er- 
ly, ceneral statement# npver qwr^ed 
me very far.

Then, my friend from Ajmer, Mr. 
Mukut Beharilal Bhargava referred to 
two points, one a small point and the 

other of some importance, which 
was about the Circuit Court. That 
is a m atter which is engag
ing. great attention and there is 
a great divergence of opinion under
standably, among the Advocates prac
tising in the Punjab and the people 
here. So far as the Circuit Court is 
concerned, I should like to say at once 
that the Punjab High Court have taken 
steps to provide sufficient administia- 
tive machinery in Delhi so that Lhe 
li t ig ^ ts  in Delhi may not have to go 
to Simla* for their miscellaneous items 
of work. The point that these people 
have to engage two sets of counsel, 
one here and one at Simla, would there
fore be properly met.

The other point was about Ajmer. 
That would interest only lawyers. He 
said the Judicial Commissioner hears 
appeals up to the limit of Rs. 10,000 
and that in the olden days there used, 
to be a further appeal—as if it was a 
great boon and blessing; I do not share 
that opinion myseltf—to London or now 
to the Supreme Court here. And he 
said that now the limit has 
been raised to Rs. 20,000. When he 
made this remark it occurred to m,e 
that the one short answer to this was 
that property which is now worth ten 
thoujsand rupees was twenty years ago 
worth only four, and property now 
worth twejnty thousand rupees was 
worth only six or seven thousand 
rupees, in those days. Therefore, in 
substance there has really been no cur
tailment in the pecuniary jurisdiction.

These were the substantial points 
raised. My hon. friend Mr. Gopalan 
in his very understandable sympathy 
for all the lower classes of people, 
peons, constables and all that, said 
**Look at these people and the higher 
officers”. And he suggested a very 
simple, short remedy: cut down the 
higher salaries, raise the lower 
salaries, and you solve the question. 
Absolutely! I wish he would come and 
take a pencil and paper and work out 
the figures, and then he would see. I 
am not at all in favour of higher 
salaries for anybody. But the way in 
which it is put is absurd. He will 
pardon my saying so. But it is simply 
apt to mislead. I am all in favour of 
raising salaries and giving everybody 
a woilclng or living wage. But if you 
do it, whoever may be the Minister of 
Finance, he will have a terrible head
ache.

When you come to the salaries here, 
there is one which t o  not been apeci- 
flcally referred tc^—thp s a la ^  6r ,the 
constabulary in Delhi. Now, I h&ve



2509 General Budget-^ 25 JUNE 1952 Demands for Grants 2510

[Dr. Katju]
got the figures- I do not know much 
about the police forces lu the different 
States. But in Delhi an ordinary police 
constable is paid a moiiihly salary 
(basic, dearness allowance, this, that 
and the other) of Rs. 92 a month, plus 
a clothing allowance of Rs. 28 or 
thereabouts per annum. Now, I put 
it to you. You may say he ought to be 
paid Rs. 200. You are entitled to that 
opinion. But in the circumstances in 
which we are living in India, Rs. 92 is 
a fairly good sum for a constable. 
The head constable is getting a much 
larger sum. What I wish is that every
body should get a living wage. Much 
of the agitation is carried on in order 
to mislead people, to take them away 
from their right moorings, and make 
their heads rather wet and which you 
find rather dry these days. You will 
have to go the whole length. They 
include the primary school teachers, 
the police constables, the people in the 
Army, the men whom you referred to, 
the peons and orderlies, men in the 
Canal Department and on the land, 
every single servant in the Post Offices 
and the Railways and everyone of them. 
It is a big question which has got to 
be examined in a systematic manner 
and it cannot be dealt with in an airy 
fashion, in which my hon. friend, Mr. 
Gopalan did it. I respectfully submit 
that these were the unsubstantial points 
raised in this four hours* debate. My 
hon. friend said that mine was a gay 
Ministry and he referred to me as the 
Minister of the Interior and being 
rather new to this House, I was rather 
packed up—and goodness knows what 
may come—^but the result is that my 
Department has to deal with Tribal 
Castes and tribal areas only ana 
nothing else and the other thing is 
my hon. friend’s eloquence. I do not 
want to go into it at length because 
there will be another occasion and 
another time, I hope on which I shall 
hear a good deal of it. Let me tell you 
the way in which I approach it. It is 
very improper to put forward one s 
own personality every minute in one’s 
speech. I have spent the whole of my 
life in the law courts. I was also a 
Minister of Justice in the U. P. All 
this talk and these observations about 
the sacred right of personal liberty, 
freedom of speech and all that which 
is guaranteed in the Constitution most 
emphatically appeal to me. I have 
defended these gentlemen in the law 
courts many times, sometimes success
fully—and sometimes it was thought 
they did not deserve it, but they got 
off and sometimes unsuccessfully and 
I have defended everybody. But please 
remember that when you refer to the 
many things which we use to do or 
became familiar under a foreign domi

nation, we must take into consideration 
the altered conditions. Mr. Gopalan 
said that he did not like the phrase 
‘law and order’ because it reminded 
him of the olden days. I will not use it.

Shri A. K. Gopalan: The Prime
Minister also used it.

Dr. KatJu: I will only say ‘mainten
ance of peace and tranquillity in this 
land of ours.’ I will not use the word 
‘law’ because it is considered ‘unlawful’ 
but for God's sake preserve peace and 
tranquillity. The second big condi
tion is this: Everybody talks of demo
cracy. My hon. friend here referred 
to it and when the debate started 
some gentlemen over there said: This 
democracy is being slaughtered. The 
very first condition precedent to the 
wtoriking of a democracy and free 
Parliam entary institutions in a free 
country—T am not talking of a 
country under foreign domination and 
there different considerations may 
arise—is that laws must be obeyed 
and that every order that is passed 
must be obeyed. You may dislike the 
order completely. It may be an order 
under section 144 and completely un
justified. It may be a ban of a parti
cular meeting or it may be anything 
but if it is passed by a regular consti
tuted authority, it must be obeyed. 
Mr. Gopalan said: Oh, you drive the 
people to fight. The moment you be
gin to fight, I ask what this fight means. 
In a democratic country, with free 
Parliamentary institutions, what does 
fight of the people against constituted 
authority mean’ I leave it to you 
to decide. It must be met. I do not 
want to rouse passions here. I am 
coming from Calcutta. I have heard 
a great deal there! I saw a great deal 
there. What Mr. Gopalan referred to 
may be right, may be wrong. When 
I heard in Calcutta of somebody’s 
, young son being shot at, my heart 
became as soft as Mr. Gopalan’s when 
he went to Andhra. I do not say that 
you did it. The workmen are entitled 
to our consideration. Four people, 
executive managers and officers were 
actually caught hold of and thrown ;nto 
the boilers in the factory of Jessup and 
Co. Mind you, boilers; imagine it. I 
do not know what will happen to your 
heart; my heart melted a little. The 
fact is there. I do not say that you 
are guilty. I do not blame you a t alL 
I come to the basic question. If we 
talk of democracy, if we talk of the 
horrors of detention without trial and 
the ultimate right of every individual 
to go and defend himself, the condition 
precedent is that there must be 
obedience to law. If you defy the law 
and say, **I am going underground, I 
will not leave my address, I will run 
away to Vienna’', I wish you could;



2611 General Budget— 25 JUNE 1952 Demands for Grants 2621

but, all this talk of democracy is not 
open to you. Comply with that 
condition.

I do hot want to go into the details
of the Preventive Detention Act* As 
the President has observed in his 
inaugural Address, probably, the Pre
ventive Detention Bill will come before 
the House. On the last occasion, we 
could have passed it in the out-going 
Parliament. But, we thought it would 
be more appropriate and more digni
fied and rdspectfiil to this newly elected 
Parliament to put the matter before 
you and consider everything. But I do 
say one thing that the spectacle that 
we see here in this full House, you will 
not find anywhere in the wotld. We 
are all accepting democratic principle*. 
We talk vepr gjibly about totalitarian 
tendencies, and authoritarian rule and 
the Congress being bent to crush the 
liberties of the people. But, if they had 
done it in the slightest manner, you 
would not have been here and tjie 
speeches that you are delivering would 
not have been heard.

An Hon. Member; What would have
happened?

Dr. S. P. Mookerjee: And you would 
have continued for ever?

An Hon. Member: Never.
friend

Dr. Mookerjee laughs. I am rather 
astonished, because I have always look
ed upon him as a very sensible indivi
dual. Really I can make allowances for 
many people on this side. But, in 
front of me, I have always thought that 
1 am lookmg at prudent, reasonable 
men of average intefligence.

Shri A. k . Gopalaii} What is the 
margin here when the hon. Minister is 

rea^nable and unrea.con- 
able people on this side?. . .

^Vonly illustrates the 
truth of the saying that a  man must 
be careful.of the company he keeps.

6 P.M . '

I ^ n  ^ M o o k e r j e e  wants,

passed 40 years in

Now, my time Is almost over and as 
I have said, h  had. m ad. notes. I did

words
but T w P»ff;5n«»es,DttenOon BiU,

fK S ?  by h m ,
h «* ^  Supreme Court, and he mentioned one partlculitf>

point, and he appealed to me as a 
lawyer about this Income-tax Bill. I 
do not want to pursue it. It is a 
matt,er lor the hon. the i^inance Minis
ter, but as a lawyer, I want to ask 
what does a Law Court do whether it 
is the Supreme Court or whether it is 
a Court of inferior jurisdiction? It 
tries to interpret the law. Now, inter
preting the law means it tries to find 
out from the language of the Statute 
t l^  intension of Parliament. That is 
the basic proposition. And then on 
that question as to what the Parlia
ment intended you have lengthy elabo
rate arguments going on for days and 
dftys a§d day^ even months . It may 
be desirable in the public interest when 
P:arliament is in session to say to it
self: why trouble all these lawyers and 
all these learned judges by going into 
this quesUon? If Parliament has got 
a clear niind of its oiynf it says so. 
Your Judges have got enormous work 
to do. Every Court is in arrears. It 
Is not aa  encroachment oa  the Courts. 
I do not -think the Supreme Court 
would take it  in the light you have 
mentioned it. The ^ p re m e  Court 
w in:say: , we are very grateful to 
Parliatnent because before we take up 
the case, we haye been relieved of 
this difficult ^ask of determining what 
was the intention of Parliament. It is 
not an easy matter to discover what 
was the intention of Parliament by the 
wording of the Statute, a.i?d ^  Parlia
ment intervenes and says this Is the 
law, finish, there is an end of the 
matter. So, I do not think there was 
much point in this particular argu
ment.

like to . assure hon.
sides that personal

Now, I should 
Members on all _ ,
liberty, personal freedom, freedom bf 
speech atJe as dear to us as to evet*yon^ 
on the other side. There were some 
cut motions about freedom ol the piwss 
and., freedom of speech. Therfs was 
some, jreference made about the Press 
:!:omihisfisipn. I think within a few 
days, I,.,.hope some time early nfext 
i^pnthj yp;a will have the announce- 
m m i a ^ u t  the Press Conimisiion. 
The terfns of reference are, bc4̂ 'g., cop,̂  
#ffrfered,' and we want to iif>akf( tjh  ̂

Us comprehensive Qs xk)$slblet 
an d ”/ we went to * maJc# tli^  
Commission as representa,tiye of all 
ini^eita-connected with t l \e 'p r^ s  ^

; I also hope that w iM n the 
we may be able lo UtiriOliny!® 

- i;.ftion of a Backward^'
.  But, as
sat ill, but hon. MeniblJrs

side might read what-lg jmblft- 
^the newspapers before they 

condemn the Government for re s tr lc tl^  
freedom of speech I tell you quite
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sincerely that sometimes I am astoni
shed at my own moderation. What I 
read in the newspapers is absolutely 
false, provocative, malicious and all 
tending to destroy order to disturb the 
public peace. I do not want to point 
my finger to any particular meeting, 
to any particular group or any parti
cular party. You may carry on your 
propaganda. Here we are coming from 
different political groups. Everjrone Is 
entitled to put before the public his 
own political ideology, his own political 
philosophy, his own political measures, 
but each one of us. as an 
Indian—I am not talking platitudes— 
may please remember that the times 
are a bit difficult. Even this very morn
ing, my hon. friend Mr. Gropalan moved 
a motion for adjournment. He said 
“Here is the third war, what are the 
Government going to do?” Now, the 
times are critical, serious—or rather I 
would withdraw the word ‘critical — 
I would say that they are fairly serious 
in the present world context. What is 
the duty of an Indian, be he a Congress
man, or a person belonging to any other 
party? Is he doing a patriotic thing If 
he acts or behaves in a manner which 
is calculated to disturb the public tran
quillity and peace in this land? Is he 
acting in a patriotic manner If he is

trying to rouse passions, commimal or 
otherwise, if he is trying to raise classes, 
one against the other? Is he acting in 
a patriotic manner, if he is doing all 
these things? I should like to leave it 
at that.

I should once again like to express 
my gratitude to all the hon. Members 
who spoke about the Scheduled Tribes, 
and the Scheduled Castes, and their 
problems. I have greatly benefited by 
them, and I do hope that out of the 
conference that was held on the tribal 
people, and also out of this debate will 
emerge something useful, something 
constructive, and something which will 
benefit these classes very much.

Mr. Depaty-Speaker: I shall now put 
all the cut motions to the House, 
together, unless any hon. Members 
want tja have any particular motion 
put separately.

Some Hon. Members: We would like 
to have cut motion No. 707 put 
separately.

Mr. Depaty-Speaker: The question is:
“That the Demand under the 

head ‘Ministry of Home Affairs’ be 
reduced by Rs. 100.**
The House divided: 

227.
Ayes, 68: Noes,

Division No. G] re-7 FM .

AYES

A Jit 8ln« h. Shrl 
Bahadur Singh, Shri 
lUnerJee, Shrl.
Blsen Dntt, Bhfl 
B om nghikM iny, Shrl 
BttohhlkoUUih,Shrl

Oh*1cr»v*rtty> 9hrlm»tl Kenii 
Olutterjee, Shrt N. 0 . 
Ohfttfcopadhyaya. Shrl 
Ohowdary, Shrl 0 . R.
Dm , Shrl B. 0 .

Dm , Shrl Baransftdhar 
Daaantha Dot, Shrl

Doratwany. Shrl 
0am KaUadora, Shil 
Olrdharl Bhoi, Shrl 
Oopalon Shrl A .X. 
Onrupadammr, Shrl 
Hakam Singh. Shrl 
Jalaoua Dr.

Jayaramao, Shrl 
Kandasany, Shrl 
Kelai>pan, Shrl ,
Khardekar, Shrl 
Krlpalanl, Shrlmail Snoheto 
Krlshnatwaml, Dr.
Lai Singh, Sardar 
MahaU, Shri B. 
Matthen.Shrl 
Mishra, Pandit S. 0.
IClBslr, Shrl V. 
Xookerjee.Dr. S. P. 
ICnlrarlM.Shrl H. N.
More, Shrl S. S. 
Mmilswamy, Shrl 
Naldn, Shrl V. B .
Kayar, Shrl V. P. 
Pandey.Dr. Naiattar 
Patnalk, Shrl U. 0. 
Pnnnoos«, Shrl 
Baghabacharl, Shrl 
Baghavalah, Shrl 
Bannarayaa Stegh, Bab«

Bandaman Singh, Shrl 
Bao, Shrl Oopala 
Bao, Shrl K. S.
Bao, Shrl P. B .
Bao, Shrl Seahaglrl 
Bao, Shrl VltUI 
Beddl, Shri Itodhao 
BMdl, ShrlBauaehand
Beddy, Shrl Etwara 
Beddy, Shrl B. N. 
Blshang Eelshlng, Shrl 
Sathlaaathan, Shrl 
Shaknntala, Shrlmail 
Sharma. Shrl Hand Lai 
Shartrl,ShrlB .D . 
Singh, Shrl B . N. 
Snbrahmanyam, Shrl K. 
Snndaram, Dr. Lanka 
Swamy, Shrl 17. B. M. 
Trtvedl, Shrl U. If. 
Teeraswaml, Shrl 
T^layodhan, Shrl 
WaShmare, Shrl
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NOES

Aehal SlsBb. Setb DntU, Shrl 8. E . Ualllah.Bhrl U .8.
▲ehlDt Bam, LaU DwlTedi,SbrlD.P. MalTla.Shrl. B. V.
Aobnthan, 8hrl DwlTedl, Bhrl M. L. Malvlya, Pandit C.1T.
Acarwal. Prof. Bbaneser,Dr. lCandaI,Dr. P.
Agmwal, Shrl M. L. Fotedar, Pandit Masnodl, Manlana

‘ Akarpvi, Bardar OadgU, Bhrl V ^ e w .P ro r .
AlafeMa, Bhrl rOandhi,8hrlFeroie lCaydeo,8hrlma41
AHekar.Shrl Oandhl, Bhzl Y. B. Mehta. Shrl BalwantStoha
Amiit Kanr, Bafkvmcrl OangaDeTi,8hrlmatl Mbhra. Shrl I .  K.
Aathana, 8hrl Oanpatl Bam. Bhri M lshra,Shrl8. N.
Asad, Manlana OaQtam,BhrlC.D. WMtr .
Bahnlkl, Shri Ghoie, Bhrl 8. H. Mbhd. AkBar.Sofl
B au a ],8htl Ohnltfm Qader, Shrl Ifere, Bhrl K. N.
Baiuan.Bhrl Gonnder, BhrlK. P. '! Hnsaar. Gianl <^8.
Baropal, Shrf GOQBder,ShriE.8. Knthakrlshnan, Shrl
Bba«at.8hrlB .B . Gnha, Shrl A. C. KaJr, Bhri C. K.
BhakUDaidiaii.Bhrl GnpU, BhrlBadthah Karasteihan, Bhrl 0. B.
Bbartlja, Bhrl 8. B. HarlVohan,Dr. Kaakar.Shrl P. 8.
BhaTsara. Pandit M. B. Hed ,Shrl Katewadkar, Shrl
Bbatkar, Shrl Rembrom, Bhrl Kalefan,8hrl
BheekhaBhal,8hrf* lyyonnl, Shrl C. B. Vehni, Bhrl Jawaharial
Bhoiule,]{a]or-Oeiieim] Jagjlyan Bam , Shrl Kehra.ShrlmatlUma
Blrbal Blush, Shrl Jain, Bhrl A. P. Kewmony.Shrl
B o m a t,  Bhrl Jajwarle Shrl. Neewl, Bhrl
Borooah, Bhrll Janvde, Bhrl * Neratla.Bhrl
Bose, Bhrl P. C. Ja7aahrl,Shrlmatl Nlj4Ilngappa,8hrl
Bnragohaln. Shrl Jena, ShrlNlranJan Panna lal, Bhrl

Chaoko, Bhrl P. T. Jha, Bhrl Bhagwat Pnnt, B hrlD .D .I
' Chanda Bhrl Anil K. Joihl, Bhrl KrUhnadMfT^ Pfcrnar,8hrfB . B.

Ohandak, Shrl Joihl,ShrlLlUdhar Pktaskar, Shrl
jM hl, Shrl K.D . Patel. Shrl B. K.

Oharak, Bhrl JbahI,8hrlH .L. Patel. Shrl Bajediwar
ChaturTedl, Shrl Joahl.fihrlmatl Snbhadra Patll, Bhan 8aheb
Ohandhary, Shrl 0. L. JwalaPraahad,8hrl
ChaTda, Shrl Kajrolkar, Bhri Paw ar.BhrlT .p.
Ohettlar, Shrl Nagappa Kakkan,Bhrl Pooker Saheb, Shrl
Ghlnarla, Shrl Kale,ShrlmatlA. Prabhakar, Bhrl W.
Dabhl,Shrl Earmarkar, Shrl PrMad.8h r lB .8.

,  Damar, Shrl K atham ,8hri Baehlah, BhrlK.
Daa. Bhrl B. Katjn, Dr. Badha Baman, Bhri
Dai, Bhrl B. K. KeihaTalengar.Shrl Baghnblr Bahai, Shrl
Daa. Bhrl K. K. Keskar,Dr. B«ghnnatbMi7h,8hri.
Daa, Bhrl BamDhanl Khan, Bhrl 8. A. B agheiam lih  Shrl
Das, Bhrl Bamananda Khedkar, Shrl G. B. lU j Bahadur. Shrl
Das, Bhrl 8. K. Khongmcn, ShUmatl Bam Daa. Bhri
Das. Shrl N. T. Kolaj, Shrl. Bamaswamy, Bhrl p.
Datar, Shrl Krishna Chandra, Shrl Bamaswamy, Shrl 8. ▼.
Deb, Shrl S. C. Krlshnamaoharl, Bhri T. T. Banblr Singh, Ch.
Deshmokh, BhrlO.D. iLvreel. Shrl B. N.fl B anr,8hrl
DMhmnkh,ShrlK. 0. la l, Shrl B. S. Bao.Dhran BaghaTendra

^Deriunokh. D r.P . 8. ILallanH, Bhrl Bao, Shrl B. Sblva
' Daahpanda, Shrl OJH. Lakshmayya. Bhrl Beddy. Bhri H. s .

DbolakU,Shrt Lackar, Prof. Beddy. Bhrl Janardtea
Dhusiy*. Bhrl | LoianBam Bhri Beddy. Bhrl TlswanallB

Dloambar Singh, Shrl Madlah Gowda. Bhrl B oy ,8hrfB .H .
Dnb«. Shrl Mnkband Kahodaya, Bhrl. Bnp VaralB. Shrl
Dub«. Shrl U, B. MaJhl.ShrlB. 0. Bahn. ShriBbagabat

Dabey.BhrlB.Oi Xa]lthU.Baidar 
MalaTlye, ShrlK .D .

Balgal.BardarA.8. 
Bakhare. Shr|
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Sakaena.B hrl M ohanlal 
S a m a n ta , Bhrl 8. C. 

S a n g a n n a , S h ri 
SatlBh C h ju id ra , S brl 

Sen ShPl P. Q.
S ew al, S h ri A. E .
S h a h , S h r i  B . B. 
Shahnaw a* K h a n , S h ri 
S h a rm a , P a n d it  Balkrtwhaa 
S h a tm a , B a a d i tX .  0 .  
3 h a n n a ,P r o r .  D. 0 . 
S h a rm a , S h r lK .E .  
S h a rm a , S h r lB .  C. 
S h lv a n an ja p p a , S h r i 
S hO bha E arn , S hri 
S h u k la . P a n d it  B.
S in g h , S h r i H .  P . *

S ingh, S h ri L . J .
S lnha , D r. S. ^
S inha, S h r i  A. P.
S in h a ,S h r i  A n lru d h a  
S lnha, S h ri C. N . P .
S lnha , S h ri Jh o la n  
S inha , S h ri N. P.
S inha, S h ri S.
S inha, S h ri S a ty a  N a ra y a n  
S inha, S h ri S a ty en d ra  I^arayan 
S inhasan  Singh, s lir i  
S o d h U ,S h r iK . C.
S o m an a, B hrl N.
Subrahm anyam  Shri T.
S uresh  C h an d ra , D r.
T e ik ik a r , S h r i  ..
T ew ari, S a rd a r  E .B .S .

T hom as, S hri A. M. 
T iv a ri ,S h r iV . N.
T iw ari, P a n d i t  B. L.
T iw ari, Shri K . S.
T lw ary , P a n d it  D. N.
T « .d n ,S h r lB .  L.
U ikey , S h ri
U p  .
U padhyay , Shxl S h iva D ayal 
U p a d h y a y a .S h r iS .  D . 
V aiih n av , S h ^ lB . 0 .
V am .a . B h riB . B.
V a rta k  S h ri 
V e n k a taram an , S h ri 
V iia y a ]  akVhmi, S h rim ati 
V tahw auath  P ra sa d , S h ri . 
V y aa .S h ri E ad h eia l

The motion
Mr. Deputy-Speaker: I shall now put 

all the other ctit inMions to the vote of 
the House. • i '

The question is:
“That the Demand under the 

head ‘Ministry pX- ^om e Affairs* be# 
reduced by Rs. 100.'*

The motion was negatived.
• ...v;

Mr. Deputy-Speaker: The question is:
“That the Demand under the 

head ‘Ministry fef- Hoirte Affairs* be 
reduced 100/* -

.,v»
The motion was negatived.

Mr. Deputy-Speaker TMe question is:
“That the Demand under the 

head ‘Ministry, ot.Home Affairs* be 
reduced by R?. 100,*̂

The motion wlis negatived.
C V-U> Ui»Jl

Mr. Deputy-fipeaker: The question is:
“That ttie ^"SSfifand' under the 

head ‘Ministi^ 6f Home Affairs* be 
reduced by Rs. IVOV '

i . .i-i, . r
The motion was negatived.

(t ?i- iM-r ,
Mr. Deputy-Speaker: The que3jtion is:

“T h ^ V ^ e  '"’bemand'^ under the 
head ‘Miniifry' o f’Hbrtife Affairs* be 
reduced by lU. -

Th^it|bCf6n iv'as negatived.
Mr. Depnty-Speakec T ^  question is:

“That the’“Dtefiind 'under the 
head ‘MinMcr«M>Ho(H6<Aflair8’ be 
reduced bŷ  Rt;

The motidft ivWi negatived.

was negatived.
Mr; Dieputy-Speaker: The question is:

“TtTaf the Demand under the
head' Tl^nistry of Home Affairs* tie 
re d u c e  • by Rs. 100.”

The motion was negatived.
, ^ r .  ^pu ty-Speaker: The question is:

‘T h a t the Demand under the
headrDelhi’ be reduced by Rs; 100.-*
 ̂ The motion was negatiWd.

Mr. Deputy-Speaker: The question is:
'‘Thai the Demand under the

h e a d '' *Tolice’ be reduced by
Rs. 1̂ 0.** .

motion was negatived.
Mfi Deputy-Speaker: T ^  question is:
'̂ ■̂ ‘Thaf the Demand under tiie 
head ‘l\to istry  of Home Affairs* be 
rtdirce#by Rs. 100.” '

Ijlie'motion was negatived.
Mr; Deputy-Speaker: The question is:

the Demand'^ uniler the 
head ‘Ministry of HoiHe A Siirs’ be 
rWticetf by Rs. 100.”

“̂ e  motion was negatived.

*^-®^ty-8P«aker: TM question is:
“That the Demand under the 

headrfMinistry of Home îAiflBiFs* M  
r^^dttfledrby Rs. 100.** .n t - ‘v ....

*’ Thi? motion was negatived

Mr. Pflniity-Speaker: laie qucetion fii:
the D em a n d '^ « ? ^ 'ti i; i"^  

nistry of Home AJWlfs* be 
^byRs. 100.”

motion was negatived.
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Mr. Dcputy-Speaker: The question is:
“That the Demand under the

head ‘Ministry of Home Affairs’ be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Demand under the
head ‘Ministry of Home Affairs’ be 
reduced by 100.”

The motion was negatived.
Mr. Depfify-Speaker: The question is:

‘T hat the respective sums not
exceeding the amounts shown in 
the third column of the Order 
Paper in respect of Demands 
Nos. 54, 56, 57, 58. 59, 60 and 120 
be granted to the President, out of 
the Consolidated Fund of India, to 
complete the sums necessary to 
defray the charges that will come in 
course of payment during the year 
ending the 31st day of March, 1953, 
in respect of the corresponding 
heads of Demands entered in the 
secona column thereof.”

The motion was adopted;
[-As directed by Mr. Deputy-Speaker 

the Motions for Demands for Grants 
which were adopted by the House are 
reproduced below.—Ed. of P.P.]

Demand No. 54—Min istry  of Home 
A ffairs

“That a sum not exceeding 
Rs. 74,63,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Ministry of Home Affairs’.”

Demand No. 56—Delhi

“That a sum not exceeding 
Rs. 84,84,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that win oome in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Delhi’.”

D emand No. 57—P olice
“That a sum not exceeding 

Rs. 46,40,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay

ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Police’.”

Demand No. 58—C ensus

“That a sum not exceeding 
Rs. 12,46,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year eroding the 
31st day of March, 1953, in respect 
of ‘Census’.”
Demand No. 59—Miscellaneous 

Departments and Expenditure
xmDER the M in istry  of Home 

A ffairs

“That a sum not exceeding 
Rs. 6,01,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of 'Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’.”

Demand No. 60—A ndaman and 
Nicobar Islands

“That a sum not exceeding 
Rs. 1,05,39,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Andaman and Nicobar Islands’.”
Demand No. 120—Capital Outlay 
of the Ministry of Home A ffairs

“That a sum not exceeding 
Rs. 15,90,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Capital Outlay of the Ministry 
of Home Affairs’.”
Mr. Deputy-Speaker: All the De

mands under the Ministry of Home 
Affairs except the Demand relating to 
‘Cabinet’ are carried. .

The House now stands adjourned till
8-15 A.M. to-morrow.

The House then adjourned till Quarter 
Past Eight of the ClocK on Thursaay, 
the 26th June, 1992.
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